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LOK SABHA

Monday, November 22, 1965/Agraha.
yana 1, 1887 (Saka)

The Lok Sabha met at Eleven of
the Clock,

|Mgr, SrEaker in the Chuir]

ORAL ANSWERS TO QUESTIONS
Tibet Question in UN.O.

+

*357. Shri S. M. Banerjes:
Shri Bagri:
Shri Madho Limaye:
Shri Ram Sewak Yadav:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Kishen Pattnayak:
Shri P. C. Borooah:
Dr. L. M. Singhvi:
Shri Sham Lal Saraf:
Shri R. Barua:
Shri Yogendra Jha:
Bhri T. Ram:
Shri D. C. Sharma:
Shrimatl Renuks Barkataki:
Shri Harl Vishno Kamath:
Shrl Yashpal Singh:

Will the Minister of External

Affairs be pleased to state:

{a) whether it is a fact that India
propose to back up the Tibet question
in UN.O.; and

(b) if so, what will be the specific
stand of India in this regard?

The Minister of State in the Minis-
try of External Affalrs (Shrimati
Lakshml Menon): (a) and (b). The
question of Tibet has becn inscribed
on the agenda of the XXth Session
of the UN. General Assembly. The
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Government of India are in favour
of the restoration of the fundamen-
tal freedoms and human rights of
the Tibetan people.

Bhri 8. M. Banerjee: Apart from
giving this support to the resolution,
I would like to know whether in view
of the recent situation and the
Chinese stand for having a plebiscite
in Kashmir, that is, supporting the
Pakistani mowve, the Government of
India would also support that there
should be the right of self-determi-
nation for the people of Tibet.

Shrimati Lakshmi Menon: At the
moment there is no resolution. Only
the question has been Inscribed om
the agenda. These things will come
for discussion only when the questiom
{3 discussed in the General Assembly.

Shri 5. M. Banerjee: What specific
stand is the government likely to take
when the resolution is discussed,
apart from supporting indirectly the
question of human rights, ete.?

Shrimatl Lakshmi Menon: The
specific stand is stated in the original
answer. We will support the resto-
ration of the fundamental humanm
rights of the Tibetan people.

st wy fed @@ oETET W
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Shrimatli Lakshmi Menon: 1 do
not think it is possible for the gov-
ernment to speak about independence
in view of the statement that we
have already made in this House; it
may not be possible for the govern-
ment to ask for the independence of
Tibet because in the former debates
on former occasions we have said
that we recognise the suzeranity of
China over Tibet.
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8hri P. C. Borotah: Do govern-

ment agree with the recently expres-

sed views of Mr. Chagla, our Educa-
tlon Minister, that the Chinese have
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gone back on their undertaking in
respect of Tibetan autonomy and
culture and, if so, do they propose
to abrogate the Sino-Indian treaty
of 19547

Shrimati Lakshmi
agreement

Menon: ‘That
is not valid any more.

Dr. L. M. Singhvi: Is the Foreign
Minister in a position to say that the
government’s policy in  respeet of
Tibet has now undergone a substan-
tial change and that in view of the
denial of human rights and funda-
mental freedoms in Tibet, the gov-
ernment has considered or would
consider the question of recognising
an emigre government of Tibet by
supporting all their just demands in
the international context?

Mr. Speaker:

come already.

The Minister of External Affairs
(Shri Swaran Singh): The three
parts of the question that have been
put are somewhat inter-related; one
dovg not follow from the other. My
colleupue has already said that we
do feel that the restoration of the
fundamental freedoms and human
rights is a matter in which we should
support  the  proposuls  that might
come up in g concrote form bofore
the UN general assembly. Thot is
not at all conneeted with the emigre
Eovernment  or any other matter
connecled with that,

Dr. L. M. Singhvi: My submission
is  that i1 has boen stated that we
would support the guestion of funda-
‘mental rights and fundamential free-
doms, and human nghty in Tibet.
Thercfore, may 1 know whether, in
view of the denial of these rights
and freedoms in Tibet, the Govern-
ment have al any time considered
the question of recognising an cmigre
government of Tibet?

Shrl Swaran Singh: There is Do
emigre pgovernment of Tibet at all
There is no guestion of emigre gov-
ernment.

Shrl Sham Lal Saraf: In supporh-
ing the Tibetan question in

That answer has
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forum of the United Nations, when
it is likely to come up, may I know
if the Government js preparad to
provide facjlities to the Dalai Lama,
the accredited leader and representa-
tive of the Tibetans, to move out in
the world in order to gather world
opinlon along his side?

Shrimati Lakshmi Mentn: The
question will be considered only
when such a request comes from
that side.

Shri Hari Vishnu Eamath: While
congratulating the Government on
their slow but' steady return to
sanity and statesmanship with re-
gard to this vital issue of Tibet, may
1 ask whether the Government, in
view of China's alllance with our
enemy on the Kashmir issue, pro-
poses to espouse, as a long-term
measure, the cause of liberation of
Tibet from Chinese neo-imperialism
and recognise that China has mili-
tarily subjugated Tibet, and docs the
Government agree that the view ex-
pressed by the Education Minister
recently that the suzeranity of China
over Tibet should be repudiated is the
Government's view or it is his perso-
nal view?

Bhri Swaran Singh: Several policy
matters of a long range have been
raised in this question. In the Ques-
tion Hour, I am prepared to supply
facts or information, but all these
pronouncements upon major matters
of policy have to be avoided at the
time of the Question Hour.

8hri Harl Vishnu Eamath:
a point of order.

8ir, on

Mr, Speaker: Order, order. There Is
no point of order. The question is,
whether Shri Chagla's statement re-
presents Government’s view or not;
that might be replied to.

Shri Swaran Bingh: I have not
carefully examined that statement. I
have seen some press reports. Actual-
ly, that statement was made when I
had gone abroad. I will examine it.
He Is our colleague and I will con-

sutthim.!do\mtkmwwhthm
cisely in his mind.

Shri Harl Vishouw Kamath: I do
not think that the Minister is right
in saying that he was abroad when
Shri Chagla made that statement, I
think he made it after his return from
the United Nations, He has been here
for the last fortnight; has the Goy-
er been sleeping over thip
matter?

Mr. Speaker: He gaid that he will
consult him. (Interruption). Order,
order.

Shri Harl Vishnu Kamath: Consult
whom? They are all in the Cabinat.

Mr. Speaker: Order, order.

Shri Harl Vishno Kamath: Why not
call them to order, Bir?

ot aumre fag © W A% W@
areTe fosae ®) @A@Y @i At
w7 W W gvwT foea w1 EdE
HTA W KEATE ATHT &1 16T Seaet Ag)
AT, AT EH a7 AT e § fe g
TS gwrIe & %« ?

e WEG . gFET AT
Ffag & ifaduss?
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Bhri H, N. Mukerjee: The Minister
of State has a little while ago said
that Government was adhering, I
think wisely, to the idea of recognis-
ing Tibet as a region of the People’s
Republic of China. Remembering
that, may I know if Government is
trying to explain to our friends in all
international forums that our interest,
in so far as the restoration of human
rights in Tibet is concerned, is only
in seeing to it that the human rights
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of the people of Tibet are properly
ebserved, and that no change in the
political set-up that there is in the
People's Republic of China is even
remotely contemplated?

Shrl Swaran Singh: If and when
any such question is raised, we will
eertainly clarify our position,

Shri Harl Vishnu Kamath: Permit
me to state that if the CPI is soft and
has sneaking sympathy for China, it
will go the way of the PKI of Indo-
nesia (Interruption),

Shri Vasuodevan WNair: Will you
allow Shri Kamath to conquer Tibet?

Mr. Speaker: Order, order.

Shri Ranga: May I know whether
the Government would pay due
attention to the distinction drawn by
she late Prime Minister, Jawaharlal
Nehru, between sovereignty and
suzerainty, and take care to see that
Wndia never confused the one with
#he other, and never combined the
¥wo? India expecteq China to dis-
eharge its duties towards Tibet In
view of the fact that Mr. Nehru him-
self had to confess in this House
several times that China has failed
%o discharge its duties towards Tibet,
would the government give conside-
ration to the thoughts expressed by
Mr. Chagla in due time?

Shri Swaran Singh: As I have
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Sikkim have got anything to do with
a shift of our policy with regard to
Tibet and, if so, in what way?

Shri Swaran Singh: The aggresaive
postures of China have been continu-
ing for quite some time. I do not
think there is any connection between

the so-called shift in our policy and
these intrusions.

WOW  WEeT 0 WA T
fenrdt 1
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Stationing of UN. Ferce in Indian
Teeritory

*358. Dr. L. M Singhvi: Will the
Minister of External Affairs be
pl d to state:

Iready said, thoughts and op
expressed by a colleague are always
entitled to the highemt consideration,
1 have said, I will consult him and
ascertain his views. About the state-
ment of Shri Jawanharlal Nehru made
en several occasions, broadly that
policy is being pursued. Consistent
with that, the autonomy of Tibet,
their culture and human rights and
sther aspects are very important. The
way in which this thing has been
handled by the Chinese Government
is a matter of grave concern to us.

Shri Swell: I: the government in
a position tn  state whether the
increasing Chirtese intrusions into

(a) whether  Government have
made it clear to the United Nationa
that India would not accept the
stationing of a United Nations peace
keeping force on the Indian termi-
tory;

(b) whether this was in response
to amy specific proposal from the
United Nations or any other guarter
for stationing such a peace kesping
force; and

(e) it s0, the details of the pro-
posal and the considerations om
which it is unacceptable to India?
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The Minister of State m the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir,

{b) and (c¢). The President of
Pakistan, in his reply dated Septem-
ber 13, 1965 to the Secretary-General's
proposal for a ceasefire, had suggested
she mduction of a UN. sponsored
Afro-Asian force to muintain order in
the State of Jammu & Kashmir. In
his statement before the Security
Council on September 17, 18685 the
representative of India rejected the
idea in the following words:

-

“The third condition is induc-
tvion of an Afro-Asian force.
We are entirely opposed to this
proposal. We do not want any
foreign troops in our oountry,
on our soil. We can look after
the interests of our people our-
selves. We know how to defend
ourselves, and we will never
agree to any foreign troops be-
ing inducted into our country.”

Dr. L. M Singhvi: While wel-
eoming the stand taken by Govern-
ment on this issue, may I know
whether they are in a pogition to
elarity their stand in the matter of
Indian contributions for UN military
pbeervers in Kashmir and whether
the government are ready to pay
them or they have categorically re-
Jected shouldering any T in
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this pmale’pmg force, its func-
tions and what was the reaction of
the Government of Pakistan 1o she
constitution of this force?

Shrimati Lakshmi Menon: I would
like to have notice,

Dr. L. M. Singhvi: This is the

notice. In the clearest possible
terms, this guestion relates oniv to
this peace-keeping force and this
supplementary warises directly from
this question.

The Minister of External Affaire
(Shri Swarapn Singh): The proposal
that was put forward on behall of
Pakistan, about which my colleague
said that it was totally unacceptabie
to us, meant in ess nce three com-
poncntug: Firs: ... should be an
induction of an  Afro-Asian forve.
Second, withdrawal of forces of India
and Pakistan both from the Indian
part, i.e. east of the cease-fire line
and also the withdrawal of Pakistani
forces from the Pakistan ooccupied
part of Kashmir. The third was to
have thereafter ®Bsome  plebiscite
under somk internatjonal authoriby.
Olwmualy this suggestion was pre-

s and we rejected it. There-
fm. that was the end of it.

Shri Sham Lal Baraf: May I know
whether this proposal on the part of

mespect of the military observers
sationed in any part of the sub-
sontinent, because this was a conse-
gquence of aggression by Pakistan?

Shrimatl Lakshmi Menon: As far
as the original observers group is
ned, Gover t shares the
expenses of that group. But regard-
ing those people who had come after-
wards, we have rejected the sugges-
tion that we should share the expen-
ses, Therefore, we do not pay any-
thing whatever for the second group
of observers that has come after the
eeasc-fire.

Dr. L. M, Singhvl: May I know
what was the proposed strength of

Pakistan to induct Afro-Asian forces
into the territories of Jammu and
Kashmir is dead and it will not be
resurrected; and, secondly, as far o=
separating the two commands of ob-
servers is concerned, may I know
whether this has got any such remo-
test jdea behind it, by separating it
into two commands, about which the
hon.  Minister of External Affaire
has already expressed his concern im
the Unitedq Nations?

Shri Swaran Bingh: About the
first part of the question, whether
this idea will be resurrected or not,
ig this wide world all people are at
liberty to air any jdea. We have
l‘nnde our position clear that no fore-
ign troop will be permitted on
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Indian soil, and Kashmir js part of
India. So far ag we are concerned
we have made our position absolu-
tely clear and we will hold s.cadfast
to that position. About the second
part of the question, thig position has
been clarified or the floor of the
House on earlier occasions also.
There is the origina] military obser-
vers group to observe the cease-fire
which was in existence before the
present massive aggression took
place in the State of Jammu and
Kaghmir. After the present aggres-
aion, when the conflict jncreased and
other parts outside the State of
Jemmu and Kashmir were involved,
another group of observers has been
inducted by the United Nations to do
this observation in parts outside the
State of Jammu and Kashmir. We
have always taken the view that
there should be one overall auo-
rity who should co-ordinate all this,
otherwise these two separate com-
mands do not lead to a satistactory
result. The Secretary-General has
mentioned that the original General
who iy in charge of the Observers
General Nimrmo, will also gver-see
the operations in other parts,

O:ml Angwers

Shrl Hem Barua: May [ know if 1t
ig wot a fact that by stationing mili-
taly observers without the commit-
ment of the Security Council the
U.N. Secretary General has violated
the provisions of the United Nations
Charter; - if so, may 1 know wha.
steps our Government have taken to
mobilise world opinion against this

particular action of the U.N. Secre-
tary General?
Bhri Swaran Singh: That is a

matter about which there is a contin-
Wng controversy which still remalns
anresolved as to what is the gcope of
the authority of the Secretary-Gene-
ral. One view ls that every stalion-
ing of peace force or military obser-
vers and the like ghould be authoris-
ed by the Security Council specl-
fically whereas the other view is that
it-the Security Counci]l says that the
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follow-up stepg then in pursuance of
that he has got the authority ¢
locate ‘military observers, Thiz was
the main point that remained uader
discussion between the two rival
supporters of these views, and there
is no clear decision by the Security
Council or by the U.N., General
Assembly on this lssue (Interruptions)

Shri Hem Barua: Sir, may I sub-
mit, that a specific question then
arises as to whether the Government
are convinced of the fact that this step
taken by the UN. Secretary General
is @ follow-up step or is it a fact that
he has violated the provisions of the
UN. Charter? What is the attitude
of our Government towards this?

Shri Ranga: USSR has token it
up and we are simply keeping quiet.

Shri Swaran Singh: We do not
keep quiet. This is a matter in which
the presence of UN. Observers under
overall control is not objected to .¥
us. Sp far as the present case 18
concerned, that is our attitude.
About the main question of -ontro-
versy, about the scope of authority of
the Security Council and the Secre-
tary General, the debate is continu-
ing and it js likely to continue for
some time in the U.N.

Shri Hem Barua:
up step.

8hrl Swaran Bingh: Our attitude
on the main question of finding nd
the rest has been very clearly s*ated
in the United Nations General As-
sembly and also in the committees.

Shri Ranga: Sir, when a question
is asked the answer should be c¢iiher
“yes" or “no” or "that is a point
which has got to be considered”.
Only one of the three alternatives ls
available before the Governmeal in
regard to the answer to any parti-
cular question. My hon. friend has
asked the question as to what ig it
that the Government ig trying to de
in order to mobilise gpinion aga.nst
this—not the opinion of the UN Sec-
retary-General but this particulas

It is a foliow-
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action taken by the United Nations
General Assembly. He admits that it
is being disputed, it ig being argued
about, by both sides, but one parti-
cular side is found acceptable to us,
He has already said it. What is he
doing in order to promote our atti-
tude in this discussion and debate?

Shri Hari Vishnu EKamath:
long will this debate continue?

Shri Swaran Singh: In this part.-
cular case there is ng dispute now
because the Security Council hag ot
set aside the arrangementg made by
the Secretary-General. In fact, the
last resolution impliedly perm.tted
the things to continue. About the
main question, as I have said, it Is a
general guestion, pot related to this.
If the hon. Member is interested in
this, I would like to clarify that
the opinion of USA and UK is
on one side, that is, in favour
of the action taken by the Secretary-
General—they think that he had the
authority to take action—whereas
USSR and France take the view that
the Secretary-General should not have
constituted this group of Obscrvers
and that he must have taken specific
instructions of the Security Council.

How

Mr. Bpeiker: Next question.

Shri Hem Barma: Then another
question arises.

Mr. Speaker: If the answer is not
adequate, I cannot help it.

Shri Hem Barua: He said one thing,
that the Security Council has not . .

Mr. Speaker: Not now. I have
«called the next question.
ot aoft ;. ga W aE
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Mooting between U.5.A. President and
Indian Prime Mimister

+
*359. Shri Yashpul Singh:
Bhri Shree Narayan Das:
Bhri D C. Sharma;
Shri Rameshwar Tantia:
Shri Himatslngka:
8hri Kajrolkar:
Bhri Onkar Lal Berwa:
Shri Mobsin:
Bhri P. C. Borpoah:
Shrimati Mal P
Shri Vishwa Nath Pandey:
Bhri Alvares:
Bhri E. Barua:
Bhri Indrajit Gupta:
Shri H. N. Mukerjee:
Shrimat! Renu Chakravartiy:
Shri Warlor:
Shri Mohammad Ellas:
Shri Vasudevan Nair:

Will the Minister of External
Affairs be pleased to state:

(a) whether recently the President
of US.A. has renewed his invitation
to the Prime Minister for a meeting
with him at Washington; and

(b) if so, the Prime Minister's re-
sction thereto?

The Minister of Btate in the Minks-
try of External Affairy (Shrimatl
Lakghmi Menon): (a) and (b). The
Prime Minister, while intervening in
the Foreign Affairs debate in  this
House on 16th November, 1065, has
made the position absolutely clear,




w Oral Answers
oft aurare farg © wan ag W g fw
qHUET AT qIRT A ag w1 & fa
&g FT7 OMEET AT &7 Ay awq fEA
faar qroa a0 ¥ fAo | q ogrE
gt F 7 T Ay wA § A ea
% g% ngrAs grsman ¢

The Minister of External Affairs
(8hri Swaran Singh): The United
8tates Government have not said
anything to that effect.

off oo fag 0 A fE oww
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Bhri Shree Narayan Das: In view
of the fact that the visit of our Prime
Minister previously fixed was unila-
terally cancelled by the President of
USA and sub misunderstand
ing created because of certain state-
ments made by our Prime Minister,
may I know whether steps have been
taken by the United States’ autho-
sities to clear those misunderstandings
and whether the Government of India
is now satisfled?

Shri Swaran Singh: 1t is not cor-
rect that the visit of our Prime Minis-
ter was cancelled, as the hon, Mem-
ber put it, as a result of statements
made by our Prime Minister. That
was explained at the time when the
wisit was postponed and again, us was
stated on behal! of Government at
that time, depending upon the conven-
jence of our Prime Minister he will
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go to the United States on some sub—
sequent date.

st wfert mw o 2 &
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Shri P. C. Borooah: Does the Gov-
ernment share the view of the lead-
ing Indian citizens who have recently
returned from the States that there
exists enough of goodwill and sym-
pathy for India in the USA and that
the Prime Minister's visit can very
well cash on it? Is this view ghared
by the Government?

Shri Swaran Singh: It is very
unusual for Government to share the
views of individuals. These views
might vary in this House. Contrary
views have been expressed on several

. occaslons,

ot favwarw aviw ;& 4y AvaEn
agm f& sw oo SEY sdEw
TRHFT A0 A %7 W€ ¥ qHITE
¥ EwA At Wt o afrewe §
formferma w99 & maw & 9wk
g # W am e w67

e AR

YT E 4 ¢

Shri H. N. Mukerjee: In spite of
what the External Affairs Minister has
said, the fact remains that the earlier
invitation had been unilaterally can-
celled and it was followed up with
great dignity at that time by the
Prime Minister who went to Canada
but did not contact the United States
authorities and that got a lot of sup-
port from the country. In view of
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that and in view also of recent deve-
lopments, are we maoking sure that
the visit of the Prime Minister, if it
does take place soon as it appears to
be taking place soon which would be
an important political gesture in the
present context, can only be made
after India is satisfled that provoca-
tive American attitudes towards this
eountry, mnot only over the Indo-
Pakistan issue, Kashmir and such
things but also the re-orientation of
Indian -cconomic policy in the direc-
tion desired by the USA, are altered
%0 our satisfaction? Are we keeping
4o that attitude of dignity and autho-

rity which the Prime Minister had
displayed on that occasion?
Shri Swaran Singh: It is our firm

resolve to continue to pursue our
policies whether they relate to Jammu
wnd Kashmir or are about our econo-
mic policy. We do not alter those
policies at the suggestion of any out-
side Government. We have to satisty
eurselves as to what is the best inte-
rest of our country and that will

in the gulding principle in our
attitudes.

Shri Indrajit Gupta: In view of the
fact that It is widely reported and
also ascribed to the Railway Minister,
who has recemtly returned from the
U.5.A, that though the United States
Sovernment has given up the idea of
a plebiscite in Kashmir, orthel
they do regard Kashmir as disputed
kerritory over which India and Pakis-
tan should come to terms, in view of
this report, if it is correct, may 1 know
whether the gpecific purpose of the
Prime Minister's intended visit to the
U.S.A. is to disabuse the United States
of this view or is jt for some other
specific purpose?

Shri Lal Bahadur Shastri: Firstly,
it I might say so, this would be &
goodwill visit to the United States of
America. I have not visiled it and, as
1 had said earlier also, even when it
wag postponed, I would be visiting
the United States of America at .my
eonvenience, In so far as the parti-
cular question of Kashmijr etc. is con-
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cerned, there"c views held by differ-

ent countries and almost every coun-

try wants that we should somehow

settle the question on Kashmir peace-

fully. It has to be sattled peacefully;

we agree with it, but, as I have said,
that settlement has to be done with

honour, Unless it is an honourable

agreement we cannot accept it.  So,

whan 1 go to the United States of

course, these questions might come up-
and 1 would certainly like to clarify

the position of India and what our

stang is.

Shri Mohammad Elias: May 1 know
whether the Government accept the
U.S. Government proposition that
only after the visit of the Prime
Minister the question of aid and other
things will be considered and, at the
same time, whether Government also
accept the threat of Chester Bowles,
which has been given the day before-
yesterday, that unless the hostility of
India is stopped, aid and other things
wil] not be given in apite of Pakistan's
hostility on the ceasefire border?
May I know whether the Govern-
ment has accepted that position also in
regard to the visit of the Prime Minis-
ter to US.A?

Shri Lal Bahadur Shastri: I do not
think these two things are really con-
nected. It is a different matter that
there might be talks on the question of
economic aid, etc. But my wvisit is not
at all connected with that. What.
ever the American view might be, we
do not agree with it at all.

Shri Vasudevan Nalr: In view of the
fact that the Government of India's
stand on the Vietnam question ig not
very much to the liking of the United
States authorities, may I know whe-
ther our External Affairs Minister
wag contributing hig little mite for
the preparation of the Johnson-
Shastri meeting by signficantly omit-
ting any reference to the Vietnam
problem in his very imporiant speech
in the United Nations Guneral
Assembly?

Bhrl Swaran Bingh: It is surprising
that the hon. Member should draw
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any such inference from my speech
in the United Nations. Probably, he
has been influencej by certain press
comments that came after my speech.

Shrl Vasudevan Nair: You were
silent; you did not say anything.

Shri Swaran Singh: We have taken
the view that Vietnam is a problem
which is not a United Nations’ pro-
blem. The entire procedure of the
International Control Commission and
severa] other stcps that are being
taken there ig the creature of the
Geneva Agreement and, therefore, the
United Nations Organisation is not
concerned with that. This has been
the practice and even the distinguish-
ed representative of India, the leader
of the Indian Delegation there, who
uged to lead Delegations before I had
the honour tv do so always took the
view that in the United Nationg we
shoulj not talk of Victnam.

Shri Kapur Singh: In the event of
a meeting taking place between our
Prime Minister and the President of
U.S.A,, does our Prime Minister pro-
pos: to make it clear beyond ambi-
guity that India regards U.S.A. friend-
ship as vital to her foreign policy?

Shri Lal Bahadur Shastri: It is not
necessary to clarify it at all.

Shri Sham XLal Saraf: Sometime
back our Prime Minister had said that
he woulj be visiting the United States
when the climate was ripe for doing
0. May I know if Government can
say at the moment categorically that
the climate, at present, is ripe for our
Prime Minister to meet the President
of the United States and to thrash our
matters where we may have differed?

Shri Swaran Singh: If our Prime
Minister has decided to go as he has,
it i5 on this presumption that the visit
will yield useful results.

Shri Brajeshwar Prasad: Is my im-
pression correct that the Prime Minis-
ter is willing to talk about Kashmir
with President Johnson and ngt with
Mr. Kosygin at Teshkent?
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Shri Swaran Singh: No Sir. The
presumption of the hon. Member is
not correct.

Shri Narendra Singh Mahida: May
I know whether the Prime Minister
will visit London also on his way to
Washington?

Mr. Speaker: Why ask this? Shri

Alvares.

Shri Alvares: In view of the infruc-
tuous nature of the American Pres-
dent’'s assurance to India that
American arms given to Pakistan
would not be used against us, may I
know the nature of the guarantees
that he will ask from the American
Prosident against such future contin-
gencles?

Mr. Speaker: Why should he bind
the hands of the Government by ask-
ing such a question now? Shri Hem
Barua.

Shri Hem Barua: May I know from
the hon. Prime Minister if it is a fact
that he has be2n invited to visit sume
of the Latin American countries also
and, if so, may I know whether he
proposes to visit the Latin American
countries that offer virgin soil of
sympathy for us, in the near future or
during his visit to the U.S.A.?

Shri Lal Bahadur Shastrl: As far as
I know, I have not received any for-
mal invitation from the Latin
American countries. Informally, of
course, it is often said, but at present
I have no idea of visiting the Latin
American countries, but certainly 1
would love to go there later on.

Anti-Indian Propaganda by the

British Press

*360. 8hri Madhu Limaye:
Shri Bagri:
8hri D. C. Sharma:
Shrl D. D. Puri:
Shri 8. N. Chaturvedi:
8hri Hem Barua:

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether his attention has beem
drawn to the invariably eati-Indiam
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and pro-Pakistani tone of the
British newspap despatches on
fighting between Pakistan and India
in August-September, 1085; and

{b) if so, the steps taken by the
Publicity Section of the Indian High
Commission in London to counter this
propaganda?

The Deputy Minister in the Minis.
try of External Affairs (Shri Dinesh
Bingh): (a) Careful assessment o.
published despatches in the British
newspapers on the fighting between
Pakistan and India in August and
Septemboar, 1965 shows that while it
would not be entirely incorrect to
gay that the tone of the British Press
had been generally antij-Indian and
pro-Pakistani, it would not be correct
to say that it wag invariably so. There
were noticeable exceptions particular-
ly in the sober section of the British
Press,

(b) The publicity section of the
High Commission, London, took
prompt ani effective steps to counter
anti-Indian despatches in the British
Press and exposed false statements
made by the Pukistani Government (o
correspondents of British papers. This
was done by issuing immediate con-
tradictions to such statements, by
briefinz the Press regularly, Press
Conferences, T.V. interviews cte.

Shri Kapur Singh: 1 rise on e
point of order arising out of the reply
which the hon. WMinister read just
now.

Mr. Speaker: It is not a point of
order that he wants to raise; that
would be a supplementary.

st Wy feml ;AT FIETC W
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Shri Shinkre: Is it ‘London Times'?
‘But he has referred to some other

paper.
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Shri §. N. Chaturvedl: Apart from
the tone of the British newspapers,
may I know whether there was also
distortion of facts in the British press
and the British Government also lent
a helping hand in thiz matter; if so,
whether Government took up the
matter with that Government and
made 5 protest about their attitude as
also about the distortion of facts?

@ AT I

Shri Dinesh Singh: In the body of
the reply to the main question 1 have
said that the British press had gene-
rally becn unfriendly to us, ani we
had taken this matter up with the
individual editors, since the press is
free in the United Kingdom, and we
saw some noticeable changes also,

Shri Hem Barua: May I know whe-
ther it is not a fact that the British
press had virtually blacked out the
Indian version of the Indo-Pakistani
conflict during those crucial days of
Pakistani aggression on our territory
and had given wide publicity to
Pakistan's fantastic claims, and if so,
whether pur Government had tried to
probe into the reasons, both political
and psychological, why the British
press had behavej in such &n odd

way whether it was because the
British press. ...

Mr.  Speaker: Order, order. He
<annot lengthen the question any
further. ...

Shri Hem Barua: | want to know
‘whather the British press wanted to
conform to the line taken by the

Mr. Speaker: If hon. Members go on
in this manner, then I shall have to
ask the hon. Minister to reply to only
the first portion of the guestion.

. Shri Hem Barua: My question does
Dot have any portions; it is only one
portion; it is a comprehensive whole.
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Mr. B :  Order, order. Let
the hon. ister n-swer the yuestion
now,

Shri Dinesh Singh: Without going
into the question of motives and other
things which the hon. Member has
said, which may be true, I would also
say this that in the beginning the
British press haj given the Pakistani
vertion because to some extent Pakis-
tan in planning the aggression was, as
well, able to plan the the propaganda
drive, whereas we were not planning
any aggression, and, therefore, there
was no question of our taking the
press to the front etc. which the
Pakistanis had done, but later on this
was exposed and the same newspapers
which had brought out anti-Indian
propaganda went on to correct it.

Mr, Spel.ker:‘Shri Venkatasubbarah,
Shri Hem Barua: On a point of

order.
Mr. Speaker: I would again and
again r hon. Members not te

raise points of order during questiom
hour,

Shri Hem Barua: [ wish to make a
humble submission to you.

Mr. Speaker: I would submit most
respectfully to hon. Members that
if a record were taken of all the points
of order raised during the questiom
hour, if not 99.999 per cent, at least
80 per cent of them would be found
not points of order at all. Under
these circumstances, would they not
just comply with my request that no
points of order might be raised during
the question hour?

Some hon. Members: Yes, Sir.

Shrl Hem Barna: What
humble submissions?

Mr. Bpeaker: When
| is at

about

an additional
ted, that e

upp 4
usually done thorugh & point of order.

&t wvwt : wemw wEEw,
SATAT W7 AV &1 ET AWy ST AT
e § 1T Fw T gEA d owfEd
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Mr. Speaker: We have already
spent 47 minutes in the question hour
and are still on the fourth question.
I told the House—and the House has
accepted it also—that at least 10
questions should be covered during
question hour.

Bhri P. Venkatasubbalah: Has the
attention of Government been drawn
to the fact that British Newspapers
have refused to publish a statement
by one of our elder statesmen, Dr.
C. P. Ramaswamy Iyer? If so, has
our High Commission taken any steps
to give adequate publicity to that
statement?

Shri Dinesh Singh: I am not aware
of that,
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Bhrl Bhagwat Jha Azad: Is it not
a fact that after & momentary pause
after the cease fire, cven now subtly
or otherwise, the British press and
BBEC are giving a helping hand to
Pakistan and publishing and broad-
casting material against India? Has
any assessment been made of that or
not?

Bhri Dinesh Singh: That is, unfor-
tunately, the Brilish point of view.

Shri Hem Barua:
order now., . .

On e point of

Shri Swell: We on this gide should
also have some chance. We have been
standing again and again but do not
get a chance,

Mr. Speaker: Every time he cannot
be called,

Shri Swell: On o point of order,
It 15 a legitimate right for us to ask
a question. . .

Mr. Speaker: What shall I do if
I am held up in this manner? They
should appeal to those Members.

Shri Hem Barua: In reply to my
question, the hon. Deputy Minister
said that the British press behaved
in that odd way because Pakistan had
organised not only the aggression
against us but also propaganda in
Britian against us. In reply to Shri
Azad's question, the hon. Deputy
Minister has just now sald that he
agreed with his view that the British
press has been behaving in that odd
way till now. Is there not a certain
contradiction  between the two
nity between the two?
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Mr. Speaker:
contradiction.

I might just tell Members again
that there is also an other remedy
available to me. That is, that such
Members who raise points of order
often, and I find them not points of
order—] would not say frivolous—
such Members shall not be able to
catch my eye. That is the only other
remedy with me.

Foreign Correspondents
+
*34l. Shri Shree Narayan Das:
Shri D. D, Puri:
Shri 8. N. Chaturvedi:
Shri Hem Barua:

I do not find any

Will the Minister of External Affalrs
be pleased to state:

{a) whether any assesament has
been made as to what extent the cor-
respondents of foreign newspap and
news agencies working in India and

Pakistan were objective and gave
adequate and accurate news about
the fighting between India and
Pakistan; and

(b) if so, the result of such assess-
mant?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) In the initial stages of the fight-
ing, because of difficulties in getting to
the front, the presentation of news was
not balanced and realistic, Later, how-
ever, except for deliberate misreport-
ing on the part of some correspondents,
the reporting by and large was objec-
tive.

The correspondents in Pakistan were
influenced by the fact of accessibllity
to the fighting areas and insidious pro-
paganda in Pakistan As such their
reporting was partisan.

Shri Shree Narayan Das: May I
know the nimes of the representatives
of foreign paperas in India who were
mot quite accurate and objective?

1888 (Al) LSD—2.

Shri Dimesh Singh: It would be
difficult Mmmmmbu‘udehﬂl
just now,

Shri Shree Narayan Das: May 1
know whether the attention of such
correspondents who were not giving
objective reprots was drawn to facts
and did they mend their ways or not?

_ Shri Dinesh Siagh: I mentioned this
in the reply; towards the end of the
conflict British reporting bacame more
objective.

Shri 8. N. Chaturvedi: May I know
whether it is a fact that even when
the reports of British correspondents
in India had been fairly objective
many a time these had been twisted
and distorted by the editors of the
newspapers in Britain? .

8bri Dinesh Singh: That is their
own internal working and it is dif-
cult for me to comment upon.

Shri Hem Barua: Is it not a fact
that whatever the truth, the foreign
correspondents in this country sent
their despatches to suit the anti-India
policies of the papers they represent
in this country and, if so, why is it
that our government had not tried to
categorise the foreign correspondents
in this country according to their
sympathy or antipathy to truth?

Shri Dinesh Singh: The hon. Mem-
ber himself mentioned that this was to
suit the policy of the paper. What Is
the good of talking to the correspon-
dents If that is the policy of the
paper?

Mr. Speaker: He wants to suggest
that they might bave their own cate-
gories with them and when they have
to deal with them; they should keep
that in view.

Shri Hem Barua: What is the reply
to my question?
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Shri H. N. Mukerjee: Has the gov-
ernment's attention been drawn to a
statement, widely publicised in this
country, by a foreign correspondent of
the name of Rawle Knox of the Daily
Telegraph who justificd whatever hap-
pened in the British press and added,
adding insult to injury, that it does
not matter what the Indians think of
the British press? This came out in
different periodicals in this country.
May I know if government's attention
had been drawn to this and, if so, has
any action been taken in regard to
such correspondents who could be
infesting this parliamentary arca also?

Shri Dinesh Singh: Yes, Sir; govern-
ment's attention was drawn to thig
and we also talked to that correspon-
dent.

Mr. Speaker: If any Member while
asking o supplementary or taking parti
in the debates has to make a reference
to the Press, he need not look to the
Press.

8hri S8well: Hag the government's
attention been drawn to a reported
stat of a ber of the British
parliamentary delegation in Calcutta
yesterday that much of the wrong
reporting or misunderstanding was be-
cause of the wrong handling by the
government of India of the press and
if s0, what comments have the govern-
ment to make on this?

Shri Dinesh Singh: For 1B years
now, the UK government has wrongly
suported Pakistan and surely it cannot
be because of our external publicity.
It is obviously a part of their policy.

Shri Swell: My question has not
been answered. t comments have
the government got to make on the
tat t of the ber of the Bri-
tish parliamentary delegation?

Bhri Dinesh Singh: I have already

made my comment.

Shri Ansar Harvanl: Reuters are
the closest collaborators with the
Press Trum of Indla and the Asso-
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ciated Press of Pakistan. In view of
the dubious role played by Reuters,
has the government advised the PTI
to revise its agreement with them?

Shri Dinesh Bingh: That is a sug-
gestion for action. A

Shrimati Savitri Nigam: How far
is it correct that some of the people
were not given those facilities which
were given to their counterparts in
Pakistan and because if this personal
reason and annoyance they were anti-
Indian?

Bhri Dinesh Bingh: I mentioned in
my reply to the last question that
because Pakistan had planned the
aggression, it had also planned
(Interruption) the propaganda and
therefore, they could take them to the
front,

Mr. Speaker: The question is that
we have not been able to give them
the facilities, which were given by
Pakistan, and therefore, some com-
ments became anti-Indian on account
of that.

Bhri Dinesh Singh: As I mentioned
in the beginning, when the attack
came, we could not take them to the
front because we were defending the
front. Pakistan was able to take them,
but later on, we were able to take
them to the front. (Interruption).

Shri Hem Barua: We could not glve
all the facilities, as Pakistan gave, to
the press.

Mr. Bpeaker: 1 have heard him.

Bhri Ranga: The answers are so
unsatisfactory.

st wmiw foX fegeelt © W
wrea g 3 fadeit daeeansd &
for o® foaq Wi wfawey g gu
g e g wee fadviy dare-
A T gy gy ?
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ot wrw fay fegrefi . afafas
giar adr xafay

Shri Indrajit Gupta: In view of the
fact that during the hostilities from
the 1st of September to the 22nd
September, almost all the foreign
newspapers which hag correspondents
in this country consistently reported
that it was India which had committed
aggression on the 6th September by
crossing the international boundary
near Lahore, and not Pakistan which
had crossed the boundary in Chhamb
five days earlier—that was blacked
out completely—may I know whether,
on this central question as to who
crossed the international border first,
the Government took any special steps
to see that these tendentlious reports
were not put out by the foreign news-
papers, because it has a very far-
reaching repercussion on international
opinion?

8hrl Dinesh Singh: It was fully ex-
plained to all of them.

Shri 5. M. Banerjee: 1 would like
to know whether it is a fact that even
the very statements the Prime
Minister or the nce Minister,
during this Pakistani aggression, were
reported in a distorted manner by
those correspondents who are control-
ling the foreign press here, and 1
would like to know what action has
been taken to see that they report the
correct version at least of the Lok
Sabha proceedings?

Shri Dinesh Bingh: I do not know
whether we can do anything about it,
except to point out to them that the
reporting is not corpeet.

Mr, Speaker: If the Lok Sabha pro-
ceedings are not reported correctly,
then the matter can be brought to
my notice.

8hri Harl Vishan Kamaik:
question of privilege.

Mr. Speaker: Even now, if such
things are brought to my notice, 1 will
wee.

It is a
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Shri 5. 0. Bamanta: May I know
how many non-Indians were serving
in this office of Air India there and
how they behaved during the raid?

8hri Dinesh Singh:
cannot say off-hand.

I am sorry I

Bbri Hari Vishnu Eamath: Is it a
twct that after the recent upheaval
in Indonesia which came shortly after
this vandalism in Djakarta, the new
government of Indonesia made a fresh
approach to the Government for the
reorientation of our relations and, it
50, what is the Government’s reaction
there to?

Shri Dinesh Singh: We have not
bad any fresh approach. We are
always hoping that our relations
would improve.

Bhri Hari Vishou Eamath: I could
not catch the answer. I referred to
freah approach by the new govern-
ment in Indonesia.

Bhri Dinesh Siagh: I mentioned
that I am not aware of any fresh
approach as such,
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WRITTEN ANSWERS TO
QUESTIONS

Betting of Retired Army Personnel in
Rajasthan Canal Area

*364. Shri Karnl Binghji:
Dr. L. M. Singhvi:

Will the Minister of Defence be
pleased to state:

(a) whether any gpecial provision
is being made for settling retired
army personnel in the Rajasthan
Canal area;

(b) whether Government haye
evolved any scheme in this regard;
and

(c) if so, the broad details thereof?

The Minister of Defemce (Shri Y. B.
Chavan): (a) Yes, Sir. The Govern-
ment of Rajasthan have earmarked
25,000 acres of land for Rajasthani ex-
servicemen and one lakh acres for
Punjabi ex-servicemen in the Rajas-
than Canal Area.

(b) No scheme has been finalised
yet by the Government of Rajasthan
pending the formation of Rajasthan

Canal Authority who will be in charge
of the development of Canul Area.

(e¢) Does not arise.

Indian Killeq by Chinese Armed
Personnel

*385. Shri P. K. Deo:
Shri Bolanki;
Shri Narastmba Reddy:
Shrl Kapur Singh:

Will the Minister of Defence be
pleased to state:

(a) whether some Indians were kil-
led by the Chinese armed personnel
on the Indo-Tibetan border last
month;

(b) if so, the details thereof, and
(e) whether Government have

lodged any protest with the Chinese
Government in this regard?

The Minister of Defence (Bhri Y. B.
Chavan): (a) and (b). A statement
covering the months of September,
October and November (upto 13th)
1085 is laid on the Table of the House.
[Placed in Library. See No. LT-
6185/65].

(c) Yes, Sir.

STETITATY T SR
wfafa

*366, ot WwWIT et
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Sub-Committee of Security Cowncll
for Indo-Pak. Talks

*369. Shrimati Tarkeshwarl Sinha:
Shri Omkar Lal Berwa:
Shri Heda:
Shri Madhu Limaye:

Will the Minister of External Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn o a move
for the appointment of & Sub-com-
mittee of the Security Counetil, con-
sisting of four permanent members
to talk with India and Pakistan on
measures to give effect to the Coun-
cg;.; Resolution of the 20th September,
1 H

(b) the reaction of Governmeat

thereto; and

{c) the aititude of Soviet Union

in this matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) angd (b). In
his report dated 16th September, 1985,
the UN. Secretary-General, for the
immediate necessity of obtaining an
effective ccase-fire, suggested, among
other things, a small committee to
assist the Heads of two Governments
to discuss the current situstion and
the problems underlying it. India was

opposed to this idea.

(e) The Soviet Union did not sup-
port the suggestion.

China's Representation in UN.

*370. Shri P. C. Borooah:
Shri Shree Narayan Das:
Shri Kishen Patinayak:
Shri Onkar Lal Berwa:
Shrimati Malmoona Sultan:

Will the Minister of External Affairs
be pleased to state:

(a) whether the recpresentative of
the Government of India at the UN.
participated in the debate over the
question of China's representation in
the U.N.; and

(b) if so, the nature of views ex-
pressed by him?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshml Menon): (a) No, Sir.

(b) Doues not arise.
Transmiiters from Yugoslavia

*371. Bhri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri D. C. Sharma:
Shri Hukam Chand

Kachhavaiya:
Will the Minister of Information
and Broadcasting be pl d to refer

to the reply given to Starred Ques-
tion No. 12 on the 16th August, 1965
and state:

(a) the further progress made so
far in the negotiations with =&
Yugosiav firm for their offer to sup-
ply two 500 kw medium-wave trans-
mitters;

(b) whether any technical experts
from Yugoslavia came to India on or
before the 31st August, 1085; and

(e) if so, the nature of advice

given by him?

The Minister of Information and
Broadcasting (Shrimatl Indirs
Gandhi): (a) An advance order has
been placed by the DG, 5 & D. on
the Yugoslav firm for the supply and
installation of a 1000 kw mw trans-
mitter (comprising of two 500 kw
units). The formal contract with the
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firm has been signed on the
November, 1985,

(b) Yes, Sir.

19th

(e) The discussions with the techni-
cal expert of the Yugoslav firm were
in the nature of clarifications cover-
ing both technical and financial
aspects of their tender submitted to
D.G.S&D.

Alr-space Violations by Pakistan

*272. Shri Bhanu Prakash Singh:
Shri P. C. Borooah:
Shri Bagri:
Shri Yashpal Singh:
Shri Vidya Charan Shukla:
Shri Basumatari:
Shrimati Maimoona Sultan:
Bhri Vishwa Nath Pandey:
Shri R. 8. Pandey:
Shri Jashvant Mehia:
Shri D. C. Sharma:
Shri M. BR. Krishna:
Shri Prakash Vir Shastri:
Shri Jagdev Bingh

Siddhanti:

Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:

Will the Minister of
pleased to stale:

(a) the number of aw-space vio-
lations committed by Pakistan since
23rd September, 1965;

(b) the details thereof; and
by Govern-

Defence be

(c) the action taken
ment in the matter?

The Minister of Defence (S8hri Y. B.
Chavan): (n! to (c). There have been
112 air-space violations by Pakistan
aircraft betwoeen 23rd September, 1965
and 14th November, 1965. These viola-
tion® were in J & K., Punjab, Rajas-
than and over our forward positions
in the Western Sector.

Cease-fire Violation complaints have
becn lodged with the UN. Observers
in 104 cases. The question of lodg-
ing complaints with the UN. Observers
in the remaining eight cases is under
consideration.

NOVEMBER 22, 1865

Written Answers 3c18

Indian Nationals arrested in Pakistan

*373. Shri Ravindra Varma:
Shrimati Renuka Barkatahi:
Shri Basumatari:

Shri Kajrolkar:

Shri P. C. Borooah:

Shri R. Barua:

Shri Yogendra Jha:

Shri T. Ram:

Shri Yashpal Bingh:

Shri D. C. Bharma:

Shri R. 8. Pandey:

Shri Rajeshwar Paiel:

Shri Bade:

Shri Hokam Chand
HKachhavaiya:

Shri Onkar Lal Berwa:

Shri Yudhvir Singh:

Shri Jagdev Singh

Siddhanti:

Will the Minister of External Affairs
be pleased to state:

(a) whether any Indian Nationals
have been arrested and detuined iIn
Pakistan after the out-bresk of the
current Indo-Pak. conflict;

(b) if so, the number of such de-
tenus in East and West Pakistan;
and

(c) the arrangements made for
their repatriation?

The Minister of State in the Minis-
try of FExternal Affalrs (Shrimati
Lakshmi Menon): (a) Yes Sir.

(b) The Pakistan Goverrrment has
informed us that 3018 Indians have
been interned in Pakistam.

(c) The proposed modality of this
exchange would be that the internees
would be taken to mutually agreed
points where they could be handed
over 1o the respective authorities for
departure by air. sea or overland. This
is under negotiation with Pakistan.

Indian Tank *“Vijayanta”

*374. Shri D. C. Sharma:
Shri Yashpal Bingh:
Shri Sidheshwar Prasad:
Shri Warlor:



3019 Written Answers AGRAHAYANA

Shri Vasudevam Nair:
Shri Basappa:
Shri Mohsin:
Shri Dharmalingam:
Will the Minister of Defence be
pleased to state:
(a) whether the production of

medium tank “Vijayanta" is going on

according to schedule at the heavy
vehicles factory at Avadi;

(b) if so, when the first tank is
likely to be produced; and

(c) the features of this tank as

compared to the light tanks manu-
factured by the same factory?

The Minister of Defence Production
(Shri A. M, Thomas): (a) Yes, Sir,

(b) The first tank is expected to
roll out by the end of December, 1965.

(v) No light tanks have been manu-
factured in this factory.

Indlan Candidate for C ealth
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name of a candidate from Ceylon was
proposed, it was decided that the
Indian official concerned should with-
draw.

(b) Pakistan was reported to have
indulged in anti-Indian activitics on
this eccasion also.

‘Crush India Day' in East Pakistan

*316. Shri C. K. Bhattacharyya:
Shri 8. M. Banerjee:
Shrimati Malmoons Sulian:
Shri D. D. Puri:

Shri Kajrolkar:

Shri Vishwa Nath Pandey:

Shri Brij Raj Singh:

Shri R. Barua:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Yudhvir Singh:

Shrl Jagdev Singh
Biddhanti:

Will the Minister of External Affairs

Secretariat

*375. Bhri Basumatari:
Shri D. D. Pari:

Will the Minister of External Affairs
be pleascd to state:

(a) whether it is a fact that India
withdrew its candidate for the post

of Deputy  Secretary-General for
Economic Affairs of the Common-
wealth Secretariat before the ap-

pointment was made; and

(b} whether it is also a fact that
Pakistan was known to have been
trying to block the appointment of
an Indian to the post on “political
ground"?

The Deputy Minister in the Minis-
try of External Affaira (Shrl Dinesh
Singh): (a) Government of India had
not nominated any candidate for the
post of Depuly Secretary General, but
had made known their willingness to
make available the services of an
official of the Government for the
post, if required. Since, however, the

be pl d to state:

(a) whether the East Pakistan
Muslim League organised a ‘Crush
India Day' on the 22nd October, 1985
at Dacca,

(b) if 8o, the steps taken to en-
sure  protection of the Indiam
Nationals in East Pokistan and of the
Indian Diplomatic Misson at Dacca;

{c) whether the movement created
a state of insecurity for the Hindu
minority in East Pakistan; and

(d) whether it had led to any exo-
dus of the Hindu minority to India?

The Minister of State In the Minis-
try of External Affalrs (Shrimatf
Lakshmi Menon): (a) Yes, Sir,

(b} Government of India sent =
Note warning the Government of
Pakistan of the dangerous conse-
quences which a demonstration such
as that planned by the Muslim League
on ‘Crush India Day' could entail
The Government of Pakistan was
asked to ensure full protection for
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Indian nationals in East Pakistan and
the Indian Diplomatic Mission at
Dacca.

(€} As far us Government ix aware
the movement did not develop to such
proportions as to add to the insecu-
rity of the Hindu minority in East
Pakistan

(d) No, Sir.

ALR Programme on Netaji's
Birthday

*377. Shri Harl Vishnu Kamath: Will
the Minister of Information and
Broadcasti be pleased to state:

(a) whether Government propose
to broadeast on All-India Radio a gpe-
cial progremme of patriotic songs,
martial music and appropriate talks
befitting the national importance of
the January 23, 1866, seventieth birth-
day of Netaji Subhas Chandra Bose;

(b) if so, the details of the pro-

gramme; and
tc) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shrimatl Indira
Gandhl): (a) to (c). Netaji Subhas
Chandra Bose was born on 23rd
January, 1897. Accordingly, his 70th
birthday anniversary will be cbserved
on 23rd January, 1967 and not in 1966
as mentioned by the hon. Member.
‘On that occasion, A.LR. will arrange
sultable programmes on the life and
waork of Netaji. It is too early at this
stage to give details of the coverage
to be provided.

‘Maltreatrment of Tndian Deputy High
Commis ion's Personnel in Daocea

*378. Shri Jashvani Mehta:
Shoi P, €. Morcoah:

Will the Minister of External
Affairs be plonted lo state:

(a) whether Government had lodg-
ed a protest with Pakistan against
the maltreatment of the Indian
Deputy High Commisslon’s persofinel
in Dacca involving gross violation of
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diplomatic immunity, on the 4th

November, 1885; and

(by if so, the reply/reaction of
Pakistan Government thereto?

The Minister of State in the Minis-
try of Exiernal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir; the
Government of India also demanded
due apology from the Government of
Pakistan for the violation of diploma-
tic immunities and the foreible police
measures taken against the personnel
of the Deputy High Commission.

(b) The High Commission of Pakis-
tan have rejected the Government of
India's protest and made certain
counter-allegations of humiliating
treatment and harassment of the
officials of the Deputy High Commis-
sion of Pakistan in Calcutta. These
counter-allegations are wholly in-
correct.

Retrenchments of EM.E. Workers

*379. Shri Indraji Gupta: Will the
Minister of Defence be pleased to

state:

(a) whether it is a fact that over
600 Defence workers of the EM.E. es-
tablishments have recently been serv-
ed with discharge notices;

(b) it so, why these notices are
being issued now after having been
held in nbeyance on the previous
occasien; and

{e) whether, in the light of the re-
cent Indo-Pak conflicts, it is essentlal
to retrench Defence workers in this
manner?

The Minister of Defence (Shri ¥. B.
Chavan): (a) 201 workers of the EME
Establishments have been served with
notice of discharge, on 1st November,
1865, for a period of 3 months.

(b} These notices were held in
abeyance on the last occasion as the
question of extending the tenure of
employment of these surplus workers
was under consideration at that time;
it has since been decided to extend
the fenure upto 3lst January, 1968
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and, therefore, those who were entitl-
ed to 3 months' notice had to be
served with such notices on 1st
November, 1865

(c) These workers have been
rendered surplus due to discard policy
of a certain type of Army wvehicles.
The possibllity of utilising the ser-
vices of these surplus employees in
the context of the emergent situation
created by the Indo-Pak conflict has
been examined and it has been found
that it will not be possible to utilise
their services within the EME Organi-
sation. Attempts to absorb them in
equlvalent or lower skilled and semi-
skilled apopintments during their
notice period, within the Defence
Organisation, and in certain Public
Sector Undertakings are, however,
continumg.

Flights by Enemy Planes over Indiam
Territory

*380. Shri Surendranath Dwivedy:
Will the Minister of Defence be
pleased to state:

{a) whether his attention has been
drawn to the news published widely
in the country about the flights of
enemy planes over our strategic posts
in Punjab and Rajasthan;

(b) whether these planes were in-
tercepted and if so, whether these
planes followed the same route or
intended to cover the game areas both
on Tth and 10th October, 1985; and

(c) the duration of these flights
over ouf territory and whether there
is any information as to the direction
of the return of these planes?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir.

(b) and (c). Attempts to intercept
the planes were made but the planes
escaped. The planes followed diffe-
rent routes.
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Collaboration with other Oountries ia
Defence Matters

*381. Shri Madhu Limaye: Will the
Minister of Defence be pleased to
slate;

(a) the steps taken by Government
1o further strengthen the collaboration
in the matter of Defence between
India and VUSSR, and other East
European States after the Indo-Pakis-
tan hostilities in August-September,
1085;

(b) whether guch steps include ze-
curing of assistance in the matter of
establishing new units in the defence
sphere in the public sector; and

(c) if so, the broad features of this
collaboration?

The Minister of Defence (Shri ¥. B.
Chavan): (a) to (c). We have been
procuring certain defence equipment
from the US.S.R. and other Eastern
European countries. It is not in the
public interest to mention the details.
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Speech of Minister of Food and
Agrioulture

*383. Sbri Hari Vishnu Kamath:
Will the Prime Minister be pleased
to state:

(a) whether hig attenlion has been
drawn to the reported speech of the
Minister of Food and Agriculture in
New Delhi op the 6th November, 1965
that the “Union Ministries are sove-
reign empires in themselves and unless
the rigid boundaries between them are
pulled down, and a team spirit creat-
ed in the administration, there is no
salvation for the country"”;

(b) whether the report is correct;
and

(e) it so0, the measures taken to rec-
tity and normalize the situation?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Bhastri): (a) Yes.

(b) Yes; in broad outlines.

(e¢) For securing effective co-
ordination between the various Minis-
tries several committees both at the
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Ministers' level as well as at official
level are already functioning. How-
ever the need for streamlining and
modernising the entire administrative
machinery and for securing more
effective co-ordination is recognised
by Government. This matter would
be examined in detail by an Adminie-
trative Reforms Commission which is
proposed to be appointed by Govern-
ment shortly.
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(w) wearaen §, ooy e fadw
A e g g, fr WHF 1=

*1 wffam w7 faar amy

ladian Diplomatic Bags Searched by
Pak Asthorities

*385. Shri Harl Vishnu Kamath:
8hri Himatsingka:

Shri Rameshwar Tantia:
Shri Ram Harkh Yadav:

Will the Minister of External
Affairg be pleased to state:

(a) whether it is a fact that recent-
ly Indian diplomatic bags were seized
and forcibly searched by the Pakis-
tani authorities at Karachi;

(b) it g0, Government's
thereto; angd

(c) the further actiom being taken
in the matter?

reaction

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir; only
the personal belongings of the diplo-
matie courier were searched.

(b) The Government have lodged
a strong protest.

(¢) The Government are keeping a
watch on the future treatment of
Indian diplomatic couriers by the
Pakistani Authorities.

fasy wfr e fowe
983. Wl aWwwEr :
sft mw fawd
sft TRy OTaE

T HATC WAt nE A & v
i e :

(%) ®r wiz w Fag 7 wfa
o friw ore-frer ol w01 w1 wr
sy fraroeft g o

(&) afz g, a1 &1 37wl
o fafw ot A% T v AN grvra-
ark?

wWury  foqm # el (ot
wreft) @ (%) 9 (). W
T 9T aw-fowe EReE g
afafa gr 2 W, 1965 B fawre

fiear mar ar, fey fewgfedt S a0
Hif a1 & wro vw Al
ot fwar ar e

Lower Selection Grade in Posts and
Telegraphs Department

984. Bhri Kishea Paitnayak:
Shri Madhu Limaye:

Shrj Bagri:

Will the Minister of Communica-
tions be pleasad to state:

(a) whether it is a fact that one
third of the vacancies in Lower Belsc-
tion Grade of Posts and Telegraphs
Department are fillled on merit-cum-
fitness basis from Time-Scale Clerks;
and

(b) it so, the reason for excluding
Telegraph Trafic Division Irom the
Selection on merit-cum-fitneas Lasis?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhags-
vati): (a) No. Onmly in the Postal
and RMS Arms, one third of the
Lower Selection Grade vacancies is
filled up on the basis of merit (selec-
tion) and two thirds by seniority-
cum-fitness. In the Telegraps Engi-
neering and Telegraph TrafMic Arms,
as also in the Telephone Revenue
Accounts Offices and the Stores and
Workshops Organisations promotlon
to L.S.G. is wholly based on senlority-
cum-fitness.

(b) In the Postal and RMS Arms,
the supervisory clerical posts in L.S.G.
are wholly operative and an element
of sclection has been introduced in
making these promotions. The offices
in the Telegraph Engineering/Arm
and Stores and Workshops Orga-
nisation emplpoying clerks are of
non-operative nature; whereas the
offices in the Telegraph Trafic Arm
and Telepkh Re A t
however deal with both operative and
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non-operative work. In such offices
promotion to the supervisory L.S.G.
posts is based on seniority-cum-fitness
only. There i8 no discrimination
against the Telegraph Traffic Arm in
this matter,

Commissioned Officers in Ordnames
Depots

885. Shri Bagri:
Shri Madhu Limaye:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that several
officers who have been commissioned
are attached to Ordnance Depots or
Units where they are really surplus;

(b) whether it is also a fact that
they are heing so attached because the
raising of units for which they are
meant has been delayed on account of
lack of equipment and recruits; and

(c) if go, the steps taken by Gov-
ernment to overcome this lag and te
expedite delivery of equipment and te
achieve better co-ordination and plan-
ning?

The Minister of Defence (Bhri Y. B.
Chavan): (a) No Ordnance officers
attached to Ordnance Depots or Units
are surplus to requirements.

(b) and (¢). Do not arise.
wreta fatn Aar # wfewnd

986. &t WTTH : .

~it ﬂﬁl‘ﬂi:
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¥
(=) 37wt & 3= "fawer sqq
1 98 fear sfawa & ; |1

(w) sfave sag 9T 398 T
Wi &1 foa sfawa &4 gavd ?

SEW WA Ay vy s S (s
At aye awedt) o (F) & (W),
NAWE FIAT OFA &7 A1 G § /T
g7 ¥ TAT 92F 9T T@ & WG |

P & T Staff Quarters In Calicut

988. Shrl A. K. Gopalan: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that the
constriuction of the Posts and Tele-
graphs staff quartery in Callcut,
Kerala is being postponed for want of
& site;

(b) whether the Committee set up
tor finding the sites visited the two
proposed sites; and

(c) it go, the reasons for not select-
ing any of those sites?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhags-
vati): (a) Yes.

(b) Yes,

(c) There were some defects and
deficiencies in both the plots. How-
ever, the consensus of opinion of the
committee was in favour of one of
the plots. The suitability of this plot
for comstruction has been called for
from the Executive Engineer.

Wage Board for Kerala Municipal
Workers

989. Shri A. K. Gopalan; Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Goverrment have re-
ceived interim recommendations of the

Kerala Municipal Corporation Wage
Board;

(b) if so, its
tions; and

main recommenda-

(e} whether Government have
taken any steps for their implementa-
tion?

The Minister of Labour and Em-
ployment (Shri D. Sanjlvayya): (a)
Yes.

(b) The Board has recommended
interim relief at the rate of Rs 7.50
per month in the case of one set of
workers and Rs. 250 per month in
case of others. This is to be paid
from the 1st January, 1965.

(c) The question of implementation
of the recommendations is under can-
sideration of the Government.

wgET WAl geEAn
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Qe 5 1 AE @am &1 F9
w0 fw -

(%) ®w=1 @A 7 ™ 0w A0
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Pervons of Indlan Origin in Forelgn
Countries

991. Shri Krishna Deo Tripathi: Will

the Minister of External Affalrs be
Ppleased to state:

(a) the number of persons of
Indian Origin in other countries,
eountry-wise, together with the num-
bers of those have acquired citizen-
ship of the resident country;

(b) the number of persons who are
#till Indian citizens; and

(¢} the number of persons who are
Stateleas?

The Minister of External Affairs
(Bhrl Bwaran Singh): (a) to (c). The
requisite information is being collect-
ed from our Missions abroad and will
be placed on the Table of the House.

Appointments in ALR.

Shri Sidheshwar Prasad:
Bhri U, M. Trivedi:

Will the Minister of Information
and Broadcasiing be pleased to state:

(a) the names of the posts to which
top-ranking  officials have been
appointed in the ALR. without the
selection or approval by the UP.S.C,;

been

(b) since when
appointed; and

they have

(¢) why they are being continued
and their cases not referred to the
UPSC?

The Minister of Information and

Broadcasting (Shrimati Indira
Gandhi): (a) None.

(b) and (c). Do not arise.
‘Ex-servicemen on Live Registers of

Employment Exchanges

#93. Shrl Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour and
loyment be pleased to state:

(a) the ber of ex-servi
borne on the Live Reglsters of varl-
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ous Employment Exchanges in esch
State seeking employment assistance
as on the 3lst October, 1865; and

(b) the number of such ex-service-
men who found employment till the
end of October, 19657

The Minister of Labour and Em-
ployment (Shri D. Banjivayya): (a)
and (b). The information is being
collected half-yearly. A statement
ghowing figures for the period
January-June, 1965 is lald on the
Table of the House. [Placed in Lib-
rary. See No. LT-5197/65].

Passports lssued for UK.
994, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of External Affairs
be pleased to state:

{a) the number of passports lssued
for UK, during the last six months;

(b) the number of applications re-
ceived and the number of applications
entertained during the above period;
and

(c) the ber of li : ti re-
jected during the above period?

The Minister of External Affairs
(Shri Swaran Singh): (a) 10,753.

(b) 11,508.
(c) 436,

Unemployed Graduates

995, Shri Dholeshwar Meena:

Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
ber of loyed Gr in
the country is on the increase; and

(b) if eo, the steps taken by Gov-
ernment to provide them with suita-
ble employment assistance and the
Intest position in this regard?
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" The Minister of Labour and Em- grqy dar £t nf fawdl ®1 safsa

ployment (Shri D, Sanjivayya): (a) - . -
Precis» information is not available, FE & a1 H fawmgEs favawe

However, the number of Graduates fgr § sl wdft g1 g1 & qwix

{including post_—Graduates) sceking r frawa & of et &5
employment assistance through Em- =

ployment Exchanges increased from ER:{ Qm@ﬁmg | 57 ST A fag
44,024 to 79,624 between March, 1961 w7 faur & s e s & woerdd

and June, 19G5. ¥ T AT ¥ A arei o) gra g

(b) Various development schemes B
tn the Five year Plans are expected wY g faorell 7Y e awdl, sqae

to lead to larger employment oppor-  fawret &t wfait &1 1970 & wwy

tunitics for the educated persons in- . o |
cluding Graduates,  According to aﬁ wf<d w1 A w1 fafu wr
Employment  Exchange statistics ~ BAMOTE g fAwe Wy, ﬂ“‘n‘

91,298 Graduates (including post~ fgalt FEeT WoeTdd % oWy &al

Graduates) had been placed in em- . . .
ployment during the period March ¥ WY wfadnfy Ei'ﬂ W ot & v

1961 to June, 1965. Wi 9% fasian &) A1 v famr
mtﬂ .Tml
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88 (Al) LSD—3
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Cost of Living Indices for Madhya
Pradesh

998, Shrl Lakhmu Bhawanl: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government have re-
ceived any represcntation from the
Trade Unions of Madhya Pradesh re-
questing for the revision of cost of
living indices for Madhy Pradesh; and

(b} if so, the action taken in the
matter?



3039 Written Answers AGRAHAYANA 1, 1887 (SAMK) Written Answers 3040

The Minister of Labeur amd Em-
ployment (Shri D. Sanjivayya): (a)
No.

(b) Does not arige,

Adivasi Labour in Madhys; Pradesh

999. Shri Lakhmu Bhawani: Will
the Minister of Lab and Employ-
ment be pleased to state:

(a) whether Government have re-
cently conducted any survey of the
working conditions of Adivasi Labour
in the industrial areas of Madhya
Pradesh;

(b) if s0, the results of the survey;
and

(¢) the steps taken by Government
in the matter?

The Minister of Labour and Em-
Ployment (Shri D, Banjivayya): (a)
No,

(b) and (c). Do not arise.

Accident in Coal Mine Near Paw-
leshwar

1000. Shri Ram Harkh Yadav: Will
the Minister of Labour amd Employ-
ment be pleased to state:

- (a) whether two miners were kill-
ed in the afternoun of the 4th Novem-
ber, 1965 when a portion of a coal
mine near Pawleshwar in the district
of Burdwan, West Bengal gave way;
and

(b) it so, the details thereof?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
On 3rd November 1965, two miners
were killed at Darula colliery, Pan-
daveshwar, West Bengal by fall of
roof coal.

(b) The accident occurred at 3 p.m.
when a mass of roof coal 14.1 M+
M thick fell from a height of 24 M.
The accident was inquired into by
officers of the organisation of the
Chief Inspector of Mines on the same

evening. As the presence of weak-
ness in the roof in the form of hidden
converging slips could not be known,
no blame could be attached to any-
body.

A & Fawe & fag o 7 @
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ammat gra g7 faow w1 I9ET
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fom a9 & wam mavew v w3
W& faTrawgr gart @y W)
wTaf I3t §1 4 & ford gfere rdarg
Hafg Framw@r g

AMAT BT F IRET ga §
aes 41 317 F1w w51 forkt § o< 2w
W ar @ g

FIEIT K WAl 71 IeAET FR
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& o § w1 g% ¢ aife ag 9
ot amwt & a1g 357 &

Manufacture of Nuclear Weapons by
India

1003, Shri Karni Singhji;
Shrl Gulshan:
Bhri Buta Singh:
Bhri Onkar Lal Berwa:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government have re-
ceived any advice from the Govern-
ment of US.A. against the manufec-
ture of nuclear weapons by India; and

(b) if so, the reply sent to the Gov-
ernment of U.S.A.?

The Minister of External Affales
(Shri Swaran SBingh): (a) and (b).
The Government of the United States
of America have in international
forums commended the decision of the
Government of India not to acquire
nuclear weapons. They have also im
a general way drawn attention to the
serious economic, military and poli-
tical consequences of  non-nuclear
countries trying to acquire a nuclear
weapons capability. The Government
of India have. however, received no
official communication in this regard
from the Government of the United
States of America and the question of
sending any reply does not, therefore,

arise.
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Indian Film burnt in Indonesia

1004. Shri Rameshwar Tantia:
Shri Himatsingka:

Shri D. C. Sharma:
Shri Kapur Singh:

Shri P. K. Deo:

Shri Solanki:

Shri Narasimha Ready:

Will the Minister of Externul Affalrs
be pleased to state:

(a) whether it is a fact that demons-
trators burnl an Indian film entitled
Patudji Mahipal Shakila' in Central
Bumatra during a rally in protest
against Indian self-defence measures
against Pakistan; and

(b) if so, whether any protest hd»
been lodged with the !ndonesian
Government?

The Minister of External Affairs
{Shri Bwaran Bingh): (a) Govern-
ment has seen press reports to that
effect. The Indian Embassy in Jakarta
has been unable to verify these re-
ports due to lack of communications
and the current disturbed conditions
in Indonesia.

(b) No protest has been lodged with
the Indonesian Government so far.

Working Efficlency of Telephone
Bystem

1005. Dr. L. M. Singhvi: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government have in-
stituted surprise checks and spot in-
vestigations in the working eficiency
of the telephone systems in metropo-
litan cities of India;

(b) whether it is a fact that stand-
ards of service have been deleriorat-
ing particularly in the handling of
long distance telephone calls; and

(c) if so, the action being taken in
the matter?

v The Deputy Minister in the Depart-

ment  of Communications (Shri
Bhagavati): (a) Yes, Sir.
(») Ne.

(¢) The efficiency of the telephone
services is being kept up and raised
further by taking various steps such
as opening of new exchanges, increas-
ing the capacity of existing exchanges
as feasible, replacement of manual
exchanges by automatic omes, intro-
duction of modern type of gwilching
equipment like Crossbar swilching
system, provision of large blocks of
trunk circuits through co-axial cables
and Micro-wave systems on main
routes, introduction of subscriber/
operator trunk dialling services on
important trunk ecircuits, ete.

Unemployment
1006. Dr. L. M. SBinghvi: Will the
Minister of Labour and Employment
be pleased to state;
(a) whether there hag been an in-
crease in the unemployment during
the last year; and

(b) if so, the steps proposed to be
taken to create employment potential
and to eradicate unemployment, par-
ticularly among the educated?

The Minister of Labour and Em-
ployment (Shri D. Banjivayya): (a)
Precise information is not gvajlable.
However, the number of applicants
seeking employment assistance
through Employment Exchanges de-
creased from 2671633 to 2652685
between September, 1964 and Septem-
ber, 1865.

(b) Various development schemes in
the Fevi Year Plans are expected to
lead to larger employment opportuni-
ties for unemployed persons including
the educated persons.

Integration of N.C.C. wilh Teeritorial
Army
1607. Dr. L. M. Singhvi:
. 8hri Linga Reddy:
Will the Minister of Defence be
pleased to state:

(a) whether Government have eon-
sidered any proposal to integrate the
N.C.C., Territorial Army and other
similar organisations;

(b) it so, the details of sach inte-
gration; and
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(e) if wol, the reasons thercfor?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 5. Raju):
{a) No.

(b} Does not arise.

(e) The reason for not integrating
the N.CC. and T.A. ete, is that the
Territorial Army and Home Guards
ete, have been set up in relation to
different sections of the population
with aims which differ in each case.

Publicity about Indo-Pak Conflict

1008. Shri S. M. Banerjee:
Shri M. L. Dwlivedl:
8hri Subodh Hansda:
Shri 8. C. Samanta:
Shri Parashar:

Shri §. N. Chaturvedl:
Shri Sidheshwar Prasad:

Will the Minister of Informatiom
and Broadcasting be pleased 1o state:

(a) whether it js a fact that Hindi
speeches, talks and news features om
Indo-Pakistan conflict are not givem
all-India publicity;

(b) if so, the reasons therefor; and

(¢} the steps taken by Government
to remove this discrimination be-
tween English and Hindi?

The Minister of Information and
Broadeasting (Bhrimatl Indira Gandhi):
(a} Broadcasts to the nation by the
Prime Minister, which are both in
English and Hindi. are relayed over
the entire network of All India Radio.
Other important broadeasts in  Hindi
are relayed by stations serving the
Hindi area.

(b) The reason why all such broad-
casts in Hindi are not rclayed over
the entire network is that stations
serving the non-Hindi areas have to
originate a large number of pro-
grammes in their own languages
Since broadcasts in Hindi and other
Indian languages constitute the vast
bulk of AIR's total output, stations in
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the non-Hindi areas would be left
with very little time for programmes
in their own languages if they were
to relay every important broadeast in
Hindi. On the other hand, the num-
ber of items in English is substantially
less, so that relaying them over the
entire network does not affect the
programmes in Indian languages,

(c) In view of the reply to parts
(a) and (b), the question of any dis-
crimination does not arise.

Pak, activities on Eastern Border

1009. Shri B. K. Das:
Shri Shree Narayan Das:
Shri P. C. Borooah:

Will the Minister
pleased to state:

of Defence be

(a) whether the concentration of
Pakistani forces along the Pakistam
border with West Bengal, Assam and
Tripura still continues; and

(b) whether it is a fact that the
people belonging to the minority
communities inhabiting the above-
mentioned border areas have been
asked to vacate the places up to a
certain depth?

The Minlster of Defence (Shri Y. B.
Chavan): (a) Pakistan regular army
troops, East Pakistan Rifles personnel
and irregular forces, called Mujahids
and Ansars, continue to be deployed in
strength along the East Pakistan
border.

(b) Government are aware that a
number of members of the minority
community have been removed from
the border areas fo the interior of
East Pakistan.

Seviet Seacraft for Indlam Navy

1010. Shri Harl Vishnu Kamath:
Shrimati Sharda Mukerjee:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:
Shri R. Barua:
Shri Basappa:

Will the Minister of Defence be
pleased to refer to the reply given to
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Starred Question No. 205 un the 30th
August, 1865 and state:

(a) whether the delegation to Mos-
cow for negotiating the purchase of
seacraft for- the Indian Navy has
shown results; and

(b) if so, the details thereof?

The Minister of Defence (Ehrl X. B.
Chavan): (a) and (b). Yes, Sir. A
contract has been signed for the pur-
chase of submarines and other naval
crafts. It would not be in the public
interest to disclose other details,

Amenities for Jawans and their
families

1011, Shrimat! Tarkeshwarl Sinha:
Will the Minister of Defence be pleas-
ed to state:

(a) whether Government are aware
that_great confusion prevails in re-
gard to the supply of goods by the
public for the benefit of Jawans, their
families and woundrd soldiers; and

(b} if so, the steps Uovernment
propose to take to give co-ordinated
and complete picture of al] rcatters
pertaining to the grganization of ame-
nities for Jawans and their familics?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). No, Sir. The
public has been advised through press
releases that donations in the form
of cash are most suitable and secure
maximum benefits to the Jawans.
Donations in kind of certain specified
items are also welcome. Indications
have also been mrade of the manner in
which these donations are to be sent.

Aild for Nepal

1012. Shri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to refer to the renly given
to Unstarred Question No. 1544 on the
8th Scptember, 1065 regarding finan-
cial aid for Nepa] and state

(a) whether Government nave con-
sidered the request of Nepal Govern
ment for establishing a Medical Col-

lege and further development of
small-scale industries in Nepal; and

(b) if so, to what extent?

The Minister of External Affairs
(Shri Bwaran Simgh): (a) The re-
quest is under consideration.

(b) A survey to assess the require-
ments of a Medical College in Nepal
has been undertaken. A Specialist on
Small Scale Industries is expected to
visit Nepal shortly to make g prelimi-
nary survey for the development of
small-scale industries.
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Wage Board for Tea Plantations

1016. Shri P, C. Borooah: Will the
Minister of Labour and Ermrploymens
be pleased to state:

(a) whether the Central Wage
Board for Tea Plantations has submit-
ted its report; ang

(b) it so, its main recommenda-
tions?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
(a) Not yet.

(b) Does not arise.

Foreign Government's Offer of Help
for Set'lement of Refugees

1017. Shri Rameshwar Tantla:
Shrl Himatsingka:

Will the Minister of External Affairs
be pleased io state:

is a fact that the
Dutch Government have rendrred
some financial help to the Indian
Government for the refugees in India
who were victims of the recent con-
flict between India and Pakistan;

(a) whether it

(b) if so, whether any other coun-
try has offcred any such nelp; and

(e} if so, the names of the countries
and the k.nd of assistance offered by
them?

The Minister of External Affairs
(Shri Swaran Singh); (a) Tke Dutch
Government has not offered any help
for refugees in India who were victims
of the recent comflict between India
and Pakistan. However, it is under-
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stood that the Dutch reformed
churches are collecting funds for
refugees from war-stricken areas.
The target is 5 lakh guilders (approxi=
mately Rs. 6.6 lakhs) for the Indian
sub-continent,

(b) No, Sir.
(¢) The question does not arise.

Defence Development Units

1018. Shii P. R. Chakraverti:
Shii P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that three
defence development units in the Pub-
lic Sector have declared a dividend;

(b) whelher the Department cf De-
tence Production has submitted a note
to the Planning Commission regard-
ing the method and manner jn which
defence production could be stepped
wp; and

(¢) whether imports of spares and
other equipment required for operating
the defence units to their capacity
have received higher priority?

The Minister of Defence Production
in the Miaistry of Defence (Shri A. M.
Thomas): (a) Four Defence Produe-
tion Units in the Public Sector wiz.
Bharat Electronics Limited, Garden
Reach Workshops Limited, Mazagon
Dock Limited and Praga Toola Limit-
ed have declared dividend al different
rates for the year 1984-85,

(b) The Department of Defence
Proudction have projected their re-
quirements of various gt-atepic raw
materials and finished products to the
kalnning Commission.

(c) Yes, Sir.
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Speech of Chief Minister of West
Bengal

1020. Shrl C. K. Bhattacharyya:
¥7ill the Minister of Exterual Affairs
be pleased to state;

(a) whether his attention has been
drawn to n speech of Shri P, C. Sen,
Chiet Minister, West Bengal in Cal-
cutta stating that US.A. will pursuade
China through Pakistan to attack Iudia
for making a barter on Kashmir;

(b} whether this  information i

confirmed by the Government of
India; and

(c) if s0, the steps being taken i
this matter?

The Minister of External Affalrs
(Shri Swaran Singh): (a% Th. state-
ment in gquestion was mad-: not by the
Chief Minister of West Bengal but by
sumeone who hed cowe 12 sce jim.

(b) and (c). Do not arise.
Production of HF. 24 Jets

1021. Shri Vidya Charan Shukla:
Shrl Indrajit Gupla:
Shri Shree Narayan Das:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 208 on the 30th
August 1985 and gtate the progross
since made in the procurement of
additional items of plant and machl-
nery for production of HF 24 Jets,
supply of raw material ani ~umpo-
nents and for trai ‘ny of personnel in
aeronautical enginecring?

The Minister of Defence Production
in the Ministry of Defence (Shil A. M.



3053  Written Answers NOVEMBER 22, 1985 Written Answers 3054
Thomas): . The supply of scme plant The Minister of External Affairs
and machinery by the U.S. Govern- (Shri Swaran Singh): (a) and (b).

ment has not materialised. Tliere has
been no change in the position already
indicated regarding other reguests
made to U.S. authorities.

Pak Violations of Cease-Fire

‘1622, Shri Vidya Charan Shukla:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state the steps taken by
the Security Council on the protest
notes sent to it after the cease-fire on
the 23rd September, 1965 regarding
the violations of cease-fire line by
Pakistani troops?

The Minister of External Affairs
(Shrl Swaran Singh); Pakistan viola-
‘tiong of the cease-fire, revorted to the
UN Secretary General by ‘ne Perma-
nent Representative of Indla, are
circulated to the Security Council as
UN documents. Accordin tn the UN
Seeretary General, the viclation com-
plaints are transmitted irmedictely to
the UN Observers for investigation
and report, Results of the investi-
gations by UN Observers aie nresent-

ed by the Secrctary General in a
ssries of reports to the Security
Council.

Passport Restrictions for Etudents
Proceeding to U S.A.

1028. Shri Karni Singhjl: Will the
Minister of External Affars be pleas-
ud to state:

(a) whether it is a fact that & batch
of students from Kerala were refused
passports by the Government of India
to proceed to U.S.A. for prosecuting
higher studies; and

(b) if so, the reasons therefor?

Presumably, the Hon'bl: meruber is
referring to some medical graduates
intending to go to U.S.A. for higher
studies. As the House is aware some
conditions have been 'aid down on
ihe issuc of passports to medical
students and practitioners, That is to
say generally those who are either
(i) M.BB.S. with seven years expe-
rience, or (ii) M.BBS. with 60 per
cent marks and three years expe-
rience, or (iii) holder of any post-
graduate degrec like M.S, M.D. etc
are allowed to go abroad for further
studies.

C ealth Secretariat
1024. Shri R. S. Pandey:
Shri Hem Raj:

Shri Indrajl Gupta:
Shrl Jashvant Mehta:

Will the Minister of External
Affairs be pleased to state:

(a) whether the permanent Com-
monwealth Secretariat has since been
constituted and started functioning im
London; and

(b) if so, the progress made so far
in its functioning and the Indian con-
tribution thereto?

The Minister of External Affairs
i3hri Swaran Singh): (a; Yes, Sir.
The Commonwealth Secretwrial has
started functioning with skeleton staff;

(b) So far, the posts of Secretary
General, two Deputy Secrctaries-
General and some other senior officials
have been filled. India's sharo of
contribution at 114 per cent comes to
£19,950 (Rs. 266,000°00) for the first
year.
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Quarters for P. and T. Frployees in
Punjab

1028. Shri Daljit Bingh: Will the
Minister of Communications te pleas-
ed to state:

(a) the number of class III and IV
cmployees of the P, and T. Depart-
ment in Punjab who have been pro-
vided with quarters so far;

(b) the number of such employees
who have not been provided with
quartery even after completion of ten
years of service; and

(¢) the steps being taken in the
matter?

The Deputy Minister in the Depart-

ment of Communicatlvns (Shri
Bhagavati): (a) Class III—1563; Class
1V—418.

(b) Class III—4047; Class IV—1111,

(c) Sanction for constructinn of 48
units of quarters at various places
have been accorded, out of which §
units are under construction. Propo-
ral for construction of more guarters
is under examination.

Jullundur A.LR. Station

1027. Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact thai the
Jullundur Radio Station will be
named as the Punjabi Radio Statiom;
and

(b) if so, the steps so far taken im
the matter?

The Minister of Information and

Broadcasting (Shrimati Indira
Gandhl): (a) No, Sir.

(b) Does not arise.

Nehru Mountalneering  Institute

1028, Shri Yashpal Singh: Will the
Minister of Defence be pleased to
stote:

{a) whether there is any proposal
under consideration to establish the
Nehru Mountuineering Institute in
Darjeeling;

(b) if 30, whether any financial bhelp
has been given by the Central Gov-
ernment; and

(c) the details thereof?

The Minister of Defence (Shri ¥. B.
Chavan): (a) The Government of
Uttar Pradesh in collaboration with
the Government of India (Minietry of
Defence) have set up the Nehru Insti-
tute of Mountaineering at Uttar Kashi.
The first course started on 11th Octo-
ber 1965 and was completed on 14th
November, 1965, the birth anniver-
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gary of late Shri Jawaharlal Nehru.
The Defence Minister is the President
of the Institule and the Chief Minis-
ter Uttar Pradesh is the Vice-Presi-
dent.

(b) and (c). The Government of
India has agrced to pay 50 per cent
¢f the recurring expenditure not ex-
ceeding Rs. 2 lakhs per year from
Defcnee Budget.

Firing by East Pakistan Rifles

1029. Shri Kajrolkar:
Shri Hukam Chang
Kachhavaiya:

Will the Minister of Defence be
pleasel to state:

(a) whether it is a fact that East
Pakistanj Rifles opened fire on the 6th
October, 1965 on a crowded passenger
bug belonging to Assam State Trans-
port Service near Dawki border
checkpost on the Assam-East Pakistan
border;

(b) if so, the damages caused to
men and property;

(c) whether any protest note has
becn sent to Pakistan; and

(d) it so, with what result?

The Minister of Defence (8hrl ¥. B.
Chavan): (a) On the 4th October,
1065, Pakistani forees from their bor-
der outpost of Synrem fired three
rounds at @ passenger bus of the
£ ssam State Transport going from
Shillong towards Dawki when it had
crossed Dawki bridge.

(b) Nil

(c) and (d). A protest has been
lndged on this and other provocative
scty by Pakistan in the Dawki mrea.
A reply is awaited,

Cariridges for Rifle Cluba

1030. Shri Karnl Singhjl: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
National Rifle Assoclation of India
have made a preference for shot size
Mo. 7 for clay pigeon shonting ear-
tridges being manufactured in  the
Indian Ordnance Factories in 12
gauge; and
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(b) if so, why shot size No.
not readily available
sizes are manufactured?

The Minister of Del Producti
ir the Ministry of Defence (Shri A, ML
Thomas): (a) No communication om
the subject has been reccived from the
National Rifle Association of India.

(b) The production of cartridge 13
bore size No. 7 for elay pigeon shoot-
ing to the required standard is yet to
be established in the Oidnanoe
Factories.

Cartridges for Rifle Clubs

1031, Shri Karni Singhji: Will the
Minister of Defence be plessed to
state;

(a) whether the recently added
23" cartridges by the Indian Ord-
nance Factories placed on the civiliam
market are superior to the 2§" car-
tridges upto now regularly offered;

(b) whether patterning tests have
been done to determine the fact that
the 23" cartridges are superior to
merit such a price difference; and

(¢} the methods employed for pat-
terning and the percentages obtained
in wvarious patterning tests from
different distances?

The Minister of Defence Production
iu the Ministry of Defence (Shri A. M
Thomas): (a) It is not claimed that
2-3[4" cartridges are superlor to 3-1[2"
cartridges,

(b) In view of (a) above, there has
been no necessity to conduct any pat-
terning tests 2-3|4" cartridges were
produced in limited quantities. The
cost of production was, therefore,
necessarily high. These cartiridges
were released to the civilian market
at the actual cost of production.

(e) Does not arise.

7 are
when larger

Shortage of Post Cards and Stamps

1032 Shrimati Renuka Barkataki:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that cards
and stamps were not available in
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many Post Offices including Gauhatl,
ZXanabazar, Silpukhuri, Jorhat etc. 1n
Assam in the months of August and
Beptember, 1965; and

(b) if so, the main reasons there-
for?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavatl): (a) Yes,

(b) Owing to delay in receipt of
postal stationery from the Security
Press.
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U.S, Consul-General's Visit to Sikkim

1036. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

‘Will the Minister of External Affairs
e pleased to state: )

(a) whether it is a fact that U.S.
Consul-General in Calcutta had
taken a gentleman not connected
with his office alongwith him to
#ikkim recently;

(b) whether it is also a fact that
the West Bengal Government have
drawn the attention of the Central
Government to this affairs; and

(e) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) No. Sir.

(b) and (c). Do not arise

Map on Cease-fire Position

1037, Bhri Heda: Will the Minister
of Defence be pleased Lo stuate:

(a) whether it is a fact that the
cease-fire position map was released
by Government;

(b) if so, when;

(¢) whether the map was sent e
the United Nations; and

(d) whether the map hai beea
accepted by the UN. in toto or in

part?
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The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A map show-
ing the areas under the occupation of
Indian forces in Pakistan and Pakis-
tan-occupied Kashmir and under the
wsccupation of Pakistani forces in the
Indian territory at the time of cease-
fire on 23rd September, 1965 was
released by the Governmen: of India
on Tth October, 1985,

(c) and (d). As the map was not
sent to the United Nations, the ques-
tion of the UN accepting it in toto or
in part does not arise. However,
pusitions occupied by our tronps and
by Pakistani troops in Indian territory
ot the time of cease-fire have been
intimated to the UN Observers

Recognition of G D atle
Republic
1038. Shri Indrajit Gupta:
Shri Warlor:
Shri Daji:

Shri P, R. Chakraverti:
Shri K. N, Tiwary:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether the question of giving
recognition to the German Democra-
tic Republic has been considered by
Government; and

(b) if so, the decision taken there-
on?

The Minister of External Affairs
(Bhri Swaran Singh): fa) No, Sir.

(b) Does not mrise.

Wage Board for Power Indusiry

1039. Shri R. S. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Labour and
Bmployment be pleased to refer to
she reply given to Starred Question
No, 575 on the 13th September, 1963
und state:

(a) whether Government have fur-
ther examined the question of setting
wp of g Wage Board for Power In-
dustry; and

(b) if so, the decision taken in the
matier?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
(a) and (b). The matter is Ml
under examination.

Army Engineers

1040. Shri Balakrishnan: Will the
Minister of Defence be pleased to
state:

{a) the concesslons which will be
given to the Engineers who serve in
the Defence Forces during the pre-
sent Emergency; and

(b) when such concessions will come
into effect?

The Minister of Defence (5hrl Y. B.
Chavan): (a) Even before the declara-
tion  of the Emergency t{wo years
nte-date was granted to the Enpineer
Officers in the Army and Air Force
for possessing specific  engireering
qualifications for purposes ol sen’ority,
gromotion and increment of pav. This
eoncession enntinues,

Afier the declaration of the Emer-
gency, the following concessions have
Leen granted to Engineers commis-
sivned in the Army:

(i) An additional ante-date upto a
maximum of two years for pre-
vious civil gazetted service, if
any, to those granted Short
Service Commissions which will'
not be available, if and when
they are granted Permanent
Commissions.

(ii) Lien and protection of civil pay,
leave, Provident Fund benefits

and other rights in the civil
appointment in  the case of
permanent civil Government

servants who have joined as
Emergency Commissioned
Officers or as Short Service
Commissioned Officera.

(iii) Eligibility for Permanent Com-
mission in the case of Emer-
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gency and Short Service Com-

missioned Officers.

(b) From the date of grant of Com-
mission,

Pak. Deputy Iligh Commission in
Calcutta

1041, Shri S, M. Banerjec: Will the
Minister of External Affairs be pleas-
ed to state;

(a) whether it is a fact that some
‘Government papers of the Pakistan
Deputy High Commission in Calcutta
were taken out to Karachi by the
U.K. Deputy High Commissioner, Cal-
-cutta;

(b) whether this matter was re-
ported to Centre by the West Bengal
AGovernment; and

(c) it so, the action taken by Gov-
earnment in the matter?

The Minister of External Affairs
(Shrli Swaran Singh): (a) The Gov-
ernment is not aware of any papers of
the Pakistan Deputy High Commission
in Caleutta being taken out to
Karachi by the UK. Deputy High
‘Commissioner, Calcutta.

(b) No, Str,
(¢) Does not arise.
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Gallantry Awards

1042, Shri Onkar Lal Berwa:
Bhri Brij Raj Singh:
Shrl Gokaran Prasad:
Shri B. K. Das:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
&hri Yogendra Jha:
Shri T. Ram:

Will the Minister of
pleased to state:

Defence be

(a) the total number of gallantary
awards granted during the receat
fighting with Pakistan;

(b) their distinction-wise break-up;

(¢) how many of them were T
ceived posthumously; and

(d) the total amount awarded o
the family members of the recipients
of these awards?

The Minister of Defence (Shri Y.
B. Chavan): (a) So far 79 gallantry
decorations have been awarded
connection with the recent fighting
with Pakistan.

(b) and (c):

" Param Vir Chakra .

M::I';l“k‘:;; Chakra (ir{cludixl-lg [ B.nx to Mm Vir

Vir Chakra

2, both posthumous.

20, out of which 6 are posthumous.

57, out of which 9 are posthumous.

(d) Recipients of Param Vir Chakra,
‘Maha Vir Chakra and Vir Chakra,
‘other than Commissioned officers, are

given mnm;ljnry_ allowance by the
Central Government at the following
rates;—

Param Vir Chakra |

Each Bar to Param Vir Chakra
Maha Vir Chakra

Each Bar tv Miha Vir Chakra
Vir Chakra . . . B
Each Bar to Vir Chakes .

N " Hs, 50/- p.m. (Ks. 70)- in care of
JCO0s who have previously wom
an award of the second order of
gallantry, such ss the Maha Vir
Chakra).

Ra. 20/ p.m.

Rs. 30/- p.m. (R3. 5¢/- in case of
1803 who have previously been
awarded 8 ga . ry awsrd to
third order, such as-the Vir

Chakra)
. . Ras. 10/- pm.
. . Rs 30/- pm.
. Rs, B pm,
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The snllowance is admissible to the
recipient and, on his death, to his
widow

In addition, each recipient of
Param Vir Chakra, Maha Vir Chakra
er Vir Chakra, irrespective of his
rank, is given by the Government of
the Stute to which he Dbelongs, &
Jumpsum cash grant and/or annuity
at the rate prescribed by it.

The above monetary benefits are in
addition 1o the pension and other
benelits (e.g. education of children),
wdmissible in such cases.

At this stage, it is not possible to
ealculate the total amount awarded to
the family bers of the recipient
of these awards.

o e g w6 g
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Ceatral Labeur Organimilons

W68, Bhri Onkar Lal Berwa:
Bhri Bri] Raj) Singh:
Shri Gokaran Prasad:

Will the Ministar of Labeur and
Bmployment be pleased to state:

(a) whether' Government have
prescribed any criteria for the recogni-
tion of a Labour Organisation as a
Oentral Labour Organisation;

) it so, the detalls thereof;

(¢) whether any other labour orga-
mistion otber than the four recognis-

ed ones patisfles the prescribed ork-
teria; and

(d) if so, whether Government! rro-
pose o give recognition to that or-
ganisation?

The Minister of Labour and Fra-
ployment (Shri  D. Sanjivayya):
ta) and (b1, Central Labour Organi-
sabions revognead for poorgoses of
representation on the Trelian Labour
Conlerence are reguired ta satisly the
following criteria as decided by the
Indiun  Lubour Conference (17th

Session, Madras, July 195%):--
The organisations must have—
(i) an all-India character;

(ii) & minimum membership of ome
lakh spread over a number of
States; and

fiii) m sizeable mombership st least
in the 1+, .y of indusiries.

(c) The following three labour o
ganisations have asked for such ne-
eognition:—

(i) Bhartya Mazdoor Sangh.
(ii) Hind Mazdoor Panchayat.

(ifi) Indian Federation of Indepen-
dent Trade Unions.

fd) The question of 2iving reemg-
nition to these organisations will be
considered ‘at the next Session of tha
Standing Labour Committes.

Agricultursl Labeur Comnefis

1061, Bhri Brij Raj Singh:
Bhrl Onkar Lal Berwa:
Bbri Gekaran Prasd:

Will the Minister of Labowr aad
Employment be pleased to state:

(a) whether Government proposs te
set up or encourage the getting wp of
Agricultural Labour Councils at the
State and District levels; and

(b) i so, the details thersof?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayyahs
(a) and (b). A recommendation wes
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made at the All India Seminar on Child Labour
Agricultural Labour held in August

last that for effective implementation 1053. Shri Rameshwar Tantia:

of the Rural Manpower Programme, it Shrl Himatsingka:

was desirable to set up a Co-urdinat- Will the Minister of Labour and

ing Agency bolh ut the District and
State levels. A recommendation has
also been made by the Central Advi-
sory Committee on  Agricultural
Labour for setting up of Labour Co-
operatives., These recommendations
have been brought to the notice of the
State Governments. Therg is no pro-
posal at present to set up “Agricul-
tural Labour Councils”.

Situation in Indonesia

1052. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to state:

() whether an assessmnent hag been
made of the causes and effects of the
recent upheaval in Indonesia;

"th)' whether the Government of

Employment be pleased to stata:

(a) whether it ig a fact that Gov-
ernment are considering a proposal of
the Indian National Trade Union Con-
gress to set up a Tripartite Committee
on programmes tp reduce the number
of child workers in India; and

(b) if s0, when the final decision =
likely to be taken?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
Government have recczived a letter
from the Indian National Trade
Union Congress proposing the setting
up of such a tripartite committee.

{b) The letter is under study.

Sainik School at Nainital

1051. Shri K. C. Pant: Will the

Indonesin  has seni any comm
tion to Gover it on that subject;

(e) if so, whether it will be laid on
the®Table, or the gist thereof;

(d} whether Government propose ia
make a fre.h opproach to tha Indo-
pesian Government in order 4o agcer-
tain its attitude to India on the issue
of India-Pakistan conflict; and

(e) if pot, the reasons therafor?

The Minister of External Affairs
(Shri Swaran Sinsh): (@) The situa-
tion in Indonesia is still fluid *o allow
a full askessment ol the eaums and
effects of the recent dovelupments,
However, the situation is be'ng keenly

watched.

(b) No, Sir.

() Does not arise.
" (@ and (). It is still too early Tor
this.

i 1 of Def be pl q to
state the details of the progress made
so far in regard to the Sainik S.hool
at Nainital?

The Minisler of Defence (Shri ¥.B.
Chavan): The S.ate Governmen: have
acquired the necessary land and have
repaired the old building on the
cslate.  They have ulso put up the
dormitory  accommuodation,  kitchen
and dining hall, The Principal-Desig-
nate of the school has been appointed.
The entrance examination for the ses-
slon communcing  February—March,
1966 hus buen heid, The other facili-
ties for the school, such as resideontial
quarters, have beep sanctioned. It is
hoped that the school  will start
functioning in February—March 1966.

Missing Plane of L C.C.

1055, Shri Kolla Venkaiah: Will the
Minister of External Affairs be pleas-
ed to state:

(a) the number of Indians on board
in the International Control Com-

ission’s plane misging since the 18th
October, 1945;




T

3079 Written Answers AGRAHAYANA 1, 1887 (SAKA) Written Answers 3080

(b) whether any attempt was made
to trace the missing plane; and

(¢c) if so, the result thereof?

The Minister of External Affairs
{8hri Swaran Singh): (a) Five.

(b) and (¢). A search for the
plane, which was on a routine courier
flight from Saigon to Hanoi via
Phnom Penh and Vientiane on 18th
October, 1965, was instituted by the
authorities concerned, both in Laos
and North Vietnam by means of heli-
copters and other aircraft, Radio an-
nouncements were also made, So far
no trace of the plane has been found,
and the search operations are conti-
nuing.

Labour Laws im Publly Undertakinge

1056. Shri Himatsingka:
Bhrl ERameshway Tantla:

- 'Will the Minister of Labour
Employment be pleased to state:

(a) whether it is a fact that a Con-
ference of Heads of Public Under-
takings was held recently to discuss
the enforcement of labour laws in
line with private sector; and

(b) it so, the outcome of the com-
ference?

The Minister of Labour and Em-
ploymont (Shri D. Sanjivayya): (a)
Yes.

(b) It was considered that therc
was now greater awarcness on the
part of the public sertor in regard
to the proper implementation  of
labour laws, It was urged that there
should be constant endeavour on the
part of the public sector to secure
betler standards of compliance,

Agricultural Labour Engulry

1851. Bhrl Dinen Bhattacharys:
Dr. Ranen Sen:
Will the Minister of Labour and
Employment be pleased to state:
(a) the progress made by ths third
Agricultural Labour Enquiry being
conducted by Government; and

and

{b) when the work Iy Ukely to be
completed? 1

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
The data regarding income and con-
sumption expenditure of agricultural
labour households, have been collect-
ed and are being tabulated. The data
regarding employment, unemploy-’
ment, earnings and indebtedness have
also been collected and are being
scrutinised,

{b) The work is likely to be com-
pleted by March, 1968.

Atomlo Reactor in Rajasthan
1058, Shri D. C. Sharma: Will the
Prime Minister be pleased to staterg
(a) whether the progress in the
setting up of the atomic reactor In
Rajasthan has been going on as per
schedule; and

(b) if so, when the r actor is likely
to go into production?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahador
Shastrl): (a) Progress in se'ting up
the first unit of the Rajasthan Atomic
Power Station ls bring made accord-
ing to schedule. The setting up of
the second unit has recently been au-
thorised, subject to suitable financing
arrangemants for the foreign exchange
component of thp expenditure bcing
made,

(b)Y The first unit is expected to be
commissioned during 1969,

Price Index

1059, Shrl D, C. Sharma: Will .the
Minister of Labour and Employment
bs pleased to state:

(a) whether it is a fact that there
has been a strep rise in the price in-
dex during the months of August,
September and October, 1065; and

(b) if so, the steps taken to provide
interim relief to the labourers?

The Minister of Labour and Em-
ployment (Shrl D, Sanfivayys): (a)
The All-India (Interim) Working
Class Consumer Price Index Numbers
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with base 1949-100 for th: ranths of

July. August and September, 1965
are as follows:—
July, 1965 168
August, 1965 170
September, 1965 172

The figure for the month of October,
65 is not yet available,

There was thus a rise of two points
I August over the July figure and
two points in September over the
August figure.

{b) wherever dearness allowance is
linked to the Consumer Price Index
Mumber, the workers get increased
dearness allowance due to rise in In-
dex in accordance with the relevant
settlement or award. In other cases,
the question of getting relief is a mat-
#er of mutual agreement and collec-
ive bargalning between employers
and workers.

Roturn of Indian Correspondents from
Pakistan

Wil the Minister of External Affairs
be pleased to state:

(a) whether under an agreemant
between India and Pakistan for the

(b) # 0, how many correspondents
Mave been repuatrizted by each coun-

NOVEMBER 22, 1965

Written Answers 3088

(¢) the experiences of the repatriat-
ed Indian newsmen at the hands of
Pakistuni authorities during the period
of hostilities belween the two coun-
tries?

The Minister of External Affairs
(Shri Swaran Simgh): (a) All Indian
correspondents have peturned  from
Puakistan after prolonged negotintions
with the Fakistani authorities.

(b) Five.

(¢) Details of their expcerience im
Pakistan were given in a protest note
lodged by the Government of Indis
with the Pakistan High Commissiom
in New Delhi, a copy of which is
placed on the Table of the House.
[Placed in Library., See No. LT-
5198/65].

Telephone Connections

1061. Shri Krishna Deo Tripatiad:
Will the Minister of Communioa-
tions be pleased to state:

(a) the number of applications
pending for installation of telephone
connections in Bombay, Delhi, Cal-
cutta, Madrag, Kanpur and Lucknow
at present;

(b) the longest duration since whem
these applications have been pending;

{c) the detailed measures, if any,

which Government propose to teke
to ease the situation; amd

(d)mmmmﬁuﬂi
to ease the situation?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhage-

wy; and vatl): (a) and (b).

Name of City No. of Date of

applications oldest

pending appl.

Bombay . . . . 83,400 1956

Calcutta . » . . . 69,513 1957

Delhi . . . . . 45628 1954

Madras v e e e e s 15,896 15958

Kampour . . ., . . 6,931 1956

Lucknow . . . . . . 1,974 1960
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() ang (d) Steps arc being taken
10 expang the capacity of systems and
W open new exchanges so that pend-
ing demands are met to the maximum

extent,  A!l the pending & new
dcmends, however, cannot be met us
the installation of additional exchange

equipnient and cables is dependent on
the limited resources available,

0.AU. Conference

1862, Shrimati Renuka Barkataki:
Will the Minister of External Aflairs
be pleased to state:

{a) whether it is a fact that the
Indo-Pakistan conflict was a subject
wmtter for discussion in the OAU.
conference held at Accra; and

(b) if so0, the nature of the discus-
sion which took place?

The Minister of External Affalry
®Bhrl Swaran Singh): (a) No, Sir.

(b) Does not arise.

Comtributions by Indians to Pak.
Defence Fund

1043, Shri R. 8. Pandey:
Shri Rajeshwar Patel:

.Will the Minister of External Aflatrs
e pleased to state:

(a) whether Government's attention
has beey drawn to the reported con-
tributions of the Indian business and
industria) enterprises in Pakistan to
the Pakistan Defence Fund during the
recent conflict between the two coun-
fries; and

(b) if so, Government's reaction
thareto?

The Minisier of External Affalrs
(Bhri Swaran Singh): (a) and (b).
@overnment have seen these reports.
Bo far as Government are aware,
the assets of Indian business
enterprises in Pakistan have been
tken over by the Government
of Pakistan presumably as enemy

property. As such these enter-
prises are not now controlled by
Indisns.

Payment of Arrears to Gevermmemti
Servants

Shri Hukam Chand
Kachhavaiya:
8hri Bade:

Will the Minisler of Defence be
pleased to state;

(a) whether it is a fact that under
the rules, a Government gervant is
entitled to full payment of arrears of
pay and allowances on the pronounce-
ment of the last judgement of the
superior Courts without postponing
any increments accruing during the
period in litigatiom;

(b) if so, whether such GoOvern-
ment Servants are not being paid
accordingly and they are compelisd
to enforce their rights in the courts
of law; and

{c) if so, the action taken against
the Officers responsible for the samet .

The Minister of Defence (Shri Y. B.
Chavan): (a) It is presumed that the
Hon'ble Member is having in mind.
cases of civilian Government servants
who are dismissed or discharged and
are later reinstated as a result of a
Court judgement. In such cases ao-
cording to existing orders the queg-
tion of payment for the period bet-
ween the date of dismissal of a Gow:
ernment gervant and the date oo
which he resumed duty is to be dealk
with under Article 193 of the Civil
Services Regulations. The payment
will be subject to the law of limita«
tion, if there is no decree of the
regarding arrears of salary and in sc-
cordance with the order of the court
it there is a apecific decree regarding
arrears of salary, Where, however,
the Government servant's dismisssd
was on the basis of a conviction on a
criminal charge, while disposing of
his case under Article 183 of the Civil
Service Regulaflons, he will be deem-
ed to be entitled to full pay and
allowances from the date of acquittal
and the period will be counted as om
duty for all ; and from the
date of acquittal he will not be allow-
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ed pay and allowances less than what
would have been admissible to him
had he been under suspension.

(b) Government are not aware of
any cases where the existing orders
have not been complied with,

(¢) Does not arise.

Colombe Plan Conference

1065. Bhri Vishwa Nath Pandey:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment have declded not to attend
the Colombo Plan Conference sche-
duled to be held at Karachi in the
month of November, 1965;

(b) If so0, the reasons therefor; and

(c) the reaction of the members of
the Colombo Plan Conference there-
on?

The Minister of External Affairs
“(Shri Swaran Singh): (a) Yes, Sir.
"The meeting has, however, been pgel-
ponzgd lo some time inJapuary, 1968.

(b) Due to the present relations
with Pakistan angd parlicularly - be-
‘“Whuse of thaancivilized treatment to
whirh our nutionala in Pakistan, in-
cluding Diplomatic pirsopme). have
‘been gnd ara conténuing to be subject-
e&‘- .

{c)} There has becn a _ﬁood under-
-standing of our attitude. )

W T W

1066. Wt W§:
st Fo fmo arfem :
T At WA O W@ A g
« wi fir fer GTIRT & awww
% TG T W o e
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Telegraph and Telephone Facllitles in
N.EFA.

1068. Shrl Rishang Keishing: Will
the Minister of C leath be
pleased to state:

(a) whether it is a fact that even
after the NEFA debacle in 1962, there
are no telegrapbic or telephonic facill-
ties in the border aress of NEFA;
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(b) whether it is also a fact that
therr are no telegraph or wireless
installations, telephone connections in
many of the Administrative Centres
like the headquarters of Deputy Com-
missioners; and

{t) if so, when Government propose
to provide such facilitiea?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavatl): (a) to (¢). A statement
has been laid on the Table of the
House. [Placed in Library. See No.
LT.5200/85).

National Sample Survey

1070. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Prime Minister be pleased
to state:

(a) the total number of surveys
undertaken by the National Sample
Survey ‘In Orissa during 1965-68; and

(b} the expenditure involved there-
on during the above period?

The Prime Minister and Minister
of Atomic' Energy ($hri Lal Bahadur
Shastiri): (a) A list of surveys is given
in the statement. Laid on the Table

of the Huuse. [Placed in Library.
Sce Mo, LT-520165),
'(b) The expenditure on + National

Sample Surveys ig incurred for (1)
techoical  design, including drawing
up samples, schedules,  instructions,
elc, (2) data coHe:tion and (3) tabu-
lation.  For data collection, field
work in Orissa is conducted by the
staff of the Dircctorate of the National
Sample Survey. Most of the work
relating to design and tabulation s
done by r.he Indian Statistical Insti-
tute.

The duration of the National Sam-
ple Surveys does not gynchronise with
ﬁuucml years; and, therefore, some of

the survey: listed in the attached
statement fill .partly outside the
period in question. The design and ta-
abulation are Hone on an all-India
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basis. Statc-wise and gurvey-wise
apportionments of the expenditure in-
curred on these items are not avail-
ahle. Because of these factors, the
total expenditur: on the surveys for
the year 1965-66 cannot be specifically
indicated. Even the expenditure in-
curred by the Directorate of National
Sample Survey on ficld work in
Orissa for the year 1965-66 can only
be stated some time after the financial
year is over. However, the actual ex-
penditure incurred by the Directorate
of National Sample Survey on fleld
work in Orissa during the year 1965-
66 (upto October, 1835) is approxi-
mately Rs. 1,43,000.

Radie Sets for Rural Areas of Oriam

1071. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena: .

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of radio sets allot-
ted in the rural areas of Orissa till
the end of September, 1965; and

(b) the number of radio sets pro-
posed to be allotted to that State
during the year 1965-867

The Minister of Information and
Broadrasting (Bhrimatj Indira
Gandhiy: (u) 8567,

{b) GO0, This numbcr has been re=-
quest.d by the State Government.

at Bhub

Shri Ramachandrea Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state the progress
made so far in regard to the con-
structing of Posts and Telegraphs
Quarters at Bhubaneswar (Orissa)?

The Deputy Minister in the Depart-
ment of Communieations (Shrl

P.T. Quart

1072,

of the building work has been com- ,
pleted.
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ALR. Staff Artistes at Sambalpur

1873. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

‘Will the Minister of Information and
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employces of the All-India Radio
Station at Sambalpur belonging to
Scheduled Castes and Scheduled
Tribes as on the 30th September,
18657

Broadcasting be pl d to state the The Minister of Information and
number of stafl artistes and other Broadcasting Shrimati Indira Gandhi) :
Scheduled Scheduled
Casi. s Tribes
Srall artistes . . . . .
Rigalar Emoloyees N 10 4
ToTAL . 10 4

The tota] strengih of the Station is
ag follows:

Stafr Artistes— Nil
Regular staff — 42

e wiedi & gfewd
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Exchange of Gifts Programme

1075. Shri P, C. Borooah: Will the
Minister of Informauon and Broad-
easting be pleased to state:

(a) whether Government's attention
hes been diawn 1w the news-item in

the ‘Statesman’ of the 8th November,
1068, captioned ‘Red Tape Bogs Down.
Exchange of Gifts Programme';

(b) if so, how far the report is cor-
rect that the Canadian gift of 12%
Transister radios for Indian rurat
radio forums under the exchange eof
gifts programme, for which money
was made over to the All-India Radio
as early as 1961, have not been deli~
vered so far; and

(c) the reasons for the delay?
The Minister of Information and

Broadcasting (Shrimatij Indirs
Gandhl): (a) Yes, Sir.
(b) and (c). It is not correct e

say that money for the purchase of-
transistorised radic sets was made
over to All India Radio. The prin~
cipal parties in this exchange of gifhs
scheme were the National Farm Radio
Forum of Canada and the Indiam
Adult Ed ion A iation. New
Delhi. The former deposited some
money with the latter for the pur-
chasz of transistorised radio sets for
presentation to some Radio Rural
Forums in India. The only role AR
India Radio has played in this tran-
saction is to supply specifications of
transistorised sets suitable for com-
munity listening in rural areas and te
ask the State Governments to supply
to the Indian Adult Education Asso-
ciation a list of Radio Rural Forume




3091 Written Answers AGRAHAYANA

%o be in-lud:d in this scheme. The
datest information available from All
India Ratio, is that the supply of the
receivers will be made as soon as
yossible after the prototype based on
All India Radio's specifications is ap-
proved by the Nationa]l Physical
Laboratory. Howover, in  view of
the delay involved in the above pro-
<ess and because of the limited avail-
ability of Community Listening sets,
the Indian Adult Eduecation Associa-
Uon is being instructed to purchase
domestic recciver sets and to supply
them to the rural areas.

U.N. General Assembly’'s Third
(Bocial) Committes

1076. Shri P. C. Borooah: Will the
Minister of External Affairg be pleas-
=+d to state:

() whether it is a fact that the
Indian Delegate to the UN. GeBeral
Assembly's Third (Social) Committes
had complained about the gocial drain
en India caused by the Indian seien-

tigts, engineers and doctors asettling
abroad in large numbers:
(b) if so, the delegation's precise

demand made at the meeting in this
regard; and

(¢) the committee's response there-
to?

' The Minister of External Affairs
(Bhri Swaran Singh): (a) Speaking
in the Third Committee of the UN
Genera] Assembly, on the item “World
Social Situation”, India's representa-
tive, Shri K. C. Pant, stated that
“India had also devoted a large pro-
portion of ils limited funds to educa-
tion, which it considered the element
of infra-structure most essential for

i devel t However,
many Indian engineers and doctors
went to more advanced countrieg to
continue their studies and often settl-
ed there. The result was that the
painfully scarce funds that had been
«devoted to their education did not
wltimately contribute to the country's
‘development.
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(b} and (c). The Indian delegate
made no demand and, therefore, the
question of a response did not arige,

White Printing Papers for
Newspapers

1077, Shri P. C. Borooah:
Shri Sidheshwar Prasad:

Will the Minister of Information and
be pleased to state:

(a) whether the Prime Minister has
recently assured the Indian and Enst-
ern Newspapers Soclety to consider
sympathetically the question of allo-
cating additional quota of white-print-
ing paper to the newspapers;

(b) if so, their precise demands; and
(c) Gowver t's r 14

The Minister of Information amd
Broadcasting (Shrimatj Indire
Gandhl): (a) and (b). The Indiam
and Eastern Newspaper Society had
written to the Prime Minister regard-
ing an additional allocation of 10,008
tonnes of white printing paper for
newspapers to meet the requirements
of increased circulation. The Prime
Minister stated in hig reply that the
suggestion would be considered.

(c) The matter is under consid
tion.

wrpfe Qw1 3319 wor
& fad wft

1078. &} TMAWE oW WY
Sy ol ag war ¥ par wid
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amgat § 1
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MES, Employees killed during Pak
Invasion

1080. Shri 8. M. Banerjoe: Will the
Minister of Defenc: be pleased 1o
state:

{a) whether it is a fact that many
civilian employeeg in the M.E.S. were
killed during the recent Pakuhni in-
vasion;

(b) it so, the number of such em-
ployees; and

(¢) whether family pension had
been provided in all guch cases?

The Minister of Defence (Bhri ¥. B.
Chavan): (a) No, Sir.

(b) Two only.

{c) One of the two individuals has.

left no family behind. The question

of grant of fumily pension in hig case
does not arise.  The other individuai
being & temporary industrial em-
ployee, no family pension is a‘imissi-
ble under the rules, however the ques-
tion of giving family pension to the
family of this employee i{s under con-
sideration.
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Extension of Service of Technicians in
Defence Establishments

1081, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether the services of techni-
cal and scientific officers in defence
establishments are proposed to be ex-
tended beyond 58 years in view of the
emergency and utilisation of their
skill and experience; and

(b) if so, whether a @nal decisi
hms since been taken in this behalf?

The Minister of Defence (8hri ¥, B,
Chavan): (a) and (b). There is no
general proposal to extend the age of
superannuation beyond 58 years in the
case of technical and scientific officers
in the Defence establishments. How-
ever, extensions beyond 58 years are
granted on the merits of each case
where there is shortage in a parti-
cular scientific or technical specialisa-
tion or where the officer concerned
is engaged in work or a problem of
vital importance likely to produce
regulig in a year or two.

Delhi Telephome Dues

1082, Bhri Gulshan:
Shri Buta Singh:
8hrl Narasimha Reddy:

Will the Minister of Communications
be pleased to state:

(a) the pumber of telephone sub-
mribers in Delhi who have not
cleared their revenue dues to the de-
partment for the last geveral years;

(b) whether such defaulling tele-
phone subscribers have been permit-
ted to usze the telephone service con-
trary to the normal Departmental
Rules; and

(c) if so, the action Government
propose to take in the matter?

The Deputy Minister in the De-
partment of Communications (Shri

Bhagavatl): (a) Tho exact number is
not readily available.

(b) and (c). Some tclephones have
already been disconnected for non-
payment and the arrears agninst them
are being pursued for recovory, ln
respect of others, a special cell has
been formed to go into their cases,
take action for disconnection and for
recovery of the arrcars against them.
Recently, orders have also been issu-
ed to enforce disconnection of both
Government and private subscribers
for default in payment.

Telephone Connections

1023, Shri Guilshan:
Shrl Buta Singh:
Shri Narasimhy Reddy:

Will the Minister of Communications
be pleased to state:

(a) the number of telephones stand- -
ing in the names of defunct organisa-
tions and persons already died long
ago in Delhi and Bombay;

(b) the reasons for allowing the use
of telephones by others by the
P.&T. Department contrary to the
Standing Rules; and

(¢) the steps Goverrment propese
to take in the matter?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) to (c). No such infor-
mation is available nor it is possible
to collect guch information. Appro-
priate action is taken under the de-
partmental rules. whencver it comes
to the notice of the Department thai
a telephone is being unauthorisediy
used,

Report of U.N, Secretary-Geaeral

1084. Bhri P, R. Chakraverti:

Shri P. C. Borooah:

Will the Minister of External Affatre

be pleased to rtate:

(a) whether the U.N. Secretary-
General has recently submitied to the
U.N. a report on the cease-fire viola-
tions between India and Pakistan;
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(b) if mo, his precise observations:
and

(c) the reaction to these observa-
#ons of the different members at the
UN.2

The Minister of External Affairs
{Bhri Swaran Bingh): (a) ani (b).
The S.cretary Genera] of the United
Nations has submitted a series of re-
ports to the Security Counril relating
to the observance of the cease-fire,
In these reports h: has given the
results of investigations of complaints
of cease-fire violations. These re-
ports generally indicate that the cease-
fire is far from stabilised.

(¢) Government have no informa-
‘tion,

Naval Dockyard at Viskhapatnam

1085, .8hri N. R. Laskar:
Shrl P. R. Chakravertl:
8hrl P, C. Borooah:

Will the Minister of Defence be
Ppleased to state:

(a) whether it is a fact that a
Russian team of Naval Experts is
visiting India soon to advise the
Indian Navy on the construction of a
dockyard at Visakhapatnam; and

(b) if so, the details thereof?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir,

(b) The team will assist the Indian
Navy in preparing a Project Report
for setting up a dockyard at Visakha-
patnam,

Border Violations by Pakistan on
Tripura-East Pakistan Border

1684. Shri Himatsingka:
Shri Rameshwar Tantia:

'Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that
Pakistan had committed 8 border
wiolations on Tripura-East Pakislan
border since the cease-fire came into
force;
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(b) if so, the total loss Incurred by
both sides due to these violations;

(c) whether any air violatione ajse
took place in this area during this
period; and

(d) the measures taken by Govera-
ment to stop these border violatiums
by Pakistan?

The Minister of Defence (Shri Y. B.
Chavan): (a) Pakistan has committed
24 border violations on the Tripura-
East Pakistan border since the cease-
fire came into force on 23rd Septem-
ber.

(b) According to the reports re-
ceived till the 16th November, 13
Indians were killed and 6 kidnapped
by Pakistanis. Besides, 5 cattle were
killed and 42 lifted away by them
On the Pakistan side, 6 persons are
believaq to have been killed and 8
injured, Y]

{¢) No, Sir,

(d) Our border security forces keep
constant vigil all along the border im
order to prevent such incidenta
Whenever necessary, they return the

fire. Protests are also lodged with
the Pakistan authorities.

aferan ¥ feeren dwq@
w1 e
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Cease-fire in Nagaland

1088. Shri Madhu Limaye: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government  have
decided to exiend the cease-fire in
Nagaland by two months despite the
statement of the Manipur Chief Minis-
ter that rebe] activity has been
spreading gince the cease-fire; and

(b) whether they have received any
response to the personal assurance
conveyed by the Indian High Com-
missioner in London to Mr. Phizo?

The Minister of Exiernal Affairs
(8hri Swaran Singh): (a) The Gov-
ernment of India decided to extend
the suspension of operation by a fur-
ther period of 2 months nfter taking
inta consideration all facts and pre-
vajling circumstances,

(b} No, Sir,

Defence Potential jn Private Seclor

1089, Shri Madhu Limaye: Will the
Minister of Defence be pleased to
state:

(a} whether the Ministry of Defence
have, in consultation with other
Ministries, prepared any comprehen-
sive plan for utilising the defence
potentia] in the private sector;

(b) whether they have drawn up
an indent of orders to be placed, the
relative priority of these orders. the
additional supplies of raw materials,
machine tools and other equipment
that will have to be supplied to the
private sector; and

(c) whether they have decided tc
appoint an experienced and public-
spirited person from the private sector
to assist the Defence Ministry to ex-
plore and exploit the defence poten-
tia] in the private sector?

1886(ai) LSD-—S5.

The Minister of Defence Produc-
tion in the Minisiry of Defence (Shri
A. M. Thomas): (a) The recommenda-
tions of the Ministry of Defence for
strengthening the Defence Production
base by giving suitable orientation to
the National Plans and utilising cxist-
ing capacity in the country, have been
submitied to the Planning Commis-
gion and are being examined by Tech-
nical Study Groups which have been
set up by them. The recommenda-
tions made by the Study Groups will
be considered by the Planning Cum-
mission and suitably incorporated in
the National Plans.

(b) Orders are already being
placed on the civil trade to meet the
Defence requirements to the extent
possible, Scarce raw materials are
supplied to the civil trade for produc-
tion of items for which orders are
placed on them. An assessment of
available capacities and extra capa-
city that can be provided in the civil
trade is being made in cases where
offers for utllising such capacities
are received and accepted. A  de-

tailed plan can be formulated after
technical investigations are comple-
ted.

(e) No, Sir.

Different Media Units

1090. Shri Muthiah: Will the Minis-
ter of Information and Brondcasting
be pleased to state:

(a) whether her Ministry has sny
proposal to set up a publicity cell-
brains trust, representing different
media units; and

(b) whether Government have any
proposal under consideration to ap-
point a Director-General of Publicity
in the place of the Principal Informa-
tion Officer with wider powers und
higher status so that he could deal
with other Ministrieg inore effectively?

The Minister of Informstion and

(Bhrimati Indira
Gandhi): (a) Government are con-
sidering how best to coordinate the
publicity work done by the wvarious
Media Units. No concrete proposals
have yet been formulated,

(b) Does not arise.
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12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) Arrack BY HOSTILE NAGAS ON AN
ARMY CamP; AND

(ii) ALLECED KIDNAPPING OF BEVEN
PERSONS BY HOSTILE NAGAS FROM
Assam—Contd.

Shri P. Venkatasubbaish (Adoni):
8Sir, I call the attention of the Minister
of Home Affairs to the following mat-
ter of urgent public importance and
request that he may make a statement
thereon:

“Attack by Hostile Nagas on an
Army camp of Assam Rifles in a
village in Ukhrul sub-devision of
Manipur resulting in serious in-
juries to 8 Jawans."

Mr, Speaker: He can read the second
notice also which is in his name.

Shri P. Venkatasubbaiah: I
already rcad that.

had

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I will answer
both.

Sir, according to the informution re-
celved from the Government of Mani-
pur, on 18th November, 1965, at 5 A,
Naga hostiles opened firc on the post
at Holymng Kuki in Ukhrul Sub-divi-
sion with two-inch mortars, bren guns
and rifles. The men of Assam Rifles
who were manning that post returned
the fire. Firing by Naga hostiles con-
tinued till 6 Am. Six men of the
Aszsam Riflles received minor injuries
sustained by splinters of the mortars
which also caused some damage to the
post Reports available show that

hostiles fired several thousand rounds

from their bren guns and rfles. The
personnel of the Assam Rifles have col-
lected over two thousand empty she'ls
from this post. The number of casu-
alties on the other side is not known.
Reinforcemnents have been sent from a
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nearby post and medical attention has
been provided to the injured.

Regarding the second, I had also pro-
mised to make a statement on the re-
ported kidnapping of seven persons
by hostile Nagas from a border mar-
ket in Sibsagar District of Assam. We
have made enquiries from the Govern-
ment of Assam who have informed us
that no such incident of kidnappi
of persons by hostile Nagas has oc-
curred in Sibsagar district as reported
in some newspapers.

Shri P. Venkatasubbaiah: In view
of the fact that the hostile Nagas have
been frequently violating the cease-
fire agreement between them and the
government and they have been in-
dulging in arson and loot, raising
volunteers to be trained in Pakistan
and collecting funds from the local
people under duress do the govern-
ment consider it desirable to have
negotiations with these hostile Nagas,
which will run country to our terri-
torial integrity and government?

Shri Hathi: The question about
peace talks etc, might beitter be ad-
dressed to the Ministry of External
Affairs. Sg far as Manipur and areas
there are concerned, three divisions
are included there in the cessation of
operation. So far as the remaining
area is concerned, we are of the view
that that should not be included.

Shri 8. M. Banerjee (Kanpur): T
would like to know whether it iz a
fact that the activities of the Naga
hostile have increased after Govern-
ment of India's Peace Mission’s invita-
tion 1o Mr. Phizo for peace talks, this
has given a fillip to such activities and
that is the reason why the hostile
activities have increased; if so, may
1 know whether the Government of
India would declare that they would
have no talks with Mr. Phizo?

Shri Hathi: T do not think that is
correct,

Shri Hem Barua (Gauhati): Since
the Naga hostiles have systematically
distoried the cease-fire agreement by
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extending their hostile activities to
areas in Manipur that were totally
unaffected by hostile activities before
the so-called cease-filre took  place,
may I know whether the Gover t
propose to bring peace to these areas
by sending emissaries after emmissa-
ries from Brigadier Sen down to
Kevi Yalley, to London to meet Mr,
Phizo by refusing these areas in
Manipur to be included in the extend-
ed cease-fire and by taking adequate
security measures for these areas?

‘The Prime Minister ang Minister of
Atomis Energy (Shri Lal Bahadur
" Shastrl): I am sorry, the question is
not clear to 'me, but 1 would like to
say that all these reports of sending
Mr. Sen and otherg to London are not
correct at all,

o T AT FHlgaT (FEaTaTR)
sielt Adt A1 oAwT a1 g ¥ agi
o T U A R g9
LB R

Mr. Speaker: The hon, Member,
rather, puts it in a different way. He
wants to criticise the policy of the
Government saying thut although the
hostile activities are on the increase
and the pasition is geiting wovse and
Wor:g we are continuing to send
people to Mr, Phizo for appeasement.
He wants to know whether we will
continue with this policy of appease-
‘ment or lake some action here,

Shri Hem Barua: That is correct.
Mr. Speaker: Sometimes [ am also
correct accordine to Shri Hem Barua.

Shri Lal Bahadar Shastri; There is
no question of appeasement, As T have
said earlicr, we are perhaps  in the
last stages of our di-cussionz and
talks. As it was zurgested taar they
would like to consult Mr. Phizo, we
had agreed to it.

Dr. M, 8. Aney (Nagpur): Why?
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Shri Lal Bahadur Shastri: However,
I am not aware as to what the atti-
tude of Mr. Phizo would be, whether
he would like to come here or not.

Shri Hemn Barua: He has made his
attitude clear, May I quote?

Mr, Speaker: No,

Shri Lal Bahadur Shastri: We have
seen jt in the newspapers, but we
bave yet to be officially Informed
about it.

oft guaw fag (%uer) : owd
ag @19 " & 5 firo ool g7 ama
viE & amfor §, 28 wr & amfor
T 1 W g A A e e
ag ugi & "EAi %1 g wT nww &
wi #8971 § fw 7w g1 A £ 7

st e aET et ag WA §
Fmfug q1 7 § wfe w6
§ IO T §AG AT A, AN
STAT A A1 IAE T Hgm AT WA

_[Ed |

Shrimati Kenuka Barkataki (Bar-
peta): Has the Guvernment's attention
been drawn w a reported statemont
by Mr. B. P. Chaliha, the Chicf Minis-
ter of Assum und a member of the
Peece Mission, to the effest that Naga
hostiles are very, much self-respecting
people. they are neither in collusion
with Pakistan nor are they getting
arms and training from Pakiswn; it
s0, may 1 know whether the Govern-
ment reports corroborate this state-
ment and, if not, whrther the Gov-
ernment has been able to locate the
gource from whi$ the Naga hostiles
have been securing arms and training?

Shri Lal Bahadur Shastri: I am
sorry, I have not read the statem:nt
of Shri Chaliha.

Shri Hem Barpa: I have read it—
his latest statement.

Shri Lal Bahadur Shastrl: As far as
the reporis go we know it tha' the
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Nagas have been going to  Pakistan
and taking training there.

jtos

Shri Hem Barua: How did the Chief
Minister of Assam contradict it?

Shri Lal Bahadur Shastri: 1 am not
sure whether he is correctly reported.
Anyhow, we will find it out from him,

Shri 5. M. Banerjee: In reply to
Shri Hem Barua's question the hon.
Prime Minister stated that Brigadier
Sen was not sent. I would like to
know whether it is a fact that Briga-
dier Sen was given a different assign-
ment in London but its artua) pur-
pose was to contact Phizo? Did he
o to London or not?

Shri Lal Bahadur Shastri: He had
no such assignment,

ot drim wr (WEEAT) W OF
arm faifgal & mfwr af@ == o
t Fq ¥ I an dT ¥ v s
fF F1 gerEC wigT §7 o §, W
aforqe & g% 7% ITma v @ £
& s @ ¥ fe mfer ater o
AR F A ¥ wa qw T fanfgd ¥
afrgr & franr amfori aar g
Wi & & feadi w1 wagow fer &
w7 foas &l Fr Ewv Ay 2 7

Wt wrm agge aeRt : dT g
e At & A @ wwar, A & qwwa
g e adt g afry gk § dar wiT
gzem quwy & 1 Avm famfedt &
AT FY vy Ay @ &, wfew gz
3 & T wiorgz &1 o ofon wifqersd
FYdAT ¥ |y AT § IAH T TILE
wTH F FAww A7 ¢ | 9 FE AEE
fzr frar § 1 wfwd swforge madie
¥ qw frvag wx T § fF A g Rt
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RE: CALLING ATTENTION NOTICE
(Query)
Shri Warlor: rose—

Mr. Speaker: I have asked Secretary
to contact them and suggest some way
out.

Shri Vasudevan Nalr (Ambala-
puzha): We are at a disadvantage in
this House. We have no Legislature.
Where are we to go? Important
developments are taking place there.

Mr, Speaker: His purpose will not
‘be served by raising it like this.

Shrl Vasudevan Nair:
protect us.

You should

Mr, Speaker: I have suggested to
him one remedy. I will help him
there.

Shri Vasudevan Nair: Certain things
are laking place there which require
an immediate answer from the Gov-
ernment.

Mr, Speaker: Hon. Members should
realise that even if I take one Calling
Attention Notice a day the whole wee'.
would be exhausted because so many
have been admitted.

Shri Vasudevan Nair: Kerala is a
special case.

Mr. Speaker: I know that. 1 camn
take one calling atlention notice
every day. I want the permission of
the House if it give me guidance on
this matter. Suppose a number of
notices are received on a day, I should
dispose all of them that day: that is
to say, I should take only one out of
them, the others shall lapse and
the Members can have other re-
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medies. That is one way. Otherwise,
it I receive more than one important
calling attention notice on a particular
day, 1 can take one that day and the
second one the next day.

Shri Hem Barua (Gauhati): On the
same day you can take one in the
morning and one in the afternoon.

Mr, Speaker: Sometimes I have been
doing it. That is transgressing the
rules. Sometimes I am doing even
that. But whenever there is such an
important business, 1 have been advis-
ing Members to table short notice
questions. I will see that they are
helped in that matter. Their purpose
will not be served by giving a calling
attention notice because that will pro-
bably come much later, whereas if I
admit a short notice question it may
be taken up earlier.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Bifl the Minister has to accept
the Short Notice Question.

Shri Ranga (Chitloor): May I suggest
something to help you and help our-
selves also? As has been the conven-
tion or procedure till now you may
choose any calling attention notice
that you like and place it before the
House. Out of the other Calling Atten_
tion Notices that have been tabled, you
may kindly make a choice of three or
four which you consider to be very
urgent and call upon the Ministers
concerned to senq the replies to the
Members concerned, If they care,
they can also give it to the press. If
they are satisfied with the answers and
they do not wish to give it to the
press, they need not do so. That
would at least satisfy the Members
concerned in regard to the urgency
of the matter.

Mr. Speaker: I can just take that
hint; but, then too, I will have to
restrict it to one more. I can ask the
Member that that information might
be laid on the Table of the House. I
will consider that.

Shri Hari Vishnu Kamath: May I
submit, Sir, that while your general
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observation is true that normally we
do not take up more than one “Call
Attention” notice, there have been
occasions when two have been taken
up. I agree with my hon. friend,
Shri Vasudevan Nair, that Kerala is
a special subject and must be given
special importance in this House.

Mr. Speaker: I have already con-
veyed to him that I will certainly help
him. He might send a short-notice-~
question; he will have that taken up
sooner than the “Call Attention”
notice.

Shri Hari Vishnu Kamath:
regards short-notice-questions,
advice is wel and  whol
but, unfortunately, the Treasury
Benches—may I use your own words
--the Ministers have refused to
accept 99.99 per cent short-notice-
questions. What have we to do then?

As
your

Mr. Speaker: When 1 am suggest-
ing it to him, I will find a way out
of it.

Shri Hari Vishnu Kamath: The
statistics for the last four years will
bear me out.

Shri H. N. Mukerjee (Calcutta Cen-
tral): In regard to matters pertaine
ing to Kerala, can you not in your
absolute discretion in the matter of
‘Call Attention” notices bring it up?
Probably, notice was given of the
“Call Attention” rather than of the
short-notice-question because of the
perennial fear that the Ministers
intervene wrongly. Therefore, when
you have full discretion and the
Kerala Members have no other
opportunity of venting whatever grie-
vances they have got in that part of
the country, perhaps you can help
them.

Meomh

Mr. Speaker: Hon. s would
kindly appreciate, when I have sug-
gested it to him, if the Minister then
refuses, I will have that remedy;
either I will revive it or do some-
thing in that regard. When I am
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suggesting and I do not succeed—

supposing the Minister refuses—I

might review it snd take it up the

next day.

waw wpwem: qg At wiearT
¥adr g, A gew ¥ whemme § &
WTHE T oWEy § At WO
faieqma #1 = & dw w7 fifeg,

Shri Harl Vishnu Kamath: Minis-

ters should heed your advice,
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Shri 8. M. Banerjee (Kanpur): May
1 say, Sir....

Mr. Speaker: Message from Rajya
Sabha.

Shri 8. M. Banerjee: I do not want
to say anything else.
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Mr. Speaker: This also might not
be said.

Shri §. M. Banerjee: Whatever you
have said........ )

Mr. Speaker: There is no discus-
sion now. He will kindly resume his
seat,

Shri §. M. Banerjee: You can get
something done,

1Z2.18 hrs,
MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to repori

the following messages received from
the Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to
inform the Lok Sabha that
the Rajya Sabha, at its sit-
ting held on the 17th Novem-
ber, 1965, agreed without any
amendment o the Delhi Land
Reforms  (Amendment) Bill,
1965, which was passed by
the Lok Sabha at ils sitting
held on the 14th September,
1965

‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to
inform the Lok Sabha that
the Rajya Sabha, at its =itting
held on the 18th November,
1985, agreed without any am-
endment to the Delhi Motor
Vehicles Taxation (Amend-
ment) Bill, 1865 which was
passed by the Lok Sabha at
ita sitting held on the 14th
September, 1965

(ili} T am directed to inform the
Lok Sabha that the Rajya
Sohha, n* its sitting held on
the 18th November, 1985 has
pasted the enclosed motion
referring the Foreign Marri-
age Bill. 1963, to a Joint Com-

(ii)
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ﬁmittee of the Houses and to
request tha! the concurrence
of the Lok Sabha in the sald
motion and the names of the
Members of the Lok Sabha to
be appointed to the said Joint
Committee may be commumi-
cated to this House.

MoTiOoN

“That the Bill to make provision
relating to marriages of citizens of
India outside India be referred to a
Joint Committee of the Houses con-
sisting of 45 bers; 15 bers
from this House, namely:—

1. Shrimati Violet Alva

2. Shri Abdul Ghanj

3. Shrimati Annapurna
Thimmareddy

. Shri Faridul Haq Ansari

. Shrimati Bedivati Buragohain

Shri K. Damodaran

. Shri A, C. Gilbert

. Shri Joseph Mathen

. Shri Om Mrchta

10. Shrimati Mohinder Kaur

11. Shrij Sunder Mani Patel

12. Shri Narayan Patra

13. Shri K. V. Raghunatha Reddy.

14. Shri Bahasaheh Savnekar

156, Pandit S. S. N. Tankha

and 30 memberg from the Lok Sabha;

Devi

R TS

that in order to constitute g meet-
ing of the Joint Commitiee the quo-
rum shall be one-third of the total
number of members of the Joint Com.
mittee;

that in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and modifications as
the Chairman may make;

that the Commitiee shall make &
repori o this House by the last day
of the first weck of the next session;
and

that thiz Heuse recommendy to the
Lok Sabha thal the Lok Sabha do jein
in the said Joint Committee and rom-
municate to this House the names of
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members to be appointed by he Lok
Sabha to the Joint Committee.”.

12.20 hrs.
COMPANIES (SECOND AMEND-
MENT) BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): On behalf of Shri
B. R. Bhagat, I beg to move for leave
to introduce a Bill further to amend
the Companies Act 1956

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Companies Act, 1956.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill.

12.21 hrs,

METAL CORPORATION OF INDIA
(ACQUISITION OF UNDERTAK-
ING) BILL

The Minister of Steel and Mines
(8hri Sanjiva Reddy): Mr. Speaker,
Sir, T beg to move:}

“That the Bill to provide for the
acquisition of the undertaking of
the Metal Corporation of India
Limited for the purpose of enabl-
ing the Central Government in the
public interest to exploit, to the
fullest extent possible, zinc and
lead deposits in and around the
Zawar area in the State of
Rajasthan and to utilise those
minerals in such manner as to
subserve the common good, be
taken into consideration.”

Sir, this is a question which has
has been pending for a long time. The
Metal Corporation has not been able
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Corporation etc.
Bill

to utilise the opportunity given to
them to exploit the scarce material
zinc and lead for the public utility of
ihis country. In this country we do
not have very many deposits. It is
only in the Rajasthan area where we
have some deposits of zinc and lead.
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This Company was formed round-
about 1944, about 21 years ago, and
since then it has had a very chequer-
ed career. For want of finance, they
were not able to expand themselves
and now for the last two years, it has
reached a stage when they could not
even take over the machinery that has
come in the port areas. They had also
reached a stage when they could not
even pay the wages to the labour. My
friend pointed out, when I introduced
the Bill, why it was necessary to in-
troduce an Ordinance when the Par-
liament was meeting within a few
days. The labour there was not paid
wages for two months. Even the
bonus which they were paying every
year fell due and that was also not
paid. They were not in a position to
pay wages for two months exclusive
of the bonus. I would ask my friend
to consider—he is the labour leader
himself—how it would be possible to
continue the work if two months
ordinary wages, apart from the bonus,
were not paid to them. Therefore,
the situation was so critical that we
felt there may be some damage also.

For months together we have been
negotiating. Even the Cabinet con-
sidered this aspect of taking them over
or negotiating with them for putting
the mines in working order. The
Cabinet Secretary was put on this job.
The Cabinet Secretary negotiated with
them and they reached some tentative
agreements. But then the Company
could not agree finally to terms offer-
ed by the Cabinet Secretary.

If the mines are not worked at a
critical time when we want zinc so
badly t,md we have been importing

*Published in Gazette of India
22-11-68.
tMoved with the recommendation

Extraordinary, Part II: sect:on 2: :iIed

of the President.
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huge quantities at such a big cost of
foreign exchange, naturally we have
to put them in working order. The
Government gave them all opportuni-
ties to expand themselves, to try to
secure additional Finances necessary
for the expansion. Not only that
They failed to repay the instalments
.which they had to make to the Fin-
ance Corporation and the Rajasthan
Government. Huge sums of money
were advanced to them and they could
not even pay the instalments that fell
due last year.

Under these circumstances, having
exhausted all possible methods to
making them work more effectively,
the Government was forced to come
forward with this legislation. Per-
sonally speaking, I may say that I
was not very anxious to take this
over. [ tried to help them. But the
condition was so bad that the Gov-
ernment could not afford to give them
crores of rupees when they could not
raise even a few lakhs of rupees by
way of equity share capital. We gave
them the offer that if they could raise
some money, then the Government
was prepared to help them. When
some foreign companies approached
the Government to permit them to
start production of zine in this coun-
try, we suggested to them to negotiate
with the Metal Corporation for equip-
ment and for other assistance so that
in collaboration with these foreign
companies the Metal Corporation
could produce zinc that they were cap-
able of doing.

Then it was in & very bad condition;
there was no poasibility of going
ghead. It is not for one or two years,
but for 21 years this has been going
on. Having seen this pitiable condi-
tion for 21 years, if Government does
not step in even now when the coun-
try needs zinc very badly and we are
importing every ounce of it excepting
for a small q tity of
which is sent to Japan and smelted
there, it would not be in the national
interest and naturally we cannot al-
low them to drift like this. We were,
therefore, compelled to take it over;
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it was no't.. though we had some
pleasure in taki.g over that company.
The terms wh.'lch we have given 1o
them are the same terms which we
have given to the LIC. About com-
pensation, we want to give them a fair
compensation for all the machinery
and equipment; that clause is there
in the Ordinance and the same has
been inserted in the Bill also, but on
that also, the Company differed; they
wanied some foreign expert to come
and value. We wanted to have a judi-
cial officer who will value the machi-
nery and will also estimate the value
of the buildings and the mines and
the amounts spent by them; these
could easily be verified because the
amounts are there and then a judge
could easily come to a correct figure,
a fair flgure to the Company and to
the Government as well. This evi-
dently they do not like; they want
some foreign expert to come and do
it. We naturally would not agree te
that because the game condition was
laid down when we took over the
L.I.C. or the Airlines Corporation. We
assured them that justice would be
done and it will not be denied, but
they went to the High Court against
the control order—against price and
distribution control imposed on non-
ferrous metal; this is pending in the
Court. Meanwhile the Ordinance was
issued; they have gone to the Court
against the Ordinance also. The High
Court has not given a stay order and
has posted it for hearing some-
time next month. This Ordinance will
have to be converted into an Act be-
fore the Parliament adjourns. There-
fore, it is absolutely necessary that we
take this into consideration and pass
this Bili. Since the step has been
taken under unavoldable -cireum-
stances after a lapse of 21 years of
bungling by the Company, I am sure
the House will appreciate the urgency
of producing these metals in this
country and give its full support to
take over this Company by passing
this Bill.

Mr. Speaker: Motion moved:

“That the Bill to provide for
the acqulsition of the undertaking
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of the Metal Corporation of India
Limited for the purpose of en-
abling' the Central Government
in the public interest to exploit,
to the fullest extent possible, zinc
and Jead deposits in and around
the Zawar area in the State of
Rajasthin and to utilise those
minerals in such manner as to
subserve the common good, be
taken into consideration.”

Shri Hari Vishnu Eamath (Hoshan-
gabad): On a point of order.

Mr, Speaker: Shri S. M. Banerjee
has already intimated that he would
like to speak first.

Shrl S. M. Banerjee (Kanpur): 1
rise on a point of order. At the in-
troduction stage also, you remember,
without imputing motives either to
the hon. Minister or to the Govern-
ment, I raised a point of order on
two grounds: one was whether this
Bill could be discussed in this House
at a time when the Ordinance, which
has naturally been converted into a
Bill now before the House, has been
challenged in the Court of law—in
the Punjab High Court Circuit Bench
at Delhi; it was admitted on 27th Oc-
tober. 1965. The Minister was saying
that even the control order which was
iz:ued probably on the 14th September,
1865, had been challenged by the
Company and a rule had been issued.
Here also I am told that the petition
challenging the Ordinance has been
admitted on 27th October, 1965 and
iz coming up for hearing in the first
week of December, 1985. The other
day when we were having the discus-
sion on Supplementary Grants, you
came to pur rescue or rather you sug-
gested that on such legal matters the
House should have the opinion of the
Law Minister or the Deputy Law Min-
ister. Unfortunately neither the Law
Minister nor the Deputy Law Minis-
ter is here today.

Tn support of my point of order, 1
wanted to quote some specific rule re-
garding Bills, but as I could not get
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at them, I am quoting a similar rule
relating to resolutions. I am referring
to rule 175 which appears at page T3
of the Rules of Procedure. This rule
pertains to resolutions, but I feel that
this correctly applies also in the case
of Bills. This rule reads thus:

“No resolution which seeks to
raise discussion gn a matter pend-
ing before any statutory tribunal
or statutory authority performing
any judicial or quasi-judicial
functions or any commission or
court of enquiry appointed to en-
quire into, or investigate, any
matter shall ordinarily be permit-
ted to be moved.".

I rely on this rule 175. Supposing 1
want to move a resolution on a sub=-
ject where some court of enquiry or
some tribunal is going on, you, Sir,
in your wisdom would never permit
me to raise that question either in the
form of a resolution or in the form of
a question.

Therefore, my submission to you is
this, that nothing is going to be lost
if we do not proceed with this Bill
now because the subject-matter is
pending before the courl. As wvery
wel] explained by the hon. Minister,
we have already sanclioned Rs. 20
lakhs, whether rightly or wrongly,
correcily or incorrectly, lega'ly or
illegally, and that amount is enough
for running the administration of the
Metal Corporation of India. There-
fore, I would ssk whether the House
should discuss this at this hour and
agitate on the same Ordinance which
is now sought to be replaced by an
Act through this Bill, when this ques-
tion is pending before the court of
law, where the matter is sub judice?

Bhri Harl Vishno RKamath: The
hon. Minister has said in the course
of his speech that the operation of the
ordinance has not been stayed by the
High Court; I do not know, but be
that as it mav, assuming for the sake
of argument that it is so. ...

Shri Sanjiva Reddy: It is so; I

have got the correct information.
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Shri Harl Vishnu Kamath: If that
is s0, may I invite your attention to
the fact that a fruitful discussion of
this Bill cannot take place unless we
discuss at the appropriate stage every
provision of the Bill? May I take, for
instance, clauses 4 and 6 of the Bill:
sha!l not read them out since every
Member has got a copy of the Bill.

The writ petition pending in the
High Court urges many grounds. I
have got with me a copy of the writ
petition. There are a number of
grounds there, but I shall read out
only one of the most relevant ones.
One of the grounds there is:

“That the provisions in section
4 and section 6 of the impugned
Ordinance are illegal and wultra
vires of the powers of the legis-
latures, inasmuch as it purports to
provide for continuance of a pend-
ing proceeding or cause of action
against the Central Government
by the Ceniral Government itself
and further provides that the
pending proceeding in this hon.
Court of the petitioner Company
against the Central Government
would cease 1o be enforceable by
the petitioner Company thereby
affecting the jurisdiction of this
hon. Court.”,

There are other grounds which have
a bearing on the various provisions
of the Bill.

Mr. Speaker: Are these provisions
exactly on the lines of those contain-
ed in the Ordinance?

Shri Hari Vishom Kamath: Yes.

Now, may 1 invite your attention to
rule 352(i) which reads thus:
“A member while speaking shall
not—

(i) refer to any matter of fact
on which a judicial decision is

pending.”.

The operation has nol been stayed,
but a decision is pending; that means
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that it is sub judice. The resultant
effect is that none of us here, and no
Member on either side of the House,
can refer to any matter of fact that
is covered by any of the provisions of
this Bill, because the decision is pend-
ing on various provisions and various
facts connected with the management
of the new company that Government
have formed.

Government had already committed
a blunder the other day. I am sorry
that you were a little too late to rec-
tity it; had you been in the Chair it
would have been rectified in time.
We then voted a grant for the Metal
Corporation of India when the Bill
had not yet been passed by the
House. I do not want Government to

it a double blunder or & d
blunder, because we wish to avoid,
as far as possible, within the four
corners of the parliamentary democra-
tic set-up and the constitutional set-
up that we have, even the semblance
of a conflict between the judiiiary
and the legislature, between the judi-
ciary and the executive, the three
wings of the set-up.

Therefore, may I submit in al] hu-
mility, so that we may build up the
highest traditions in our infanti parlia-
mentary democracy, at this point of
time, it will be wholly unwise, im-
proper and perhaps illegal—that as-
pect T leave to vou because you, Sir,
with your luminous knowledge of the
law, will be able to give a ruling on
that point; but T will certainly say it
is improper, undesirable, uncalled-for
and unwarranted to consider the Bill?
As to whether il is illegal or not, as 1
said, I leave il to you to give your
ruling.

When the matter is pending in the
court, when the entire matter is be-
fore the court—I do not know whe-
ther you have hefore you a copy of
the writ petition, because that would
help you to form an idea of the vari-
ous grounds adduced bearing on each
and every provision of the Bill—when
the matter is before the court, we can-

not speak on any of the provisions of
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the Bill so long as a decision has not
been given on these grounds men-
tivned in the petition before the High
Court. Therefore, it will be an infruc-
tuous, otiose and useless—and also
illegal—discussion that we would be
having if we proceed further with the
Bill at this stage.

Shri Daji (Indore): Without repeat-
ing the arguments, but generally
supporting what has been said by
Shri Kamath and Shri Banerjee, I
wish to add two points. .

First of all, we have just not yet
got out of thg lamentable controversy
that cropped up after the UP affair,
the controversy between the judiclary
and the legislature. Wy are once
again faced with a similar awkward
situation. The ordinance has been
challenged. A rule nisi has been
issued though a stay order has not
been issued—it was not sought also.
The Supreme Court has repeatedly
held--and this ruling has been follow-
ed by the various High Courts in
India that once a rule nisi is issued
and has gone out to Government, the
court expects Government to cease to
act contrary to the rule. It has been
held in g number of cases that when
stay orders have not been issued, the
very fact of the admission of the
petition and issue of rule nisi should
operate to continue the status quo.
That is the dictum of the Supreme
Court followed by the various High
Courts.

So let us not go by the technicality
of a stay order not having been issued.
The point is clear enough that when
a rule misi has been issued, it should
operate to maintain the status quo.
It we take up this Bill at this stage,
we as the legislature will be doing
something which will, really spea-
king, be n sort of rehearsal of the
something which will, really spea-
fore the High Court in the first week
of December. That being so, how
can we do justice to the Bill?

You in your wisdom may not give
a ruling—I am not seeking it—on the
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constitutionality or otherwise of the
Bill. But we will have to argue om
each and every clause. Zupposing
the House after hearing our argu-
ments passes the Bill, it will be wvir-
tually pronouncing on the constitu-
tionality of the Bill, the provisions
of which as embodied in the Ordi-
nance are under challenge and the
case is scheduled for hearing in the
first week of December before the
High Court.

Therefore, we are again faced with
a very awkward situation, where this
House is called upon to commit con-
tempt of the High Court by discuss-
ing it before the High Court hears all
the arguments and pronounces its
verdict. Almost all the points which
we have to refer to in our discussion
here at this siage are also the subject
matter of the writ petition pending
before the High Court which has is-
sued a rule nisi and is taking up the
case in the first week of December for
final adjudication.

Therefore, should the Lok Sabha at
this stage be called upon to pronounce
on the constitutionality or otherwise
of the Bill which is already pending
in the High Court, and thus once
again create a situation that was crea-
ted by the UP Assembly? Should we
bring about a situation of conflict bet-
ween the legislature and the judiciary
or should we interpret our rules and
the rules of the Supreme Court in
order o bring sbout a harmonious
relationship between these two wings
of the state?

Hence my humble submission Is
that it will be very awkward for us to
proceed with the discussion of the
Bill just now. We may examine it
after the first week of December
after the court had pronounced its
verdict. Then we can consider the
merits of the Bill.

There are actually two points be-
fore us. One would be concerning
the merits of the Bill and the other
ig the constitutional position. Every
Member would have perfect liberty
to speak on both points. But since
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the constitutional validity of the Bill
has been challenged in the court and
a rule nisi has becn issued, I do not
know whether it would be advisable
for us to discuss it just mow, It is a
matter not only of procedure but the
vital one of laying down conventions
and traditions as between the legisla-
ture and the judiciary, two wings of
our Constitution.

Mr. Speaker: At this stage, only
the points about the lecgality or the
advisability might be stated.

Shri Kapur Singh (Ludhiana): AsI
understand, the matter of fides of the
Ordinance, of which the Bill is only
a replica, is going to be argued before
the High Court. The imatter, as far
as the fides of the Bill are concerned,
therefore, is sub judice. When we rise
here to support this Bill or oppose
this Bill—I propose to rise to oppose
this Bill—we may be tempted to go
into the mala fides of the Ordinance
and the measure now before us. If
we do so, we will be covering the
ground which the High Court also
proposes to cover in the writ petition.
What complications it may raise is a
matter for you to decide.

Shri A. C, Guha (Barasat): 1 gene-
rally agree with the points made by
my hon. friends though T do not think
they have any objection to the pur-
pose of this Bill.

Mr, Speaker: That is not yet under
dispute.

Shri A, C. Guha: I would like 1o
draw the attention of the House to
some of the wordings in sub-gection
2 of section 4. By the passing of this
Act all the properties vesting in the
Central Government under sub-section
1 of Clause 4 shall by force of such
vesting be freed and discharged from
any trusis, obligations, mortgages,
charges, liens and other bran-
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any decision in this House to annul
the decisions of certain courts jmpos-
ing certain injunctions, attachment or
decree about the property of the com-
pany.

Bhrl Sanjiva Reddy: My hon
friend the Deputy Law Minister will
speak about the legal aspects, I have
only 1o say that I have got it examined
by the law department. It is not as
if as a layman I am expounding law
here. The Ordinance has the same
constitutional effect as  legislation
passed by this House. If within six
weeks it does not become an Act, it
will lapse. It is not as if the Govern-
ment wants to rush through this. The
courts have a right to give a decision
regarding the Ordinance and that is
the same position with regard to Acts
also. If we do not convert this Ordi-
nance into Act, it would lapse and
hinder steps taken by the Govern-
ment to improve mining scarce
materials nceded by the country.

Shri Hari Vishnu Kamath: But they
will be under-‘mining’ the Constitu-
tion.

8hri Sanjiva Reddy: There js noth-
ing unconstitutional in this Bill. Even
after it s passed the courts can still
set it aside if there is something
wrong. There is nothing now which
prohibits this House from passing this
into an Act. .

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): Sir,
there is not much of any lezal aspcct
left. The Ordinance was passcd when
both the Houses of Parliament were
not in session and ag laid down in
article 123 of the Constitution it has
to be replaced by an Act of Parlio-
ment. Therefore, the Bill was intro-
ducad. Simply because a person has
gone to the court challenging the
validity or the constitutionality of an
Ordi , it does not debar the Gov-

ces affecling it. T have no objection
to this much. But it refers to any
attachment, injunction or any decree
or order of court. I do not think it
will be proper at this stage when the
whole case is before the court to take

ernment from bringing forward a Bill
tn replase the Ordinance. 1f the
Supreme Court sirikes it down, cer-
tainly the Bill will also reccive the
same fate: but the Government need
not stay its hands In the absence of
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a stay order from the Supreme Court
restraining Government from bringing
forth the necessary legislative enact-
ment.

Mr. Daji referred to the impro-
priety and unconstitutionality. It is not
improper. It is really proper and con-
stitutional for the Government to
come forward with a Bill to replace
the Ordinance. No stay order has
been issued. Simply because rule
nissi has been issued, it does not
mean that the Government cannot
proceed further with this Bill. I do
not see any valid objection at this
stage about the wvalidity of this Bill,
much less about the merits of this
Bill. -

Shri 8, M. Banerjee: May I say one
word?

Mr. Speaker: We should close at

some stage.

Shri Hari Vishnu Kamath: He
wants probably to help you, Sir,

Shri 8. M. Banerjee: 1 shull take
only one minute. I was not in this
House in those duys, 1 think in 1852,
when Shri N, C. Chatterjee ruised a
similur peint about the Beagal Immu-
nity Case. - Government took a similar
attitude, the Minister concerned and
the Law Ministor, Ultimately  the
Attorney-General was colled in this
House and he was asked to give his

opinion. 1 only wanted to remind
you of that.
Mr. Speaker: Two or three peinis

have beecn raised. One is that the
Ordinance had been challenged in the
High Court and beeause  identical
provisions are  incorporated in the
Bill now before the House, we should
await the fote of that Ordinanece; if
that is declared ultra wvires. we should
not proceed with it or it would be
just wnste of time. ...

Shrl Majl:  Holding ourzelvez  to
ridicule.
Mr. Speaker: Well I will put in

those words which he has said.  Mr.
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Daji's point was that a rule nissi had
been issued and so the Government
shall not proceed with it. It is not
issued to us; it has been issued to
the Government. It is for the Govern-
ment. I do not say there is any con-
tempt of court but it is implied that
the Government has looked into it and
it the Government wants to proceed
with this, we cennot just debar it
from doing so.

Shri Harl Vishnu Kamath: What
about the propriety of that?

Mr. Bpeaker: Propriety also. The
Minister and also the Deputy Minister
brought this point that there was an
Ordinance and unless it is passed
within a specific period of six weeks,
it would have no effect at all.

Shri Sanjiva Reddy: The court
will have nothing to judge upon.

Mr. Speaker: So, Government has
brought forward this legislation in
order to replace that Ordinance, That
is perfectly legitimate. The only
question is that the same arguments
that are to be raised there so far as
the eonstitutionality or. as Mr. Kapur
Singh said, the mala fides of the steps
tnken by the Government are con-
cerned. they have to be discuszed and
hon. Members say that they will have
to put forward the same arguments
that are to be advanced there,
They can challenge those facts that
are stated by the Gowvernment in
adopting this line or advising the
President to pass that ovdinance. But
T do not think that can be a har 1o
preclude uz from proceeding with this
legislation. It is not that we cannot
take up those arguments which are
advanced there. The first thing is
the constitu‘ionality or  otherwise
would be decided by the courts them-
celves: whether it is the ordinance or
the law itself. If the same provisions
of the ordinance are declared ultrm
vires. then those provisions will go
automalically or the party can take
them to the courts—this law as passed
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—and then the proceedings may be
lared ultrg vires. There ls no need
to debar a court and we Wwould not
have done anything which comes into
conflict with the judiciary in tha' res-
pect, because we are not deciding
that just now, At least, it is not for
the Speaker to make a declaration
whether it Is in accordance with the
Constitution, whether it is ultra vires
or intra pires. The Speakers have
never taken it upon themselves to
take such a decision. The House takes
a decision, but pever on the point
whether it is ultra vires or not. All
thy facts are combined together and
everything is taken into consideration
by the Members of the House. There-
fore, even when it is declared ulira
vireg by the Supreme Court or by
any high court, then too, it is not said
that it has overruled any particular
decision taken by it. Parliamen' may
or may not just consider that gspect.

So, at this moment, T do not feel
that there would be any conflict crea-
ted between us and the judiciary if
Wwe only pass thig law to replace that
ordinance, Nothing has been poin-
ted out to me. Shri Banerjée has
quoted rule 175 in so far as he him-
sell has admitled that it is regarding
resolutions  only. (Interruption).
Shri Kamath has gquoted rule 352(i)
which says, “A member while spea-
king shall not refer to any matler of
fact on which a judicial decision is
pending.” But what is that fact?

Shri Daji: The mala fides of the
Government; mala fides were alleged
in the writ position ang we will
allege it here.

Mr. Speaker: There toa, it i3 alleg-
ed, and nobody could be stopped
from mzking those allegations on that
account. These also have been al-
leged there. They would not be pre-
ciuded from advancing those argu-
ments and imputing thoss. motives,
They may do it.

Shri Dajl: Under rule 352(i), they
are hound by it.
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Mr. Speaker: Thut is not so; they
can refer to the intentions of the
Government, whatever they think.

Bhari Daji: The rule should be sus-
pended for this purpose.

Mr, Speaker: I do not think there
is any need to suspend or withhold
that rule. Without that, we can pro-
ceed with the Bill, though certainly
the judiciary shall have their own job
to perform and they will jusy decide
the case on merits gnd on whalever
they think proper. At this stage, I
do not think there is any bar.

Shri 8, M. Banerjee: Could we not
get the opinion of the Attorney-

General? It will delay matters only
for a day. I only want for future
guidance. Let the Me'g) Corporation

be taken over, as all other corpora-
tions.

Mr. Speaker: That would be a matter
oniy for argument's sake,

Shri Harl Vishnu Kamath: Sir, I
rise to seek a little clarification, aris-
ing out of the ruling under which
certain guide-lines have been  laid
down v you in regard to the dis-
cussion of this Bill. Permit me 1o
state that the Government js waolly
and sole'y responsible  for  laving
landed the House in this contratemps
in thiz difficuly situation, and may |
request you (o enlighten us on one
point, becausy you wi'l be retiving for

1,

a short wkile and you woulg not he
in the Chair? The Deputy-Speaker
is here, it is pood: he will be listen-

ing to your ruling. May 1 ask in
discussing this Bill, whether Mem-
bers will, if necessary, be permitted
to violate or infringe rule 352(i) 1o
which I have referied, by referring to
some facts like expenditure being in-
curred eic.?

Mr. Speaker: T jiave sugpested that
they will be [ree to make their ob-
servations, whatever they like, and
rule 352¢iy will not come in  their
way of jusy imputing molives or say-
ing anything to {lmat cffect.
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Shri Hari Vishnu Kamath: It will
not anply at all?

Mr. Speaker: I do not say that it
would not apply at all. I am caying
that it cannot come in the way of their
advancing arguments, whatever they
like.

Shri Hari Vishnu Kamath: It will
be a good precedent for the future.

Mr. Speaker: I do not think every
point hasg to be decided like that.
Every point will have to bg decided
on ils own merits. How can I say
anything for the future? In future,
probab!y Shri Kamath may be able to
persuade the presiding officer in fa
better way!

Shri Daji: That the ordinance has
to be replaced by jaw is not an in-
evitable difficulty. Till the 18th
December, it will hold good. After
that, Parliament may adjourn, or
it would have adjourneq by that time.
What is important is, Parliament has
to maintain the highest traditions,
and follow the conventions, After all,
for such a simple thing, they can wait,

and we should not be in & hurry.
(Interruption).

Mr. Speaker: Order, order. Shri
Kapur Singh.

Shri Kapur Singh: Mr. Speaker,
Sir, after having Theard the hon

Minister who has moved this Bill, It
affords me greater pleasure,—than I
had initially anticipated—out of oppos-
ing this Bill. I will not only con-
trovert the facts on which the hon.
Minister relies but also try to refute
‘the reasons which be advanced for
moving this Bill.

But before giving the specific rea-
sons for opposing this Bill, I may be
permitted to preface my speech with
a statement un trasformation in my
political credo which is very rele-
vamnt in this case. When a young man,
1 was a gocialist and & thwum
going bellever in jon. [
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the community must be administered
as to further the jnterests of every-
one. Secondly, I heartily agreed with
the inter-war intellectuals of the
twenties and thirties of this ecentury
that public ownership on a large
scale wag the only way to expand
public production prapidly, eliminate
unemployment ang make possible the
achievemeny of social security Last-
ly, I belonged to that religious fra-
ternity to which the hon. Minister
seems to belong for whom impotence
of capitalism and cupidity of free en-
terprise js a bpre-supposition of all
sensible political discussion, as well
as political action.

Corporation etc.
Bill

12.57 hrs,
[Mg. DepuTy-SPEAKER in the Chair]

Now, although I still adhere to the
first article of this trinitarian credo,
1 have putgrown the other two. I
now realise the truth of the dictum
that ‘he who is not a gocialist gt 20
has n hard heart, but who is one at
40 has a soft head’' N

This transformation came about jn
my credo through a realistic under-
standing of human nature, with which
all political theory must make peace,
if it is to make sense as a practical
politica] programme., I can best ji-
lustrate this point by submitting,
with reference to this Bill, that though
apparently a socialist measure, to all
intents and purposes, it iz an expro-
priatory, vindictive measure, mala
fides conceived, to damage grievously
a private enlerprise, under the con-
trol of citizens of a minority commu-
nity, who in this case happen to be
Sikhs.

The true .ntention of thiq Bill is
far from any furth on
good which is trotted out in the prin-
ted Objects and Reasons of this
Bill. Maximisati of production of
certain non-femua metals and meet-
ing the requir t of 1
emersmsr al'e prvtaxts comparable

ardently believeg that the affairs of

ag by a cer-
tnln distmguulml " gentleman who
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has his hoofs covered with pointed
black shoes and hig tail tucked up in

the latest fashi dinner-tr
His Christian name is, Lucifer, Let
me explain myself.

This Meta] Corporation of India
was born, as I understand it, in ihe

year 1944, during the second world
war, under conditions which weve
similar to the conditions which pre-

vail now in India, That iz to say.
it was born to meet a national
emergency, when zint and lead—

metals of strategic importance—could
not be imported from outside and
attempts, therefore, had to be made
to acquire as much self-sufficiency in
the matter of these metals from home
production as possible.

13 hrs.

There was an ancient story preva-
lent that bronze was invented in
India and it was this story which
gave the clue to the rediscovery of
the mines which are now called
Zawar mineg in Rajasthan.

It was in 1958 that as desired hy
the Congress Government of India,
the industrial enterprises of the Iate
Defence Minister Sardar Baldev Singh
acquired 49 per cent interests in the
Metal Corporation of India with a
view firstly io provide capital to ex-
pund production and secondly to run
it more efficiently in other respects.
Thus, the production was more than
doubled up from 200 tons of cre
milled per uay to 500 tons of ore
milled per day.

Further and further expansion was
sought to be stepped up by this Metal
Corporation and that is how it should
have been—through foreign collabo-
ration and jncrease of internal capi-
tal, till in 1961, the Metal Corpora-
tion of India reised fresh equity finan-
ces of about Rs. crores to, which
the Indian Finance Corporation add-
ed u deferred loan of Rs. 1 crore in
foreign exchange, guaranteeing fur-
ther similar loans upto Rs. 4:5 crores.

This is the beginning of the sordid
story of perversion of the ethical con-

1866 {Ai) LS—6
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tent of socialism through State con-
trol, to which I referred in the begin-
ning of my speech. My information
goes to suggest that it was at this
stage when the company rose to
higher proportions that another big
business concern, which is no stran.
ger to the ruling party, developed in-
terest in the Metal Corporation of
India, but the Sikh entrepreneurs
evinced no readiness to pblige them.
Then, these Big Business friends ol
the Congress Party, sought guidance
from insights gained by poets into
the nature of reality. Ag is known,
these particular big businessmen gre
men of culture, men of learning and
men of high religious sensitivity.
There is a poet who hag sald:

“The House of wealth has many
rooms,

And most of them are full—

‘But some get in by the door
marked ‘push’.
And some by the door marked

‘pull’.
“Pushing” having failed here,
“pulling” seems to have obliged.

The rest of the story is easily and
briefly told. All steps were taken by
the Government to further the desire
of these....

Shri Harl Vishnu Kamath: On a
point of order, Sir. When an interest-
ing speech is being made by Shri
Kapur Singh, there must be quorum
in the House.

Shrl Kapur Singh: I support the
point of order. When 1 am speak-
ing, the treasury benches must be
full.

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
He may continue,

Shri Kapur Singh: As [ was saying,
the rest of the sordid story can be
easily and briefly told. Two drastic
steps were taken by the Government
to frustrate the Metal Corporation of
India: (a) Necessary loans which
were promised to be given were held
up and (b) sale of Metal Corporation
of India's products at open market

the
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rates was prevented through illegal
and mala fide price controls and allo-
cations. The Metal Corporation was
thus choked up and starved and para-
lysed, with the result that its share
value fell. At this stage, the govern-
ment thought, perhaps advisedly,
that this was the proper time to pur-
chase it at the market share value in
1964,

The Indian Steel and Wire Pro-
ducts Limited, who by now held a
block of 45 per cent shares represent-
ed on the inequity of the whole pro-
cedure and offered to part with their
shares and interests in this company
through a certain proposal. They
made a proposal which, I understand,
was accepted or at least described as
reasonable by the Cabinet Secretary,
that the assets of this particular con-
cern should be handed over for
valuation by some international firm

of repute and on that valuation, the
assets may be taken over by the
government or transferred to the
government. But, instead of pro-

ceeding with this proposal, the Gov-
ernment of India was further annoy-
ed and issued another ukase which
they called the Scarce Industrial
Materials (Control) Order, 1965, fix-
ing the price of the lead-metal pro-
ducts of the Metal Corporation of
India at almost 25 to 30 per cent of
the open market price. Thus, the
Company’s operations were brought
to a standstill by starving them out
of their legitimate recurring income
that could enable them to function.
It reminds me of a saying by Rudyard
Kipling, which seems to be justified
amply by the conduct of this govern-
ment. Rudyard Kipling has said,
“the bleating of sheep, earmarked for
his next meal, merely irritates the
tiger”. All the entreaties, all the
representations, and the reasonable
offers of the Metal Corporation of
India, when they were repeatedly
made to the Government of India,
merely succeeded in irritating them
and annoying them further. They
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toek more and more drastic action to
starve and kill-the Metal Corporation.

Then there follows a long story of
control order after control order. All
these control orders were manifestly
mala fides and illegal and eventually
obliged the Metal Corporation of
India to close its business for the
time being.

It was at this stage, on the 8th
October, 1865, that the Government
of India notified that they had decid-
ed to take over the Metal Corporation
of India on the alleged ground that
the company had failed to meet its
loan commitments. The true posi-
tion was and remains that the govern-
ment made it impossible, through its
executive high-handedness, for the
company to convert its easily saleable
commodities into cash and declined
to pay legitimate price-dues receivable
for allocations made since 1954. I
have papers before me which give
approximate computations of these
dues which, if they had been paid to
the company, the company would not
only have been solvent but would
have been able to carry out its ex-
pansion programmes and its opera-
tions without any sort of burden on
the Government or any outside
agency.

It was this position which forced
this private enterprise to knock at
the doors of the High Court on 12th
October, 1965, by way of a writ
petition, challenging the price fixa-
tion and arbitrary allocations as
utterly illegal. This writ petition has
been admitted, as has been admitted
in this House, by the court and is
fixed for hearing some time in early
December, 1965.

These legal proceedings, and not
the trumpeted public interest, have
given rise to the Metal Corporation
of India (Acquisition of Undertak-
ing) Ordinance, 1965, No. VI of 1965,
promulgated in the sixteenth year of
the Republic of India.
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Sir, in the Statement of Objects The &ird is:

and R , in the luding para-

graph, the hon. Minister, who is mov- “The company had taken

ing this Bill, has eclaimed:

“As Parliament was not in
session, the undertaking of the
Metal Corporation of India was
acquired under an Ordinance,
namely, the Metal Corporation of
India (Acquisition of Undertak-
ing) Ordinance, 1965 (6 cf 1965).
It is now proposed that the Ordi-
nance be replaced by an Act of
Parliament.”"

My information is that this decision
to promulgate an Ordinance was
taken by the Minister, and this deci-
sion was recorded in a
file, on a day and date when this
Parliament was still in session, I
would expect, and I would request,
the hon. Minister to answer this point
with regard to the particular facts so
that this House may know as to
whether it is being treated with the
due respect to which it is entitled.

Objects and
grounds are

In the Stalement of
Reasons, eight specific
listed as justifications for bringing
forth this Bill. I have tried to
analyse them. The first one is:

“It was found that the company
would require about Rs. 6 crores
in rupee finance and Rs. 1 crore

in foreign exchange to complete
the project.”
This fact is true.

The second is:

“It was also found that the
company had ordered much of
the equipment, some of which
had arrived and was awaiting

erection; some was lying at Bom-
bay Port and incurring demurrage
and some was awaiting shipment
for want of letter of credit.”

The facte are true, but the reasons
for these facts are as 1 have already
explained.

government

several lpans, defaulted in the
repayment of loans and in meet-
ing the payments due on defer-
red loans and was in serious finan-
cial difficulties.”

The facts are one-sided, while the
other side of the case I have already
related before the House. The fourth
is:

“Any further loan to the com-
pany as asked for by it was, there-
fore, cansidered inadvisable.”

This, if 1 might say so, is not honest
reasoning.

The fifth is:

“Besides, the company was un-
able to raise additional equity to
match the loan capital.”

This, Sir, I also controvert as a fact
which is not true.

The sixth reason given is:

“For want of finances, the von-
struction work on the scheme had
almost come to a standstill.”

The real fact is that it was want of
finances and this want was caused by
the oblique actions of the Government
itself.

The seventh reason given is:

“Serious shortages of zinc metal
developed in vital sectors of De-
fence and industry following the
aggression by Pakistan and it also
became apparent thst imports of
this metal even on a limited scale
may not be possible.”

This is true.

The final, and the eighth, reason
given is:

“Exploration of the area and
the development therenf would
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require large investments. The
company was unable to complete
even the limited scheme it had
undertaken for the exploration of
the deposits.”

The first part of this statement is
true, while the second part as well
as the difficulties to which it refers
were the deliberate creation of the
Government itself.

Sir, the information which I possess
seems to justify me in alleging that
the whole of this story, in the con-
text of what I have explained, is a
forgery of socialism and public con.
trol of means of production. It is a
faithful copy of socialism but a for-
gery because of the presence in it of
intent to deceive.

I request the Minister to answer the
following questions to clear his posi-
tion before this House can grant that
this Bill has been presented bomna fide.
My first question is: why was Ordi-
nance issued at all when the next ses-
sion was coming on, a couple of weeks
later, the 3rd November? The hon.
Minister has explained that he did it
because he wanted to accommodate in
some way, for payment of bonus,
wages and things like that, to the em-
ployees of the corporation. I would
like to know whether it is a fact that
the emplovees were being paid regu-
larly even before this Ordinance was
jssued. Secondly, though the control
of 14th September, 19656 has been
there, but has even a metric ton of
lead or zinc been allocated to or lift-
ed for defence purposes? If not,
where are the bona fides of this Con-
trol Order? Thirdly, if lead and zinc
are important for defence purposes,
are not copper and aluminium equally
=07 Why are not copper and alumi-
nium companies then being taken over
by the Gover ent? Is it b the
latter belong to persons of & certain
communlity, while M.C.I. belongs to a
minor!ty community? Fourthly, why
1= zinc electrolytic smelter under in-
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stallation at Karala not being taken,
over if zinc must be nationalised in
public interest? Are the reasons com-
munal? Fifthly, is the new proposed
Corporation going to be wholly Gov=
ernment-owned, or after acquiring
controlling interest, the Government
propose to offer about 40 per cent
shares to public; and, if so, is this word
“public”, in this supposition, going to
be the same industrial concern or
business magnate to whom I had made
a reference in the beginning of my
speech? My sixth question is, why
do Government propose to sink about
Rs. 20 crores in this undertaking when
advance of the Rs. 4 crore loan being

‘withheld will enable the existing pri-

vate enterprise to go into fully re-
quired operation? Where is the “pub-
lic interest” in this proposal to natio-
nalise? My seventh and last question
is, will Government give an under-
taking that it will sell zinc at the ridi-
culously low price that they have been
asking the M.C.I. to sell under duress
of control orders?

Lastly, I say that principles of valu.
ation set out in the Schedule to this
Bill are highly inequitous in the fol-
lowing respects: (a) They take no
account of intangible assets and initial
losses: (i) Even in the best managed
concerns, including those in the pub-
lic sector, there are always consider-
able losses in the initial years; (ii)
Such losses in the initial years are an
‘intangible’ asset, being the price one
has to pay to establish an industre;
(iii) In the present case these loss"s
have been maximised by the delibe-
rate action of Government in not al-
lowing proper prices for the com-
pany's products; and, (b) The Sche-
dule lays down that all buildings, and
all erected plant, machinery and
equipment ete., shall be valued as cost
less depreciation at income-tax rates.
This is monstrous because: (i) no
mining and smelting concern can ever
earn full depreciation in the initial
vears; (ii} the rates of depreciation
for purposes of income-tax are ex-
cessively high: while being fair over
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a long period of years they do not
afford an equitable basis of valuation
in the short term.

Sir, it has been said that modern
socialism is merely inverted greed
This Bil] and its background would
seem to justify this quip. I appose
this Bill in its entirety.

Shri A, C. Guha: Mr. Deputy-
Speaker, Sir, before I proceed to say
anything on this Bill, I should reply
to one point made by Shri Kapur
Singh. I think he sees communalism
and minority community in every
matter. There was a small trouble at
Durgapur gnd there he saw an issue
of a minority community because a
Sikh was also killed.

Shri Kapur Singh: It was not a
amaj] trouble. Three people were
mercilessly killed. You cannot say it
was & small trouble simply because
they belonged to & minority commu-
nity.

Shri A, C. Guha: In this Bill also
he has brought in communal matters
{Interruptions). 1 also held my opi-
nion on this matter.

Shri Kapur Singh: If he considers
that murdering of Sikhs is a small
matter, then I protest.

Shri A, C. Guha; I fecl, and I re-
quest Shri Kapur Singh to consider,
that the Eikhs are not a minority com-
munity in India. They are a reformist
section of the Hindu society and every
Hindu considers Guru Nanak and
Guru Gobind as saints belonging to
the Hindu society.

Shri Kapur Singh: You murder
them and then say that they are great
men.

Shri A, C. Guha: It will be better
for Shri Kapur Singh to be realistic.

Coming to the Bill, I give full sup-
port to the intention of the Bill. 1
feel that it is rather belated. Such a
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measure should have come much ear-
lier. Then, the scope of the Bil] is
very much limited. While India is
rich in coal and various metals, so far
as non-ferrous metals are concerned
India has a deficit. Further, these
non-ferrous metals are scarce and of
strategic value. Only 30 to 40 per
cent of the installed capacity of some
of our industries are being utilized
because some of the non-ferrous me-
tals necessary for final production are
not available to those industries.

When that is the situation 1 should
say that the Government have so long
been toying with the problem. In
1955 the Non-Ferrous Metals Control
Order was issued under, I think, the
Essentla] Commodities Act. But, then,
it was extended only to copper; not to
zing, lead, sulphur or other non-
ferrous metals. When the definition
of “non-ferrous metal" includes all
those items, why this Order was ex-
tended to operate only on copper and
not on zine, sulphur or lead? These
are also as scarce and essential as
copper.

Government failed ignobly in hav-
ing any control over the price or dis-
tribution. The entire distribution
methed of the Government was illo-
gical and irrational. I would not like
to go into these matters very elabo-
rately now but I should record my
view here that it seems that there has
been no policy for the Government as
regards the contro] cither on price ar
on distribution of non-ferrous metals.
The Scarce Materials Control Order
1965 has been passed only two months
ago. T hope they will enforce the pre-
visions of this order efficiently and
effectively so that there may be real
control over the price and distribution
of these metals.

Shri Sanjiva Reddy, T am rather
sorry o say, while introducing the
Bill made a very smal!l speech, cover~
ing only some of the reasons for the
urgency for taking over the Corpora-
tion. T should have expected him to
give the House a sort of resume of
the policy of the Government in the



3141 Metal

(Shri A. C. Guha]
matter of production, distribution and
control en price of non-ferrous metals.

The Third Five Year Plan has given
some idea of the development of non-
ferrous metals, particularly, copper,
lead and zinc, on page 516 of the Plan.
It says:

“Drilling and exploratory min-
ing work done at Khetri (Rajas-
than) and in Sikkim have proved
the cxistence of about 28 million
tons of copper ore (average cop-
per content 0.8 per cent) in the
Khetri area and about 0.35 million
tons of ore containing on an ave-
rage 6.24 per cent of copper, lead
and zinc in Sikkim.”

1 do not know what action the Gov-
ernment has taken for the exploration
of those ores after locating those pre-
cious metals in Khetri 2nd Sikkim.

On page 470 of the plan it is stat-

“The smelter and the electro-
Ivtic refinery mssociated with the
Khetri and Daribp copper mines
for an annual production of 11,500
tons of electrolytic copper are
likely to be established by the
middle of 1964.”

1 would like the hon. Minister to state
to this House how far this target has
been achieved. So far as my know-
ledge goes, the only source of copper
for the Indian Metal Corporation is
a unit in Ghatsila somewhere in Bihar.
1 do not think any copper has come
out of the Khetri and Daribo projects
which, according to the Third Plan,
were scheduled to go into operation
and production by the middle of 1984.

Coming to zine, the annual capacity
of the Metal Corporation Plant was
16,000 tons. It is also equipped to
operate a by-preduct sulphutic acid
plant based on the smelter gases
whith will be used for the manufac-
ture of phosphatic fertilisers. I do
not know what sction hias been taken
in this regard.
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Coming to the Company itself I

know this Company has not been able
to fulfil the task that has been entrust-
ed to it. Since it is not possible for a
private company to fulfil that task, if
the Government had decided to leave
it to the private company, the Gov-
ernment should have been ready to
give il proper protection and subsidy.
No metal industry, I mean any basic
industry for extraction of metal, can
be successful within 10 or 15 years
without proper protection by the
Government. Even during the British
days the Tatas were getting bounty
from the British Government. I re-
collect Shri Motilal Nehru arguing in
the Central Assembly from this Hall
in favour of extending the bounty to
Tatas and the British Government
accepting that suggestiion. If the Gov-
ernment decided to leave the deve-
lopment of zinc and lead, so useful
for the industry, to a private com-
pany what have the Government done
all these years to help this company
%0 go into full production and become
an economic and wviable unit?

In the Statement of Objects and
Reasons attached to the Rill, in the
Minister's speech and also in the
explanatory statement for the issue of
the Ordinance, laid before the House,
reasone have been given justifying
the issue of an Ordinance. It is stated
that this Corporation has failed to
fulfil its obligations. The Industrial
Finance Corporetion is a Government
assisted company or corporation of
the Government. I do not think the
IFC would have entered into such big
commitments as giving a loan of
about Rs. 1 crore and guaranteeing
some deferred payment loan of about
Rs. 5 crores without the consent of
the Government of India. Did the
Government then not envisage what
would be the financial consequences
of placing an order with a French
firm for imports worth Rs. & crores?
Then, the Indian Stesl and Iron Pro-
ducts éntered this éompany as & part-
ner some years ago—J think in 1968—
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with the knowledge and consent of
the Government of India. 1 know it
for a fact. Why did the Government
not take any action then? Why did
the Government then not make an
estimate as to whether this company
with its small capital of Rs. 3 crores
or Rs. 3 crores would be able to
extract zinc and lead to meet even a
portion of the requirements of our
country? This is a grave failure om
the part of the Government on such
a strategic sector of our industry.

In 1950 our preduction of copper,
was 3,60,000 tons. In 1064 il rose to
4,41,000 tons, only an increase of
80,000 tons in 10 years. In the case
of lead it was 2,000 tons in 1850; it
rose to 6,000 tons in 1960. In the
case of zinc concentrates our produc-
tion was 2,000 tons in 1850, It rose
te 10,000 tons in 1860 but the capacity
of this Corporation was much more.
Moreover, for years this Corporation
waus allowed to send zinc concentrates
to Japan and get it back refined as
zinc sheets from Japan, which was »
huge drain ‘on our foreign exchange.
Why was it allowed and why early
steps were not taken for the setling
up of smelting arrangements for the
company itself?

Then, ancther poimt is this. It is
for about three years that machineries
from the French collaborator has
started coming. Some of them have
come; some are lying in the Bombay
Port incurring huge demurrage; some,
I think, are in the process of being
despatched, but as the corporation
could not find sufficlent finance the
French company has not been des-
patching them. Are we to expect that
Government should wateh the situa-
tion for three years when during
these three years every year we were
losing Rs. 3 crores or Rs. 4 crores
worth of foreign exchange becsuss of
the non-production of xinc which
could have been produced by this
Corporation? It is a great failure, 1
ight say. There is something weong
in the Administration. I do not know
why the Govermment of India Hitve
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been so indifferent about the develop-
ment of this company and of this
industry, I do not mind about owners
of this company. X, Y or Z may be
there or may not be there. 1 feel
that this sector should be under Gov-
ernment control; not omly this one,
but other non-ferrous industries also—
whether it is the Ghatsila Copper
Corporation or any other smelting
factory started in Kerala with Cana-
dian collaboration or any other nom-
ferrous metals industry started either
by the Birlas or by the J. K. Group
or by any other group with any
foreign collaboration for the produc-
tion of aluminium. All these should
be brought under the control of Gov-
ernment and shculd be developed by
Government. If it is a decision of
Gove.nment that steel should be a
monopoly of Government, why should
not non-ferrous industry be a mono-
poly of Government? It should be
realised that no steel could be pro-
duced without some element of zinc.
It should be realised ihat for the pro-
duction of steel some element of
tungsten or some other non-ferrous
metal is necessary. So, if the Govern-
ment decides that steel should be a
monopoly of Government, non-ferrous
metals also should be a monopoly of
Government and that declsion should
be implemented at an early date. We
expect that this Bill may be only the
beginning of the first step of that
process,

About this company S3hri Kapur
Singh said many things. I do not
like to enter into all those matters,
but one.thing which strikes me is that
this company was asked to supply its
entire producta to the Tatas and Indisn
Iron at a fixed price which was very
much below the fu:na m::‘ut pr:e

in India; was the
mv'd.llnl of this that it was

legal advisérs. 1 do not like to enter
1|lto that question; but, why instead

Baidisi this H =t xl
meammmmmmmmn
the produttion of zihe and lesd to a
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The Rajasthan Government and the

put each handi on this pany
by fixing a minimum and uneconomic
price for the entire products of zine
to be supplied to two big companies?
I think, from the national point of
view, it is & bad economy; from the
administrative point of view, it was
a wrong step that was taken.

I do not like to believe in all the
gossip current. Generally, I do not
take much interest now in the pro-
ceedings of the House. I have not the
time; I am occupied otherwise. I
have not seen anybody from this com-
pany,—but others have come and
casually told me that because of rome
pressure of big industrial magnates,
somebody in the Government adminis-
tration has put all these handicaps on
this company. 1 hope, this is not true.
I think, the Minister will try to clear
all these allegations. Why was the
company made to supply the entire
products of its zinc to two big indus-
trial concerns, the Tatas and Indian
Iron, at & price which was uneconomi-
cal and much below the free market
price in India?

Shri Sanjiva Reddy:
world market price.

Above the

Shri A, C. Goha: May be; but we
are not getting many things here at
the world market price. Sir, he refers
to the world market. The cost of pro-
duction of copper in the world mar-
ket is below £100, but the London
Meta]l Exchange and the USA Com-
modities Exchange—these two bodies
—control the entire supply of non-
ferrous metals though the cost of pro-
duction of copper is less than £100,
per ton, they fixed the price at £230
and then raised it to £308. The free
muarket price here is £500 per tone
of copper; so, why does he mention
the international price or the foreign
market price? He has not been able to
enforce the international price here.
We should consider the free market
price as prevailing in India and that
price has been prevailing with the
connivance of the Government.

Ind ial Fi Corporation have
great financial stakes in this company.
They made repeated requests to Gov-
ernment to revise the price. The
Tariff Commission submitted a report
in 1862. But no action was taken either
on the request of the Industrial Fin-
ance Corporation or of the Rajasthan
Government or on the Tariff Commis-
sion's Report of 1062, Moreover, in
1863 the Government itself set up a
committee to report on the price fixa-
tion of zine. This committee submit-
ted its report some time in March
1964 and no action has been taken
since then,

So, late in the day, when everything
hes gone wrong, the Government has
come up with this Ordinance puiting
al] the balances on the Corporation.
There has been enough of bungling in
non-ferrous metals production, by
torpedoing of the development pro-
gramme of the Third Plan; there has
been chaos in the distribution, import,
price control and manufacture of zinc,
lead and other non-ferrous metals by
the Government, I hope that this will
be the first step for the full control of

non-ferrous metals by the Govern-
ment of India ag demanded by the
Industrial Policy resolution. I do not

care who is the proprietor or who may
be the beneficiary. They will be given
some fair price or fair compensation
according to our Constitution. That
is assured; I do not worry about that.
But in the national interest 1 fee] that
all these things shouly not have taken
place much earlier. This company, if
at all it was entrusted with the charge
of developing zinc and lead, should
have been given proper opportunity,
proper scope and proper subsidy to
develop these. That would have been
in the interest of the nation. Now we
are faced with a very difficult situa-
tion in respect of zinc, lead and sul-
phur. There is no direct source of
supply of indigenous sulphur; it siwuld
have been developed ang extracted
from pyrites. I read out frem the Plan
Report that the target was so much;
nothing has been done so far. So, 1
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hope, Government will now arise to
the situation and take effective steps
8o that these non-ferrous metals’ pro-
duction, distribution and price control
may be effectively done.

Shri Dafi: Sir, Shri Kapur Singh
has called it “the result of invested
greed”.

Shri Eapur Singh: All laclnl_i:m is.

Shri Dajl: All socialism is, accord-
ing to him. According to me, this is
not a socialistic measure at all, nor is
it a measure of nationalisation; it is a
measure of vindictiveness and petti-
ness, it is a measure of how the top

lists of our try, the Tatas
and Birlas, alone can rule the Govern-
ment ang do have the preponderant
influence in the archives of the Gov-
ernment of India.

Shri Kapur Singh: Shame.

Shri Daji: One of the reasons which
this Ministry has trotted out, or has
been led to trot out, is that this com-
pany could not meet its commitments
running into a few lakhs or crores of
rupees. T would like to know what
this brave Minister, Don Quixote of a
Minister, who is trying to tilt at this
small windmill, has done to realise
10 crores which have been appro-
priated by the Tatas, Rs. 10 crores by
IISCO and Rs. 5 crores by that
engineering company which makes
certain components and other things.

Shri Harl Vishnu Kamath: Sancho
Panza is also there.

Shri Daji: You do not touch them;
you dare not touch them. What have
you actually done? What is the case?
The case is that you have fixed prices
at such uneconomic levels.

Shri Sanjiva Reddy: There is a half-
an-hour debate. They have given
notice of that. I think, Tata loans
could be discusced separately then.
We are now discussing the Metal Cor-
poration . . . (Interruption). I am
only saying that better opportunity
will be discussed then; I have no ob-
jection.

AGRAHAYANA 1, 1087 @%k4) Corporation etc. 31,8
Bill

Shri Hari Vishna Kamath; The
Speaker has rightly ruled that rule
352 will not come in pur way; practi-
cally it is his mandate and we are free
to infringe that rule also. We are
glad, he raised that point.

Shri Daji: Ome of the ways in which
Akbar's wise Prime Minister Birbal
caught a thief was to say that some
cotton was sticking up in the beard of
the thief gnd immediately the real
thief started combing his beard. So,
65 soon a8 I mentioned the name of
the Tatas and the non-recovery of
dues, the guilty conscience of the
Minister pricked up and he jumped
to defend the Tatas. What more open
advocacy of the Tatas can be seen than
the Minister jumping and asking me
not to speak about the Tatas?

Shri Sanjiva Reddy: I only said that
there is going to be a separate discus-
sion on that.

Shri Dajl: You have not been able
to realise crores of rupees given to
Tatas and [ISCO. When the Govern-
ment has not been able to reallse
crores of rupees from them, this Com-
pany is being nationalised because it
cannot meet ity commitment. I am
not against nationalisatjon. As far as
I am concerned, you nationalise all
companies  including IISCO and
TISCO. But under the cloak pf natio-
nalisation, vindictiveness is practised
and that vindictiveness has got to be
laid back.

What has been done? Absolutely
uneconomic price was fixed for the
productior of this Company—3} per
cent plus the landing cost. When was
that? When the international mar-
ket price rose and the ruling market
price was high, at that time, 8 years
old recommendation of the Tariff
Commission was brought in. If 34 per
cent plus the landing cost was a fair
price, why not apply it to ball ben_r-
ings, why not apply it to automobile
industry, why not enforce it In the
case of all such commodities? Why
should there be a distinction? And
who benefited by this low price?
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[Shri Dajil
Again, the Tatas and the IISCO, the
friends of the Government, to whom
the Government have advanced the
interest-free loan of Rs. 10 crores and
have not been able to realise that. Be-
cause the Government by repeated
order forced them to make deliveries
to IISCO and TISCO at this reduced
price, tho, rodused them to the point
-of absolute bankruptsy and unecono-
mic working. When they pointed out
continuously, “This is an uneconumic
price and we cannot work on it", the
Government did not hear tnem  and
they allowed that concoen o run into
difficulties.

Then, the Minister referred to the
talks with the Cabinet Secretary, the
sub-Committee and the Sec.ctary of

the Mines Department. Let me in-
from him—he may not be knowing it;
I want to give him the benefit of

doubt as & criminal lawyer—that one
term offered to this Company was;
“You take Birla into partnership or
we will expropriate you" It is be-
cause this Company did not agree to
kneel down before Birla and did notl
do what Mr. Dharma Vira asked them
to do that this is being nationalised.
If a small entrepreneur of the country
refuses to knuckle down to the knees
of Birla and Tatas, the real owners of
this Government, he is expropriated.

Shri Hari Vishou EKamath: It is a
serlous charge.

Shrl Kapur Bingh: Nevertheless,

true,

Shri Dajl: I would like to point out
one thing to this House, I do not
know how many Members of the
House know it. There is & book called
the Geological Survey of India of 1962
published in 1864, and there is a
volume on Copper, and the Govern-
ment of India Survey shows that the
Indian Copper Corporation apparently
ewned by Birlas is being managed by
-mone other than the BSouth African
foreign \panies, the bankers of
Rhodesia’s Prime Minister, Mr. fan
Smith,
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Shri Kapur Singh: Shame!

Shri Daji: That has got to be natio-
nalised. This is the Government pub-
lication.

Shri Harl Vishou EKamath: The
Government should quit on this issue.

Shri Daji: We have broken up con-
nections with South Africa and when
you want to champion the cause of
Africans and when Chinese gain a
diplomatic victory in African conti-
nent, you bemoan the fact. But why
should not China steal a march over
such a Government of India?

Let him not
him give the

Shri Sanfiva Reddy:
get cmotional. Let
facts.

Shri Daji: I will read it out from
the publication, the Geological Survey
of India of 1962 which was published
in 1964. In the volume on Copper, on
p. 55, there is a clear mention that the
Indian Copper Corporation's technical
managements are the New Consolidat-
ed Goldfields Soutp Africa Ltd. It is
a foreign company in South Africa
belonging to the bankers of the Rho-
desia’s Prime Minister, Mr. Ian
Smith ,....... (Interruption).  Any-
way, it is a South African company.

Shri Sanjlva Reddy: They are pro-
duecing it in India.

Shri Dajl: Yes; they are the techni-
cal experts of the Indian Copper Cor-
poration.

Shri A. C. Guha: He is referring to
the Cepper Corporation of India of
Ghatshila. Originally, it was owned
by a British Company. But I do not
know the present position. I alse
suggested that this company should be
nationalised by the Government.

Bhati Daji: Right; that is the point.
1 support every argument that was
advanced by Mr. Guha, Mr. Guha
really made a very outspoken and
good speech. He has relieved half of
my task.
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What I am pointing out is this. The
point is that one Company is being
nationalised in the name of defence
requirements and  national  defence
‘while another Company producing
equally strategic material, that is, cop-
per, which is also required for our
defence and which is owned by Birlas
and technically managed by the South
African company

Shrl A, C. Guha: Which has also not
developed according to the target.

Shri  Daji: ....is being left out.
This is what we call vindictiveness.
Apgain, another private company has
been allowed in Kerala. What is the
policy ol the Governmeni? It is by
collaboration with Canadian and Bri-
tish consultation, You allow that to
go on; you allow the Indian Copper
“Corporation to go on though its techni-
cal collaborators and adviscrs are a
South African company and you na-
tionalise this Company. And you say
this is socialism. This is not only a
mockery of socialism but this is 5
prostitution of socialism. It is by
such acts as these that this Govern-
ment plays intg the hands of the
Swatantrities and allows them to hold
up the very concept of socialism to
ridicule,

Shri Sanjiva Reddy: Shri Kapur
Singh is getling the reply. He is re-
plying to him.

Shri Daji: 1 want to know whether
article 14 permits the action of the
‘Government or not. That is the point.
Therefore, this Bill raises the entire
question, as has been rightly done by
my friend, Mr. Guha, of the culpable
guilt of this Government in not deve-
loping our non-ferrous metal industry
in our country despite three succes-
sive Five Year Plans. You have mise-
rebly failed; you have absolutely
failed in this matter. The Pakistam!
attack helped by America and Englang
has been really a blessing in disguj
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crores in the Fourth Plan. Even if
this Rs. 250 crores plan materialises
at the end of the Fourth Plan, we
shall be hardly able to meet just 50
per cent of our requirements. With
the growing engineering industry,
with the growing defence industry and
without a non-ferrous industry in our
country, how can we be self-reliunt
in the matters of defence? Uptill now
the Government has been culpable
and has left the entire question of
non-ferrous metal trade in the hands
of American ang British vested inte-
rests who have been able to mani-
pulated the prices towafds our disad-
vantage, as rightly pointed vut by Mr.
Guha. When the cost of production
was only 100 pounds, the selling price
was 320 pounds. The Government
slept over it did nothing and it only
tinkered with the problem—a cefi-
nery here, a smelier there;, a small
mineg here and there and all that. The
schemes laid down in the Five Year
Plan have not materialised. ] wanti
the explanation of the Goversrent,
Shoulg this House not, at this critical
juncture in  India’s history, when
everyone is shouting about food self-
sufficiency and defence self-sufficiency
—miss a meal & weck and grow whueat
in the flower pot—know where are
you pgoing to grow non-ferrous
metals? Where? Will it be in the
orchards of the Government of India
or in Birla's house? Thiz Bill does
not solve the problem it seeks to
solve. It talks of ethics, but the whole
thing stinks; the action ol the Gov-
ernment stinks; the steps taken by
the Government stink because before
the High Court, Government gave an
undertaking through their counsel, =
solemn undertaking at the bar of the
High Court, that before the 20th Oc-
tober, they would lift all the sccumu-
lated stock of this Company. This
wag done in respect of the stay appli-
cation moved by this Company. The
stay application was rejected by the
High Court on the aMdavit flled by

:ow. thef Department has started
inking of a crash programme for the
development of non-ferrous metals
and it is thinking of alloting Rs. 250

the Secrstary endorsed by the 1
of the Government that the stocks to
the tone of 1100 tonnes, sccumulated
by the Company, would be lifted be-
ore 20th October since they were
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[Shri Daji]
required for Defence purposes. The
stay application was rejected and on
the 24th you bring this Ordimance and
take it over, Do we understand that,
when the affidavit was filed the Gov-
ernment had no schemes of passing
this Ordinance? Was this Ordinance
cooked up within seven days? We
want an explanation. Why was this
affidavit filed? Who was the officer
who filed this affidavit and who was
the legal officer who gave this solemn
undertaking to the High Court? How is
it that upto the 3rd November, not a
grain of stock was lifted or moved
and not a single order was passed, Do
we allow or will this House allow the
officials of the Government tp play
ducks and drakes with our justice
also? Do we understand that the
Government is using no equitable
principle while appearing before the
High Court and filing writ petitions
vis-a-vis private citizens? Only the
other day we were told that the Fin-
ance Secretary, Shri Bhootalingam,
was going about in America pronounc-
ing a policy which was against the
policy of the Government. Now here
is a Secretary who files a false affida-
vit before the High Court ang here the
House is asked to endorse the Ordi-
nance which in lieu of the affidavit
filed before the High Court. This is
called nationalisation and socialism.
If this is nationalisation and socialism,
I cannot say what brand it is; it is a
bullock-cart brand. Therefore, the
whole question of non-ferrous metal
should be looked into. This is not
enough. This explanation of the Gov-
ernment, this lame explanation of the
Government that the mines were clo:-
ing down and the workers were being
made ynemployeq and so that Govern-
ment had moved in, ig not at all con-
vineing. On this again we have com-
plained so many times to the Minister.
] may even say that the workers em-
ployed by the Indian Bureau of Mines,
which is a Government concern, have
not been paid wages for more than
three months econtinuously. I have
already given in writing a complaint
to this very Minister and have glso
met and complained to the Deputy
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Minister; yet they have not been paid.
If the mine workers, who are working
in the jungles are not paid their
wages for three months continuously,
how can they eat or purchase their
rations? Nothing wuas done there.
Now it ig said that this Company was
not able to pay wages and, thercfore,
the Gover t is tionalising, i
do not think that the nationalised in-
dustries are paying their workers re-
gularly. Public sector is the worst
guilty employer because the Labour
Department is also paralysed; the
Labour Department cannot do any-
thing with the public sector em-
ployees. So do not tell us this thing
or bamboozle us with this. Tell us.
the real reason,

First of all prices are manipulated
50 that the company crashes; wnen the
company crashes, they are called and
asked to take a senior partner; when
they refuse, it is nationalised. There-
fore, this is State monopoly capitalism
working in the service of the mono-
polists of our country. Is it in the in-
terest of Tatas that you give them
zinc at any cconomic price? Is it in
the interest of Birlas who want to
become a zink in addition to copper
king? 1f not directly to Birlas, it
goes to them through the Birlas' Gov-
ernment. This is not the way for the
honest industrial development of our
country. Therefore, this crime, cul-
pable crime, on our non-ferrous metal
industry has to be put an end to.
There should be bold plans to develop
the industry as a whole by taking it
away from the imperialist stronghold,
both in the matter of supply and
prices.

This is one of the ways ul nco-
colonialism, i.e., supply us materials
at exorbitant prices and take awsy
the materials at lower prices. This is
how our adverse balance of payments
arises. This is how the foreign ex-
change difficulty arises. If you want
to meet that, vou have got 1o take_ [
hold programme of lifting the entire
thing out of the grip of the Anglo-
American monopolists and also their
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local satraps who are building small
smelters in Kerala, here, there and
everywhere, with the help of South
African, American, Canadian and
Rhodesian  technical collaboration.
Really a national non-ferrous metal
industry iz the need for the hour.
Therefore, take over the entire indus-
iry, the whole thing, and develop it as
a national industry for our Defences
and for our growing engineering in-
dustry, for making India self-suffici-
ent. We shall proudly march forward
as a free, strong nation. But do not
‘give those arguments of crippling one
industry and say that this is sociallsm.

Mr. Deputy-Speaker: Shri H. C.
Mathur.

Shri Hari Vishnu Kamath: Before
Mr. Mathur starts speaking, may 1
request you to direct the Minister to
ascertain, before he replies to the de-
bate, whether the allegation made by
my hon. friend, Shri Daji, with regard
to South African and Rhodesian parli-
cipation, and make g statement in this
House, because it is a very serious
matter? The other day the Minister
of External Affairs said that Govern-
ment would apply economic sanctions
against Rhodesia, but here we are
helping them to perpetuate the sla-
very of Africans.

Shri Harish Chandra Mathur (Jal-
ore): We just heard two flery speeches
from the Opposition benches making
serious allegations and it is really very
difficult to match their eloguence or
the enviable advocacy of Shri Dajl.
It is for the Minister to answer. I
hold no brief regarding serious allega-
tions that have been made. My
estecmed friend, Shri Guha, made a
really authentic, a matter-of-fact
speech to every word of which [ am in
complete agreement. If you sift all
that has been said, whether it was by
Mr. Daji or by Mr. Guha the a'lega-
tions apart, the motives, aparl, we wll}
come to one definite point ie that it
is in the national interest to take
over this Corporation.

Without entering into any ethics of
public sector verses private sector, I
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should say, this Government has al-
ready a clear-cut and well defined
policy. We do want the public sector
in a big way so far as basic indust-
ries are concerned. I do venture te
submit that, if any hon. member of
this House would care to pay a visit
to this mining area, even if he is an
avowed supporter of the private sec-
tor, he will return with no other re-
commendation but one that it is ex-
pedient in the national interest to take
over this Corporation and werk it. I
had occasions to visit this area twice
anxious as we were top see that some-
thing comes out, but there has been a
complete stalemate for a long time. It
is in Udaipur in Rajasthan; it is one
of the very vital sectors of our indus-
try. Whether it is Defence or indus-
trialisation, there are two very im-
portant projects in Rajasthan—one is
the copper project at Khetri. I do not
know how far I am correctly inform-
ed, but my friend, Shri Daji, will pos-
sibly be a little happy to know that
where Birla was interested (in Khet-
ri) and was making certain efforts to
retain it, it was taken over by the
Government much earlier; it is a pub-
lic sector project now. [ had spoken
to the Minister about it many a time,
and I had also been putting quite a
few questions here. It was not only
our people here but even those people
from outside, those foreign collabora-
tors who could be of any assistance
to us were not very much interested
in this project, and they raised so
many questions and queries and made
certuin suggestions which  just pro-
longed the investigation stage, and we
never got going as o result of it. Cer-
tain parties from the USA were
interested in the copper project, as
you possibly know, but until and
unless the Minister took an active
personal interest and was goaded by
Parliament and by some of us, nothing
happened. and now with the French
collaboration, something is making a
move. T think the fate of the =zine
smelter and e zine minex was a
little worse. Nothing has been done
at all and there has been a complete
stalemate for such a long time.
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[Shri Harish Chandra Mathur]
14 hrs,

1 do not see why the hon. Minister
should have been apologetic before
this House or before anybody else for
having taken over this project. If
anything, he can only be accused of
the very belated action which he has
taken in this matter. We have been
asking  questions of the Rajasthan
Government who have interest in this
and we have also been asking ques-
tions of the Central Government. 1
do not know the inner story, whether
it was in the interests of Birlas that
things were prolonged or not. But
I think that it was absolutely
not within the competence of the
company to have progressed at all
even if we had advanced a loan of
some crores of rupees to them, which
was not being given by any sound
financial institutions; even with the
loan they could not have gonc ahead.

Further, the trouble between the
corporation and the Government was
not so much on the question of tak-
ing over, As a matter of fact, those
proprietors—if 1 have been wrongly
informed, my hon. friend who has a
much better brief and a much better
acquaintance may correct me—were
not against the concern being taken
over. For a long time that is what
I have been learning from those who
are in the highest authority and who
are concerncd with it. The only ques-
tion was about the terms on which
this corporation was to be taken
over. So far as the parties were con-
cerned, they wanted certain definite
terms and a certain return and a cer-
tain compensation for certain amounts
which were considered to be infruc-
tuous and wasteful expenditure by
the governmental agencies. Therefore,
thére were certain protracted nego-
tintions about it, and nothing could
be done, When the urgency and the
need for it was felt, the corporation
had to be taken over. If we do
away with the passions and if we do
away with everything extraneocus
particularly to this corporation, I am
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sure we shall agree that the step
taken by Government was the right
step. As for the complainis and the
allegations made, perhaps they may
be correct and they may be looked
into; it may be that we may have to
go a step further. But so far as the
question of taking over of this cor-
poration ig concerned, there is no need
for Government to be apologetic
about it. They can only be accused
of the belated aclion which they
took. It is absolutely in the national
interest that Government have taken
over this corporation.

Shri Daji: They are apologetic be-
cause they are taking over only this
corporation,

Shri Harish Chandra Mathur: 1
had given a very good example ear-
lier, which should satisfy my hon.
friend. I do not want to go beyond
my State; Birlas are from Rajasthan.
But fortunately they have not been
able to take this over, and they have
been driven out of Khetri also.

Shri Harli Vishnu Kamath: They
are operating all over the country,

Shrl Harish Chandra Mathur: They
have been driven out from there.
Perhaps they may be operating else-
where; 1 do not know, I am not in-
terested in it. Bat I think the House
ought to give its fullest support to
the taking over of this corporation.
That is my plea with the House and
the House should support it because
it was in the national interest,

I would like to submit to the hon.
Minister that we have generally a
sorry and sag experience when these
companies are taken over as public
scctor  projects,  Certain  personal
equations and personal interests go
a long way. I would, therefore, urge
the hen. Minister that he
should really have sound men and
the right men at the right place and
see that we get going in a real man-
ner. There must be people who know
the subject and who have a drive and
imagination. We have already lost a
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considerable amount of time on this
project. The erying need of the coun-
try today is that something must be
done about it urgently, and we shall
be happy if the hon. Minister in the
course of his reply assures us of how
the administration is going to be run
to the satisfaction of the country.
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17 a9 70 9 qF UF TE AE AT
¢ 77 3% T8 AF & arew oA
qAIAATE H uF A1 wrqfas oA w0
RIFZT § a2 60—70 ¥TT FWig, AT
BT, F@14 191 WAl §, WeA7 § T%
50 577 wATH Wi ot s ¥ GW
g faady fe ox fe &1 wradr
TF S g ¥f W ¥ wwE gt
il TERT & qiL ¥ A Hifey 1 w
#afam gz & miew 4z @@ o7 w8,
¥ ux fgearr & qFaft o §
a1 g7 %1 s 2fay fe Fafan oid
=1 fean wfaoe fosar § 7 gafam
g AR A A § 59 ¥ qF A9 &7 W0
7T ¢ 5 Faw oedmEw & W
ag ot Hifar TedmETr & aweaT g
T Ffn,  afew wq-ATq ORI &
wEAT A wd o ot T e
qgir

zA fedl @I & AR 99,
arwfA® &3 F Aw 97, AEEWE
1 feeare a3 farr AT BT & 1 49
faat % 9zd & 7 fa= gt § oF 7a79
¥ 7 Tz wrAwTO Ay 4r fE®oas
waA, 1947 ¥ wa y% wfawew ®
afaa, #qF afww, wfefm =i,
war afer  wife wigwfoi =
weqr & feat aafady gEd ) v
A et g ¢, AT g awan £ fw
T W gt 4 39 afesifat o
"y & oWy A AT g
g & 1w ® anq
B g ag o wg fear R o3

JaTeaw Y : AT AT A § |
oft . femdy : arpafor d@a §
fafas wofagi a7 ot & 1 o &
forar®t ATy wwe & 9 #t areAgt,
WeiT, Tt & &+ o A7 § que-eus
quF § A1 wia-AEdl 777 g I W
& a% UF AGY amE ant g, aa aw
o 38 fifvg udigww & fagaw
¥ w1¢ wmEr €Y IE ) Tw & 99
Ffrardt Aifa & 97 e §, IFHFOCH
w1 wgrem ao1 & Aifa swe w1
Shri Alvares (Panjim): Mr, Deputy-
Speaker, it would be an over-
simplification to confine ourselves to
the fact that Government have step-
ped into this trade and attempted to
nationalise it. The mere fact of tak-
ing over the Metal Corporation of
India into the public sector does not
guarantee its use for the people on
the lines that any public sector cor-
poration is expected to do. If the
main administration of the public sec-
tor corporation is left to Government,
then the working of the Metal Cor-
poration of India, before its take over,
Eoes to prove that even government
participation or government control,
even though of a limited character,
can make nonsense of public sector
enterprises. Therefore while we must
say that in the taking over of the
Metal Corporation of India, Govern-
ment have initiated a policy to control
the production and distribution of
non-ferrous metals in this country—to
that extent. this is a welcome mea-
sure—we do hope that through the
working of the corporation as a public
gector corporation, dealing with such
important and strategic base metals
as zince and lead, there would be
Introduced some rational and proper
distribution system in order that these
scarce metals may be made available
to the industries that need them most.

But what is of importance at this
stage i= the manner in which this
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entire gcheme, which is known as the
Metal Corporation of India, was
bungled from the beginning. In the
provisions of the Bill, you will come

across & cluuse whereby Govern-
ment will refer to a tribunal
the methed by  which com-

pensation is to be paid, Let me take
this question of payment of compen-
sation for those who have bought

equity capital in this Corporation.

Government will pay them at the
present market value. What is that
value? How will that be determined?
Anybody knows that the market
wvalue will be determined by the per-
formance of the company. Who is

responsible for the  performance
of this company? We have
that the Tariff

brere on evidence
C ission r ded a certain
rate for the supply of zinc and lead
to the market. But on mccount of &
government order, the rate was re-
duced to such an extent that in one
single transaction the Metal Corpora-
tion of India lost Rs, 3 crores. This
has been repeated everywhere. Not
only has Shri Daji said that this
scarce metal was supplied to certain
companies at a certain rate which was
not recommended by the Tariff Com-
mission, but the Government of India
at one stage tricd to control the com-
pany by buying up the shares of the
Indian Wire and Steel Products com-
pany—or by whatever name it is cal-
led. It is made out in the petition
that the Indian Wire and Steel Pro-
ducts Co. owned 45 per cent of the
ghares of the Metal Corporation of
India. Now, ] want to ask Govern-
ment: having known that a certain
other company called the Indian
Wire and Steel Products Co. owned
45 per cent of the shares of the Metal
Corporation of India, why did Govern-
ment have to go out to purchase the
Indian Wire and Steel Products Co.
rather than directly purchase the re-
maining 55 per cent of the shares In
the open market? On the one hand
Government agree that monopoliem is
growing in the eountry; on the other,
they are trying to buy up a mononoly
got a8 monopolv ho'ding In the Metal
Corporation of India, thereby en-
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couraging monopolistic
in the country.
wanted, they could have surely
gone to the market &nd purchased
the remaining 55 per cent of
the shares. 1 am sure that then this
transaction would have come about
easier than because of the rejection
by the Indian Wire and Steel Pro-
ducts Co, of Government's offer,

tendencies
It Government

Now, the entire working of this
company must come in for a little
ecrutiny, This company has been
functioning for some years. It has
elso been given loans to a very larger
extent, by the Industrial Finance Cor-
poration of India. While during all
this period, the company made no
progress, what was the Company Law
Administration doing in rega:d to this
particular aspect? Were not the
iransactiong of this company scrutinis-
ed by the Company Law Adminisira-
tion? Does not the Company Law
Board scrutinise all applications or
keep a note of all applications made
from time to time to the IFC or other
corporations? Does not the company
law administration, In giving licence
for the production of lead and zine,
keep a statistical survey of the pro-
gress the company has made, the
losses it has incurred, the demand ft
is making and the protection it has
sought? If the company law ad-
ministration had been wide awake
during all this period, I am sure that
the present situation would never
have come about. After all, in the
present context of planning, all ap-
plications for equities are first vetted
by the Government of India. Subse-
quently also, when a company wants
to raise fresh loans by way of equity
capitnl, it is ageain the Depart-
ment of Economic Affairs that must
give the clearance. This company
had repeatedly applied for raising
extra ecapital, If Government had
either agreed or rejected the applica-
tion for increase of capital by issue
of equities, why did Government not
fo into the working of the company?
If it did, and In one instance rejected
the application, what did a Govern-
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[Shri Alvares]

ment do for the last 5-6 years in res-
pect of a company charged with the
responsibility of producing lead and
zine, two vital strategic materials
both for defence and for the indus-
trial development of the country?
Thig guestion must be answered be-
fore we accord our support to this
Bill, because essentially this state of
affairs could have been avoided if the
company law administration, if the
representatives of the Government of
India, if the representatives of the
Government of Rajasthan had been
more vigilant and taken a little in-
terest in the progress of this com-
pany, As a matter of fact, it is ob-
vious that a number of political pre-
ssures have been brought to bear on
the working of this company, When
we have the Rajasthan Government
owning 10 per cent of the shares,
when  the Cabinet Secretary himself
had something to say in regard to the
price and in regard to the issue of
share capital, 1 cannot understand
how this company was allowed to go
on from 1958 to 1964 wilh a state of
affairs in  which no private sector
company would ever be allowed to
exist. If that is so, if the House
makes this assessment that the Gov-
ernment of India was partly respon-
sible for this state of affairs the share-
holders are bound to ask the question.
If the government could control the
affairs of the company at wvarious
stages, should it not accept the liabi-
lity for the drop in the share value,
market value. This is a test case for
the future investors who invest
money as capital in new companies
and they will be guided by this. No
company, as I sald earlier, could is-
sue equity shares in the market un-
less the povernment vets the appli-
eation and glves the green signal. If
in sueh circumstances of very tight
canital market, investors come for-
ward and Invest their savines. it be-
com=s the resnonsibility of the gov-
ernment of "ndia to a very large ex-
tent to make all efforts to see that
the investors’ momevy Is safe and
the comnanv dnos not to go to the
‘dogs or liquidation, Here I3 a case
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in point; the company raised
capital at one time and another

time and a big loan was given to it
by the IFC which is a Government of
Indig undertaking. I cannot under-
stand why neither the representative
of the Rajasthan government or the
Central government nor the IFG
which a!ways secure the loan in some
manner or the other, did not exercise
the vigilance necessary or give pro-
tection to the capita] javested by the
public of this country, Therefore,
when the government is taking over
this concern and goes to grbitration,
T hope it will be able to pay all those
equity shareholders their full paid up
capital becaues the primary respon-
sibility of maintaining the viability
of this company and of the issue of
share capital and of product'on and
pricing iz all that of the government
and it t escape its responsibi-
lity for this state of affairs in which
this Corporation findg itself. 'There-
fare, while we welcome the taking
over this Metal Corporation of Indim
as a move in the direction of firm
controt over the non-ferrous metal®
in the country, we must at the same
time demand that the government he
censured for bringing a state of af-
fairs in the company whose pital
value was over Rs. 6 crores. The In=
vestors musy be protected in the bar-
gain and the government should set
up a commission not merely to find
out what is to be done In the future
but also to {nvestigate what share of
guit is to be put on the Rajasthan
officials and what share, on the gov-
ernment of India and the trustees of
the TFC for the mess in which this
company ig now in.

ﬂ!o'oeﬂ'(ﬁlﬂ'ﬂ F- 1 ]
orm i, & v 34w & odm-
w0 w7 fgaradt § | o% v T g
fix 3w & fam & gw W OFrawTr
go i wrec @ § ) e o fe
ofr o wrAdE et ¥ oewt @ fw
wh W ¥ e s ¥ e
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femr o arfed sewan A€ | €W
g % w3y v § B ot aw QR
T w7 AT o, 3w A TE
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Shri Harl Vishnu Kamath: Nobody
from his party, that is Jan Sangh,
has spoken.

Mr, Deputy-Speaker: Very well; I
have now called Shri Banerjee.

Shri 8. M. Banerjee: Mr. Deputy-
Speaker, Sir, 1 oppose this Bill on
two or three grounds. Even at the
time when this Bill was to be intro-
duced in this House, I rose on a point
of order and raised my objeciion un
two grounds.

Mr. Deputy-Speaker: The
of order is over.
on the Bill

polnt
He may now gpeak
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Shri 8. M. Banerjee: I have been
asked by the Speaker to state those
pointi during my speech.

I gtill feel that the Ordinance was
brought at a time when it was known
to the hon. Ministey and the House
that the Lok Sabha was going o
meet on the 3rd November, 1965. In
respect of this Ordinance, if I have
heard the hon, Minister correctly, he
saig that this company, the Metal
Corporation of India Limited, did aot
pay wages to its workers for two
months. If this is an offence—and it
8 an offence, no doubt about
ft—may I tell the hon. Minister
that in Kanpur itsell, Muir Mills
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to the managing directors of this
concern but even to the Chief Minis-
ter of Hajasthan that the gffairs of this
compuany will be improved and Gov-
ernment will give proper financial aid
to this company through the various
agencies. 1 really want to know
what is behind thizg whole thing,

Two things, zing gnd lead, sre need-
ed for defence and armament pur-
poses, If that is so, what happened
after the promulgation of the control
order of 1965! The idea was to freeze
or to take over the entire stock on
the ground that these two things were
needed for the purpose of defence and
ar ts. I would like to know

Limited headed by the big Singhani
have not paid wages to the workers
Cor the last three and a half months,
and g ill not even an investigation has
been conducted and no instructions
have been issued even after the assu-
cance that Rs, 40 lakhs wil! be given
for working capital to Singhanias to
reopen that mill

I support nationalisation, ang I
would have been exteremely happy, I
would have given my unconditional
support to this Bill, and I would have
really congratulated the hon. Minis-
tar had I known that they want to
oationalise all undertakings produc-
ing non-ferrous metals,

st wiwrT Wy AT ;I

w{rem, greg ¥ wrow A ko

Mr. Deputy-Speaker: The Bell is
being rung—Now we have quorum.
Sbrj Banerjee may continue.

8hri 8, M. Banerjee: I was submit-
ting that I would have been the hap-
plest person hagd I known thst this
Government would nationalise al] the
pon-ferrous metal undertakings. My
friend Shrl Daji has very correc'ly
brought the auestion of the other
eorporation which is headed by a big
industrialist. 1f the affairs of this
Meta]l Corporation of India Limited
are so bad, I would like to know why
it was not taken over long ago, why
pegotiations were going on, and why
asyurances have been given not only

whether jt is g fact that after this
contro] order wag issued in Septem-
ber, 1965 even pf'er that, not an
ounce of zinc or lead has been lifted
from this place for the purpose of
defence. It that is 80, what was the
the need of issuing this control order?
Is it to fix prices? And in the court
of law the writ petition was opposed
by Government on the g-ound that
this was needed for the emergency,
to meet our defence needs, and be-
cause of the abnormal conditions pre-
valling in the country the chances of
import were dwindling. This  was
one of the grounds on wirch it was
opposed. So I want to know from
the hon. Minister, and I want a cate-
gorical answer whether iy js 4 fact
that nothing has been lifted, whether
zinc or lead, for the purpose of defen-
E:?md,i.ln.whnhthaumnh

Then, my second point js about this
particular Corporation. . . ,

oft siheTT ot drowt : TqTems m,

" F wrew At

Mr. Deputy-Speaker: The Bell is
being rung—Now there {8 quorum.
Members who come in must LI

least for some time; they should not
::lti:l.w‘ Jjmmediately the proceedings

Shri Banerjss may continua
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Shri S. M. Banerjee: The second
point is, I want to know from the
hon. Minister whether a new corpora-
tion is being formed by the Govern-
men' with the registered office in
Rajasthan and, if so, what will be the
composition of this corporation. 1
want to know this only because I feel
that some big industrialist, who was
after this corporation, who wanted to
£et in but who did not get g place,
and who wag instrumental in bringing
this o.dinance or the pressurised the
Government—it may not be the hon.
Minister, but * the governmemal
machinery—is’ |Eolng to be includeg in
the corporatio | want to Lknow
whe'her he is going to be included
in it, or, if somebody is going to be
included in this corporation and this
corporation is not going tp be run
cent per cent by Governmem agen-
cies. I 'do not know why this ardi-
nance was brought or why this Bill is
beto-e this House. That ig why I was
opposing this. Otherwise, the object
is laudable.’ '

But now, the hon. Minister has
stated in his opening speech that the
affairs of this company were in the
do'drums gince 1944, it 1 have heard
him correctly. Whai steps were taken
to improve and give them the tech-
nical knowhow or financial  assis-
tance, or to take over this company
in 1957 or in 1858 or even in 1859,
when they wanted more money from
the Gove-nment through the Finance

NOVEMEER 22, 1965

Corporation etc. 3174
Bill
facturing non-ferrous metals were

nationalised. But why thig particu-
lar company has been singled out?
This reminds me of a story in this
House, when we raised the question of
land acquisition ordinance. I remem-
ber gne industrialist was to be helped
by this Government and just to ac-
quire the land of a privatg citizen, an
ordinance was brought to Parliament
and Parliament wag approached for
it, and the dates were known; we
discussed it for seven days in thix
House, and the hon, Shri 8. K. Patil,
the then Minister of Food and Agri-
ture, had to amend the Bill in many
ways. The Attorney-General was
b'-ougm into this House. He was
consulted and 1 am sure be had to
accept many amendments moved
either by the Oppesition or by the
Congress groups. Opposition to this
particu'ar Bill is coming not from
us, and not on a parcchial basis and
ngt on other cansiderations but from
all quarters, whether from the Trea-
sury Benches or from the Opposition,
because we feel that the object may
be jaudable but yet this is being
dong because of the pressure of some
agencies. 1 would, Therefore, reguest
the hon. Minister to allay our fears
ang to clarify certain things and es-
pecially those two points which I rais-
ed, namely, whether an ounce of zinc
or lead was used for defence pur-
poses after the control order was
passed and stocks geized, and then,
whether the corporation is being form-
if go, what will be its com-

Corporation? 1Is it a flct that the g4 and,
Panning Commi ded &
loan? 1s it g fact Lhat a techmcal

committee was appointed, and what
is the report of that committee? Is
it a fact that whether one of the
memberg gave a note of dissent and.
it so, I would like this House to know
what were the notes of dissent and
why a dissenting note was given by
one of the members. Today, when
our country is moving fast towards
raising the industrial output, and when
the defence of the country is of vital
importance to us, and if non-ferrous
metals pre not so much available in
our country. then it is high time chat
all these projects which are manu-

itd These are the #wo points
which agitate my mind. and I fee] that
unless these things are replied to, it
will be difficult for me tp lend my
support to this Bill.

I shall refer to one more point and
I sha'l have done. I am told that
there is some correspondence between
the Chiet Minister of Hajasthan and
the hon. Minister in this matter, If
it i net strictly confidential. a copy
of, that correspondence should be laid
on the Table of the House, sp that
we may know why the Chief Minister
of Rajasthan lent his support ‘o this
corporation which was to be taken
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over by the Central Government or
by the Government of India by
an ordinance. In this case I find that
there i some contradiction between
the Stale Governmeni ang the Cen-
tral Government. I do not know
who is wrong or who is right, but was
the fact that thig ordinance was to be
brought known to the Chief Minister
of Rajzsthan who lent his support anad
who had all appreciation for this
Zawar mine and other things? 1 do
not know what is happening. I would
Tequest the hon. Minister to kindly
clarify this.

#
frdt graft w1 fr adf 21 qwan
#fe a1 wHa A @y § arg
W1 A 17 g9 #1740 § A A
TG 7 9 aeA 1§ 74, 19 Igq F
[y q.F w7 wgEa w7 it frefrar
fear g 1 ag am 1@ it wilw
& 1 ot 1l @t ¥ g 17 w1 wcfia-
w0 w ¥ ogad ¥ A 8 ) AR
gt § 5 98 ®1 g ¥ @ @
TR 99 § OFrawTr w0 o7 ag Al
gara g1 s § Wk gadt wiF fewen
¥ et § 1 wafeg 30 eoer ¥ fyea
¥ % guere o Ay § gudt Aife
w1 T W | AT qE1ET A qg Wi
wrar § fe wvee fefl awdiioe
wiai & W gy UFEETr Y
ol ¢, w7 37 Tl § oF gy faw
¥ wrow ag aaw fen At ag
w1 fir ¥a & e fawen wnfime aem
wig¥ ¥ 91T g fagen w1 mEaw agf

When 1 oppose this Bill, 1 should
not be misunderstood that I am oppos-
ing nationalisation. I stand for
national sation, but at the saame time,
1 stand for nationalisation fo:r a good
purpose, What should be the basis?
It should be done with a move to help
the people, help the public and not
to have another corporation and have
‘some group of pensioners on top of
it and then give a bad name to the
institution as has been given in the

past. AT T EATAY EWIT A fE wT-
- frwe w1 e fear § o oag
ot witwT e AvwT ;N wRww, )
oo § e A ) :ﬂ:fr 1 & fams Iqr T W9
Mr. Deputy-Speaker: The Bell is
be'ng rung—Yes; now there is quorum. A& ax Wit § 3@ awT ¥ wx fe
‘The hon. Member, Shri Yudhvir Singh s w{m A as *1 ofry €1 o1 |
Shrl 8. M. Banerjee: Siv, T should & Si~t W1 Hxrery o i} T A1AY
not be misunderstood if I leave now: 5 wfra & ot &1 3;6‘(1 waar fir ag

T have to go at 3 p.m. a1 Wi ¥ gw wmy o {wa §, 55

.2, Wit weAi wifz & a1 % mufchar
& 1 o7 Wi T wrwe| # faw & wfee

Wt 777 fey : InieTw WENET,
g ¥t faw gml g wn §, g

FTC QY A9 9§ fawelr waig gt
& =1 7 o wmw Wi & gro agd
@ U7 qgREl 9 fawie feqr = d
fa1 w1 ww goere A el gw
dqifa % @ ¢

X A W EEE § ad-
IO W AT §, IET A TH AT wT
s § fi6 08 w1 81 A wTy e
FTHTT QIR g1 X ¥, g ooy

forr §, 97 T QT 3% dawg 9T WY
TN TR | FART oW qErE T Afgy
fw o a3 gowre €1 wadl feafa v
t 7z i wwe frow W
ar @ § @ A1 ag wgw § vad wrf
ax g §, vawr Rd agwg sy I i
T WL |

oot Wi w1 FogE w3 & frare
¥ wraaal % wgia & o7 g Eal,
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&) f Fegfee ol & aeq 8, T
00 &Y ot qUft FTAG 1 WY e ¥
WA U Tg 1 17 § o f fopeft Frafe
wig # gfar ¥ ued g £ g0f 7
it 1w i Tar ot W1 fw
&1 8YaTsdt SIEAT & 9 U A w71
fedles w1 @t sk wwar e
a1 qr, #lwT weqfrez gaeg #1 ag
wa aad § A A wiew o ag
war & i glw a7 o a1 wrefuai &
W w1 O qF A e @, e
f7 cawr i @1 o fear .
G g ag Ay &, gAY )

Fadraid g sxaga g g
@ faw & s{wwa ¥ waw miwdw
wg T @ g i i 7 Al A
957 %7 & sf & &9 % oww
widft § @ e o &hr wa w17 w5 ww=
Wa 3 wor dar & & qraqe W
EWT WSt TIF § AT AE F A1,
YAy FUFT T ag G KT G gy
& &4 % forl o HIORMA TAEAT 937 |
wgt O X WA T TATT T GATH
&, weT W | o e A wra-
wni ) g0 w3 § g, o ot #
sfigma sqH o AT Rg fady
T @ | WY W TR
wifag 1 A Wt gw wT WY s @Y
o1 ag &% vl A & A& w1 96eAY
1 sufag @Y TE%| wed @1g § &Aw
wigdt & 1 Al Waw wwmd oW
A T Afrw fam f g we Y
arT ¢ fF @ Wi § @ e
it % Jwmwa Wt senE Ad gwT o
@ ww & wwar g gTeron g1
oF T § e Y ag qU wfgwert
& i ag 58 w1 UiEww v ) 99
& W g5 o ww wfrwer st & fag
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&' 918 T g Il & aved {Y ava
FA T JU GO I9AN T 8F |

T AT BT TIEIT AR T AN
¥ = AT & 1 WL we frafaa-da
F g @Al T TN IIAT ¢ | AT A%
§4 & WL Ag AT AT T FH q@
GITE &7 AT SERI GF FIHA WA GO
wq F q§ ATAT gL A @ 9w wH
¥ faegw oafa off o Ao s &
T Y T W R g ge ¥
forar § &) w § g9 sl g ok &,
w9 g §t avé & Hriwr gt o & o
wawg wg wpm  fF faey amd
R ¥ I TG #7 wo g ¥
¥y gw fed, 99 W T gag fe
¥ ag ¥ At amd QoA gu
YT 9 4% W ATEae waiagt ¥
ged @ AR vw W ¥ g ¥
W w0 ferar § AT &1 WRIC
Tt TCHTAT § | §O W AT )
wafeg & EUTT & 78 T ST g %
W XF A WG wTE gfear &
T ¥ W T R @0 F e
Ty ¥ gy ey ad s A A ¥
v afe @ & @t W@ ¥ SR
feet @ & wfa nw dar o WYT
ag e Wi e s for 1 s wreme
st aTaft & Wy 3 frerar & 1 el ETEW
3 e fif oY EETC AT woe et
¢ ot wroRew 8 g ¥ ey
¥ et foret SR § A€ WO ST
W it EmrErd @ o A § o
T@ % HIX aga @ ITET W TEN
WY ¥ g OF | §F e & @t
woW o o 9 ST W W & 5O
w & wmma v § oafew 8§ g
fie @ @ ¥ @) ow e fed o
§ ST AT I e IR W
W wiww ¥ ot fs goeT X v ATy
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T ¥ § & I ATSAG T TR
ferar 1 s wifemrie  15-20 fao
& v faaw arET 97 £ &7 9ar 5ar
wRIET w1 WS aeg 9T (e ag F4EE
¥ faer we wife¥a 1 wara a5y faar
T 1 4T AT ar g § R ag w
# firam w5zt a1 09 wA €7 A
Ty ¥ Wl A wW @ A ?
&t Gar a1 74Y & fiF ag Fart fearr
qat TRzl & orer ¥ gow w1y e
T ¥ IR 9T T qF §ORT ¥ A5 7
W o IR T @ g
wT QW FAT araw T & foaw 71 e
wog ¥ ag are §@ WA E e
are fireTT w4 Y aaw i ag T de-
a7 Wk g W wey mefigi
Tt agar s e & 8 ?
& A R & wy U @ e Ae
! @ v W g w7 a7 q@ard i
g A W09 G & FIT wmar ww §
9 & W< wgf aw geart § 1 o7 weEt
¥ @y Ig 9T dew EORVA WTR
thar s Feove v @@ T W
QA AT W GE T S W
aga grlt AN A e s e
a=T Wit &, A dw devw ¥ A¥
waT ¥ /71 g€ §, T o ) &l dewrd
g W e ey ey ¥ & arfe
o Sy wwedt v finfes &
&Y 7 1 9 f srgde wrefad ¥ g i
F ¥ g Arar & 1 awTy @ wT A
¥ ¥ § fis 3w % v 0¥ ¥ g
A EHI ST T9E W Frgary o arfe
g & v F et ag € frw T 9
qra o1 sfaoar gt g qar o=
oTavw  ETET AT g § e
TWF R W ¥y g A
CTCRNA T T § T T QAT ST
!

Shri P. C. Boroesh (Sibsagar): Bir,
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progressive expansion of the publie
scctor. To starl a new venture in the
public sector i3 one thing, but to
acquire a private sector undertaking
which is existing now is a diffe-ent
thing. In the latter, the government
should be more cautlous. We should
see that the new undertakings do not
suffer losses, because there is already
a lot of criticism aga.nst the publie
sector.  We have invested to the
extent of Ra. 1,780 crores up till now
in the public sector, which s giving
a return of a little over Rs. 2 crores
a year.

The Committee on Public Under-
takings has also remarked that the
expenditure in the public sector 13 a
bit too much. In certain cases; more
than 40 per cent of the expenditure
is on townships only. So many things
have been said by them;—I do not
want to enter into those details—
which are responsible for the unsa-
tisfactory performance of most of
our public sector undertakings.

In this context, we have to see how
the government fares in taking over
this Metal Corporation. Generally,
private sector undertakings are takem
over by the government for three
r 1. Mi t. 2. A los-
ing concern, unable to discharge its
obligations to the workers and unabla
to ensure production 3. Failure to
raise equity capital. So far as the
mismanagement of the company (s
concerned, not much was said by the
Minister in his opening speech. Even
in the Statement of Objects and
Reagons, not much has been said
about mismanagement. Regarding
the second reason, the company has

not gone into production as yet
80, the question of profltability
does not arise at this stage

Regarding the third reasom, fal'ure to
raise equity capital to match the loans,
this is not very clear, because it is
said in the statement—and the minis-
ter 2150 gald in his speech—that the
pald-up capital of the is

T am one of those who believe in the Rs, 2.70 crores. Generally the ragle
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of equity to loan is of the order of
20 :B0. That is to say, to get aloan
of Rs 80 lakhs, there should be a
capital ¢f Rs. 20 lakhs. But this is
not alwayg the case. There are many
indust ies in the private sector which
cannot raise this much of capital and
even then they are gelting loans. We
do not understand why this particular
company was not given that loan in
time.

ot WiETC wrte & an guTeds
w3y, 751 F @ wug Uiy At 2

Mr. Deputy-Speaker: The bell is
being rung—Now there is gquorum.

Shri P, C. Borooah: Having regard
"to the priority nature of this indus-
try, the government should have
given the loan tp this company also
on an easy insta!ment system, as they
have given +to TISCO and IISCO.
Had they given the loan to this un-
dertaking in 1963 or 1864, production
cou’d have been sta ted by now and
the company cou'd have avoided much
.ol its demurrages, depreciation losses
and glso penaties for default in re-
payments. The total expenditure
that the government will incur by
way of compensation, repayment of
the olq loans of the company, re-
pairs of machinery, pavment of de-
murrages gnd penalties for default in
repayments, sa'aries of the Admimas-
tractor, Tribunal, etc.—all these will
exceed the amount of Rs. 7 crorus
loan for which the company was cla-
mouring for a long time.

15 hrs.

However. Sir, the Government have
finally decided to take over this com-

pany. We have nothing to siy now.
Let us wish that the company
TUns well. In doing 80,
1 have to moke a few suggestion:.

Firstly, the Bosrd of Directors should
be associated with specialists in the
fleld. Second'y, official elements
should not be more than 30 per cent
in the Board. Thi-dly, the Chairroan
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of the Board should be g non-officiet
expert. Fourthly, over-staffing should
be avoided. Fifthly, accountability
shoud be enforced. And lastly,
the executive staff should be associa-
ted as shareholders and allowed to
hold a percentage of the posts of
directors so that incentive to efficien~
cy is ensured. These are a few sug-
gestions, Sir, and I hope the hon
Minister will take them into consi-
deration. With these words, 1 sup-
port the Bill,

Some hon. Members rose—
Mr. Deputy-Speaker: Shri Saraf.

Shri Shinkre (Marmagoa): Sir, may
I register my protest. I think our group
deserves much better attention....

Shri Sham Lal Saraf (Jaminu and
Kashmir): Congress members have
not spoken at all.

Shri Shinkre: That is because they
did not want to speak. '

Shrl Sham Lal Saraf:
tely wrong,

It is ubsolu-

Shri Shinkre: If you say, Sir, that
only by snaking noise one can get a
chance. ...

Shri Sham Lal Saraf: Sir, | protest
at his saying that. It must be at least
2:2 if not 3:1.

Mr, Deputy-Speaker: 1 am sorry,
whoever catches my eye gets the
chance,

Shri Shinkre: Tf that is the conven-
tion, we shall follow that. But it hus
not been followed hitherto.

Mr. Deputy-Speaker: Nobody has
raised any objection, I am reslly
wonder-struck @ to how the hon
Member can raise this cbjection. 1
have called Shri Saraf,

Shri Sham Lal Saraf: Sir, 1 rise to
Irnd my support to the Bill moved



113 Metal

by the hon. Minister of Mines. Be-
fure I speak on some of 1ts aspects, I
wouwd lilkce to place a little buit of my
Qwn  experience before tne hon, Mini-
gler, In tne survey reports of  the
Geologicai Survey of India and in
the survey reports from some of the
States who bhave their own orgams-
ed department of Geology and min-
ing—l can aspeak of my State, the

Siate of Jammu and Kashmir —traces

of non-ferrous metals have been men-
tioned. As early as 180-61, the State
of Jammu and Kashmir Depart-
ment of Mines and Geology have re-
ported in their survey reports about
nickel, lead and copper. Having seen
that, | personally, at that time, had
dis.ussed with the Indian Bureau of
Mines on the subject—in fact, they
were holding a very importani con-
ference where I too had the oppor-
tunity to participate—asking them
to take upon themselves—to have
a little more intensive survey of non-
ferrous metals. But till now it has
not been done. What T wou.d like to
wsk in this connection is, whether in
piaces where the presense of these
metals have been reparted In the sur-
vey reports of the departnent of
Geology and Mining of the State con-
eerned, intensive surveys have bgen
done or not. I would request the
Minister, while replying to the debate,
1o take the House into confidence and
tell us whether according to tne sur-
vey reparty received by him, accord-
ing to his experience and knowledge,
ihtensive gurveys have beea under-
faken in these placas and to what ex-
tent these areas where non-fefrovis
metals have been found have been
feported upon so that we can bank
upon future pragress and future deve-
lepment.

The second aspect is this. Parli-
cularly, in the Second Five Year
Pian period a tempo arose ali over
the country or a tempo was set In
the indusiries, particularly, in
the small gcale industries—I know
that there Is hardly a Stat> in the
country where small scale industries.
have not been set up, like engineering
industries, metal industries atc.. Most
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of these are industries wnere copper,
in particula:, and zine and lead as
well have been needed most. Iuci-
dentally, the hon. Minster of Indust-
ries is alsp present in the House, and
I hope he will bear me out as to what
the position is. As | said, voce the
tempo shot very high, but today, I
am very sorry to say, that tcuipo is
gelting down mainly for the reason
that for electrical Industries, for en-
gineer.ng industries and such other
indust.ies, in all the sectors. there is
paucity of these non-ferrous metals.

The question, therefore, arises ap
tp what sieps Govirament have taken
so far in order to make these meinls
available within the country. It ja
quite good that we import them. The
question i5 whether the imported
metal also is being adequately made
available to the people. My hon,
friends have already covered the
subject in one ar two metiers. For
instance, today, although non-fer-
rous metals, particularly copper, are
imported into the country, the ques-
tion ig whether it is being distribute
ed according to the needs of the in-
dustries. whether it is being dis-
tributed in proportion to the needs
of the large-scple industriea,
medium-scale industries and small-
seale industries. It is not. I would
say, there also the influence of certain
groups and certaln. individua's may
be working. When that is the
position it is high time both the
ministers, the minister in charge of
mines and the minister in charge of
industries, put their heads together
and see how this question can be
solved. I personally feel that the
industry is suff*rring very much for
want of non-ferrous metals and also
due to the fact that what little is
available not properly distributed,

Then comey the price factor, When
the last Finance Bill was on ita anvil
in this House, I spoke with all tha

hasiy at my co d. that rais-
ing the tariff- walls so high. as  was
done Jast time, will start a boomerang
upon what little progress has bern
achieved whether in handicraft, small
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industries or other things. What is
the position today? 1 would request
the hon. Minister for small scale in-
dustries 1o go up to Moradabad, which
is only 100 miles from here, and sece
for himself what is the pos.tion with
regard to these small indust.jes, par-
ticularly the brass and copper indus-
trics. The brass industry wiucn has
been earning, 1 should say, about Ra.
2 croreg to Rs. 3 crores forcign ex-
change annually by exports, that is
being hit very hard mainly for the
reason that copper is not adequately
available and, secondly, for whstever

little is available the pricc is very
high.
Sir, as has been made cul here,

personally, T belleve in a mixed eco-
nowny, I believe in a limiteg State sec-
tor. But there are two things. The
Government must think pretty well in
advance as to what type ol industries
they propose to take up in the publie
se_tor. As far as the policy laid down
by thi: august House is concerned, it
is absolutely clear and there is no
ambiguity about it as far as I have un-
derstood it. But in implementing that
policy the Government has 10 pay its
attention. In certain case: 1 must
say, frankly, that attention has not
been paid. Therefore, it is time that
they make up their mind and make it
absolutely clear as 1o in what spheres
they want to come in and take things
in their own hands, Keeping that in
wiew, the question that arises is whe-
ther at the time when this corpora-
tion was floated they were given all
faci'iies. Firstly, personally speaking
* knowing as I do how very badly non-
ferrous metals are needed in the
eountry, I ghould say that this indus-
try should certainly have becn taken
from ity very inception in the hands
of the Government, They did not
do that and they created a private
corpnration for this industry. I wish
it had been dealt with and handled
more carefully. An impression has
been created that it had beep handl-
ed in a shabby manner. 1 hope the
hon. Minister, while replying to the
debate, will kindly male it clear how
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it hag been handled. Shri Dajj gene-
raled some heat a; well in his speoch,
but from what light he has beer able
ko throw during his speech, 1 perso-
ualiyy feel that it will be incumbent
upon the Government and the hon
Minisler to throw some more lightt on
it so that misgivings, if any, appear-

Ang 1n any quarter may be doue away

with in no time.

I want to make a mention atout
sulphur also. Sulpbur is very much
available in Ladakh 1 do notknow
whal Government is doing about it
It is high time that full surveys and
inensive surveys are conducted and
the results made known. I hape the
Minister will explain the position ta
the House. At{ the samy time, while
giving full support to the Bill I will
say that when the Bill is passed the
Government should b in a position
to set up its own corporation In »
manner that will dellver the goods

Shri Bhinkre: Mr. Deputy-Speaker,
Sir, almos: all the relevant, pertinent
and valid points arising out of this
Bill have already been made and some
of them have been made wery force-
fully. Still, I would permit myselt to
stress one or two points. But, before
that, I would like to make it perfec:ly
clear that I am entirely with the Gov-
ernment, ‘as far as this Bill is con-
cerned, because in principle I am for
the nationalisation of the principal and
key indus ries. At the same time, K
would also make it perfectly and
abundantly clear that I am not at all
satisfled with the performance of the
public sector undertakings, as we find
them in our country today. I feel that
as long as we are not able to projuce
in this country a bureaucracy with a
proper sense of perspective of national
interests all talk of public undertak-
ings and natlona’isation of key indus-
tries will be idle talk and we will see
no fruitful results derived therefroms
for the wellare of the country.

As far a3 my information goes the
Corporation had approached the Gov-
ernment somewhere In 1962 or 1969
with a request to appropriate or ex-
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propriale it, or take it over and the
Government had already in principle
taken the decision in 1963 that this
Corporation must be taken over by
the Government as the financial a.r-
ingency and the difficulties that it
was facing at that time could not be
overcome by it through j.s own elforts.
‘What I wonder is if they took this de-
cision in principle in 1963, what made
them wait all these long years? It
is here that some of the observations
made by my hon. friend become very
Televant. A'though some Members
have already spoken in that lime, 1
would request the hon. Minister to
£ive the House proper satisfaction as
to whether there was some such ex-
traneous element which prayed and
forced ihe hands of Government to
delay the matters in such a manner
that the Corporation would be comp-
letely helpless, or the Government
worked in such a way as to force the
Corporation {o surrender and surren-
der in a very miserable manner so
that Government could take it over
on their own terms.
from the hon. Minister proper expla-
nation to the satisfaction of this
House, He, as we know, is a compa-
ratively new-comer to this Ministry
and whatever allegations, although
they are very serious ones that have
been made in this House, they may
not strictly reflect on him or strictly
attach at his doors.

Shrt Alvares: The allegations are
against the Government.

Shri Shinkre: So, 1 hope he will
not figh. shy to investigate properly
the causes of those serious allcgations
ﬂ;\d give the House proper satisfac-
tion.

According tp Government's own
admission they have lost more than
Rs. § crores in foreign exchange by
delaying the taking over of this Cor-
pora‘ion; I am speaking subject to
correction.  Since they had slready
made up their mind and taken a de-
cision in principle to take over the

I would expect |
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corporation, the capital required at
that stuge for .ake over wowlu have
been much less than what is antici-
pated today, Now it 15 anucipaied
to be of the tune of Rs. 20
crores. At that ume it would have
been about Rs. 6 crores. I. showld
be properly clarified to this House
as to who is responsible for this de-
lay and for this exira loss to the pub-
lic exchequer.

There are one or two provisions of
this Bill which, to my mind, perhaps
require some further clarification.
One of them is paragraph 2 of ithe
Schedule attached to the Bill which
says that the compensation will be
paid on the basis of the market value
of the land or building. I am not
quite sure whe.her this is the best
method of paying compensation to
the parties concerned, or the Corpo-
ration concerned, because the market
value of land and buildings, at least
in this country and especially in the
industrial areas, is contingent upon
and subject to various factors. Some-
times it may bring to the Govern-
ment huge losses; sometimes it might
bring to the parties concerned huge
losses. What happens is this. After
the Corporation has shown losses over
several years the market value of
land and buildings in those far off
industrial sreas would have dwindled
1o such a depth that the market value
may mean nothing. Then, when Gov-
ernment arc taking over an under-
taking the market value may go 10
such heights that it can reach any
limit. It is the common experience in
thig country that the price of land
near industrial wundertskings of the
Government goes up very high. Even
in Goa, hotween liberation and todsy,
within three or four years the price
of land has risen upward five or six
fold. The price of land in Goa even
at the time of the liheration was not
low: it was quite hirh. Barring a few
urban places in Bomhay, Calcufta and
Dethi, the urban centres of Gon had
the highest price for land. Still, the
prices soared up 4, 5 or 6 times. A
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simiiar thing can happen elsewhere
too. Therefore, I would suggest to
the hon, Minister that the market
value may not be the right method
of ascertaining or assessing the com-
pensation payable against land and
buildings. Some different method
should be dev.sed so that there will
not be any luss to either side. Both
the parties should be treated on a
completely fair basis.

As [ said earlier, all that is perti-
nent and valid regarding this Bill has
been already said. 1 would only
caution the hon. Minister by once
aga n indulging in repetition that only
for the sake of the principle of
nationalisation do not run after
nationalisation at random. See to it
that in this Corporation at least the
country does not again gather the
same experience which made even far
more advanced people, people in the
know, to say this is no socialisation,
this is no socialism, this is simple
eapitalism of the State. With these
words of caution, I support the Bill,

Mr. Deputy-Speaker: Shri Radhelal
Vyas.

8hri Alvares: At what time will the
hon. Minister reply?

Mr. Deputy-Speaker:
speech of Shri Radhelal Vyas is over.
&t i e snw  (I94) ¢
IUTeRey wEvew, ¥t fagew g avey
. , §9 %7 & ga0 & ad T 5 g
& qwa T g T W SO A EF Ay
¥ FgT 9EE 7 SIMT ARG 47
uE wem 3T 30 ¥ I v
LARIREE LA F ol e -
faar s | &Fq ot gor &, weer
g
g w=E Ay & Aw ¥ gEt
&1 W gETe 3w A A A At
gt fafow mwsy 6 and, a6 qiT
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@ grwmEant # gf & fag
auf gt & findz o qwar a7 ) fafty
g § o awi fefew  aomy ¥
frwer ¢ sToifal & st F a7 v
o TEET AT FAAT ¥ ag grar iy ey
W HE A wrEmaE . qfw & fag
T H AT AT /7 fgd WX 9w
oAty ¥ gowt ¥ g7 F faw wrgarf
wEEA R T At § 3w wnt
YW TS T A | g AR TET
fF g & fordr oft faoreht wrfgn 5§ w1
) aNgETar ) wgias fase
w1y & 3 5w A o gy v e
e & @ g fawet fow awdt &1
o & A AE € R g7 § AT g
faorelt W A R .

st wifwx ww dvar ¢ IITEW

wiEg, @iew # wgfa ag &

Iqraw W 99 FwTE ar
Lo IR (e SR Es ]
e A9AT WA ST W

oft qiere o3Te ¢ IYETH WHT,
& fador ¥ @1 Q1 fF 9T 9o A
uq§ 9T Fewt (F37 IF TH TAHT F1GA7
w=TE ot W17 99 gEy fawdr FevE
& AL A ofr @97 WAT 97 ) T e
a1z 9@ & & fif7 7wt 97 Feon F faar
T IR A1 gwar I fawor #
W 3% wwre W< fear 1 gw oA ag
army ¥ fir % f 3w @Tw g,
NI FOH(T F1 A@T AL RN
%< a5l w0 wE® §7 A Wfgy @,
TRy qAFT & 0% @9 At ¥ gie
% 7z w0 qr A T@S T A_ oAy,
Forards a1 7 71 §9 ®7 sqaeqT 4T /)T A
WU g #T 5T 97 | gAd A1 a %
IR T A EH AWM H) ML gH AW &Y
Tl FT FTHT AFEIT ISAT TR 4
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il FAY B AT tew oY U
¥ agar F @F W7 R & F
ENTX W ¥T OF TEY MY T e
®T § W7 TR W fiew & add
WATH T WA | W W ¥ wwE
B R ¥ g2 ¥ Wit vl vl
AT F g oW Tud ey §
fored d @ Sam v afz gl w
W W 3T & Ak § ) e Y ew
iy § fw mg wiw § o7\, sodA
T WATH H a9 a9 F SR 9
TaT § TqT  safyErd ® ¥ W1 ART
R ORT T X | gg AW U
fewr faeenr & T s A ey frmem
oI 7 weat foemy § 1 & Y g &
qF 37 MrEA I Fag o
#gdr a1 s omdr FAfedr oF o
o A1 ® Ewy § 8. fy Ao f Ao
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Shri Sanfiva Reddy: Mr. Deputy-
SBpeaker, Sir, very useful suggestions
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have been made by hon. friends who
participated in the debate. Of course,
Shri Daji was very emotional. He
nced not have been emotional. He
could have placed the same points a
little more appealing to be reasonable,
1 hope, if I pay him the same compli-
ment as he paid to me, he would not
gel angry, His speech contained a
ton of emotion and an ounce of sub-
stance. That is normally the case,
Therefore there would not be much
of a point for anybody to reply. It
was just slander, unverified allega-
tions against the Cabinet Secretary
and against another Secretary; every-
body else is an agent of Tata and
Birla and himself is the agent of
Russia only. These are allegations
whch are really unfortunate and
should not be made on the floor of
the House.

Shri Daji: It is better to be that
than be the agent of Tatas and Birlas,

Shri Sanjiva Reddy: I know that.
When he makes an allegation against
the Cabinet Secretary, I wonder if it
is really fair to him, unless it is veri~
fled by Shri Daji and he could sub-
stantiate it before ihe Prime Minis-
ter. I do not want him to go to a
court or do anything of that kind. If
an allegation has some substance m
it, it can ecertainly be taken before
the Prime Minister and the Prime
M nister certainly would not have him
as the Cabinet Secretary even for one
hour if even a small percentage of it
is proved.

An hon. Member: He is not aware
of the procedure.

Bhri SBanjiva Reddy: Then, he said
all sorts of things. He could have
been a litt'c more charitable, at least
in using abusive lanpguage. If he
wants to abuse—Don Quixote and
other things—-I can use the same lan-
gunge but it does not help anybody.
If Shri Dnaji, a great Communist leader
should eay that, the other side also
has the privilege of using the same
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language and, I am sure, he will be
offended. But we do no. want to do
that, we want to be a little more dig-
nified than the hon. Member.

He was sp vehemently arguing is
favour of thig industry in the private
sector. 1 myself and .he Government
and the Cabinet were not anxious to
taks it over. Only when we felt
help.ess. We did that. It is not
the Cabinet Secretary but a big con-
ference was held in the Finance Minis-
ter's room as to how best to help him,
whether we could give him loans. He
has not repaid the instalments, even
interest. The banks would not pay
him. I is not only the Government;
nobody is in a position to pay the
amount because already so much
amount has been given to him and
even the instalments have not been
paig by him. He has obtained Rs. 1
crore from the IFC. a guarantee for
Rs, 4,25,00,000 has been given by the
IFC. If you read the full list of de-
faults and loans that he has taken,
you will find that Rs. 106 crores ‘s
necessary now.

An hon. Member: Were they secur-
ed loans?

15.29 hrs,
[SHRT SONAVANE in the Chair]

Shri Sanjiva Reddy: Yes, till now.
Anyway, that is not the relevant
point. The poin: js that we are short
of non-ferrous metals in the country.
1 do not know who he is. |1 may
honest y tell you here that I have
absolutely nothing to do with  this
gentleman who is the Managing Dir-
ector of the Metal Corporation. I have
not seen them nor have I any chance
of seeing them in future. 1 am not
interested. We are interested in pro-
ducing non-ferrous metals. Where is
the zinc in this country? It is on'y a
small guantity that is available in the
country. Mr. Daji was talking
about gome private sector company im
Kerala. There is rip mine in Kerala.

Bhri Daji: 1 sald about copper.
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Shri Sanjiva Reddy: I am coming
to that. We are here talking about
zinc. We want to import concentrates
from other countries ang gmelt them
in our country so that 50 per cent of
the foreign exchange could be saved.
That is what is being attempted, whe-
ther it is the Polish collaboration in
Vizag or somebody else’s collabora-
tion in Kerala. We want to save for-
elgn exchange by importing concentra-
tes from other countries and smelting
them in our country. Even then,
how much are we producing? It is
only 18,000 tonnes.

My friends are thinking that it is
just to benefit the Tatas and Birlas
that it is really being given to them.
The two steel factories which are pro-
ducing. sheets in the country are
Rourkela and the Tatas. The zinc is
used for sheets and pipes which are
being produced. You can use zinc for
buckets also. But we are not in the
fortunate position of using this useful
and costly material for buckets. We
can use this only for industrial pur-
poses ang defence purposes. It is
given to the Tatas not for something
to profit by but for something which
the Government wants for defence
purposes. Zinc sheets are scarce In
India. I am not able to meet even
10 per cent demand from the States.
Almost 80 per cent of the sheets are
used for defence purposes. Therefore,
the small quantity of zinc thai is
allotted to the Tatas—it is not for the
private sector to make any profits—is
because they would supply these
sheets and pipes for meeting the de-
fence needs. Our stimate will be round
about 1,25000 tonmnes of zinc even if
we take all steps and with importing
concenrates from other countries and
smelting them in our own country, it
will be roundabout 40,000 to 50,000
tonrees. The rest of it will have to be
imported.

We hive taken steps to see that
aerial surveys are conducted in the
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find out the quantity of zinc ore, the
economics of it and all that. If it is
proved successful then later on we
can take up the mining operalion and
the smelting operation. That means,
it will take a few years more. The
aerial survey will take a year or so
and after the aerial survey, further
searching of the material, whether it
is in big quantity or commercial quan-
tity, will take some more time. 5o
many other preparations are to be
made before we can sink crores of
rupees in a smelter. In the fleld of
aluminium, I think, we will be self-
sufficient in the coming few months
because we are taking up, apart from
the private sector, two big projects
in the public gector also, that is, Koyna
and Korba. But in respect of zinc,
lead and copper, we will continue to
be in short supply for the coming
few years. Anyway, the Government
is aware of the shortage and we will
take steps to see that we will some-
how or other tide over this difficulty
either in the Fourth Plan or in the
Fifth Plan. We will put all our
efforts. As regards the finance, the
Planning C ission and the Fi
Minister have assured us that for non-
ferrous metals production, there will
be no shortage of funds.

Then, Mr. Dajl made another alle-
gation. He referred to  something
which I really did not know. I just
now got the information from the
office. He mentioned about the Indlan
Copper Corporation being man-
aged with the Rhodeslan capital by
the South Africans and that all the
condemned people, sccording to him,
in the world are In this Company. But
the information that T have got i that
97 per cent of The shares of this Com-
pany are Indian. This is the posltion
ag it is todsy. T am ony talking of
the facts., I do not know anything
about the allegation that he made that
the South Africans, the Rhodeslan
le, all the condemned people in

country with technical from
If an  aerial
survey reveals the posaibility of zine
are in gome places, then we will have
to undertake boaring operstions to

1888(Ai) LS—8.

Compan
!n;lndl.’n, It is not as if we brought

a1l of them by ship yesterday morning
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and landed them &'l here to destroy
our country. 97 per cent of the shares
are Indian. And there are gome Eng-
lish consultants—not that the Conso-
lidated Goldfields South Africa Ltd.
which he mentioned—to this Company
wherein 97 per cent of the shareg are
Indian. I hope, he will verify it. This
is the information I have.

Shri Daji: 1 read it from the Geolo-
gical Survey of India which is the
Government publication.

Shri Sanjilva Reddy: It may be an
old Bulletin.

Shri Daji:

Shri-Sanjiva Reddy: I am giving the
correct information, - He may verify
it and let me know if there is any-
thing wrong wiih the information that
I am giving. I am one with Mr. Daji
that no Rohdesian and no South Afri-
can can have any share in 8 Company
here. Those people condemned by the
world public opinion cannot be allow_
ed to pay any part in this coumiry.
He may verify the facts that I have
given and if the facts are wrong, we
shall certainly see that il is not so.

It is published in 1864.

Then, Mr. Daji said thal because
this Company refused to give any
shares to Birla that this Company is
being nationalised. This is the frsl
time I am hearing that. Neither the
Birlas have asked for the shares in
this Company nor has anybody pro-
posed it to this Company.

Shri Kapur Singh: You are not well-
informed.

Shri Sanjiva Reddy: Quite possibly.
1 am pot aware of what has happened
behind the scene or something else
which may have happened of which
Mr. Kapur Singh is aware. May be
he is very well fed by the Company
in the s=ense that he gets all the in-
formation from the Company.

* Shri Kapur Singh: Besides me,
many others also know it.
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Shri Sanjiva Reddy: May be. The-

Company is not very effective in pro-
ducing zinc but is very effective in.
producing enough material for you.
The allegations made are not correct.

An hon, Member: It is all concoct-
ed.

Shrl Sanjiva Reddy:
cocted,’
Shri Dajl: When the Minister does

not know it, how can he say that it
is all concocted. .

May be con-

Shri Sanjiva Reddy: That is why I
say I do not knew it. That is not
‘rue to my satisfaction....(Interrup-
tion). Some other Member suggested
the word ‘concocted’ and not that I
used that word

Shri Kapur Singh: Is it very grace-
ful on the part of the hon. Minister
to suggest that those who have op-
posed the-Bill have been briefed by
the Company concermed?

Shri Sanjiva Reddy: I am not say-
ing that. About the Rirlas some al-
legations were made. Somebody muy
have given the information to the hon.
Member. For instance, Khetri copper
project was  s.arted by the Birlas.
When we found that it 'was not giving
the proper results, the Government
took it over. In the fleld of non-fer-
rous metals, we want results. There-
fore, we are preparcd 1o take it over.
There are some Cdmpanies which pro-
duce aluminium and they are working
satisfactorily, Now, I would not sink
my WMoney there but I would sink the
money in a new pubic sector project

. which cln give additional resulis, THere

are some companies in the private
sector which are produding aluminium.
I would not sink the money by taking
over these companies. 1 woud put
the money where we can produce
much more. Therefore, in the Fourth
Plan, we are taking over Khetri,pnd
Korba projects in the public sector.
It is not our intention that everybody
shoud be covered overnight. We are
for the mixed Tt is pt
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ed by the Government. The Govern-
ment's policy is quite cear that it is
for mixed economy. There is no use
taking over everything. If things are
being produced in the private sector,
we allow them to be produced. We
use a little capi'al that we have for
putting up new projects so that the
country may become self-sufficient.

With regard to aluminium, in the
coming four or five years we hope
not only to become self-sufficicnt but
we want this aluminium to take over
the functions of copper and  other
metals also, if possible.

Shri Guha spoke about the price, i.e.
why the price was kept controlled.
Some o her memers also mentioned
about it. If the price of scarce mate-
rial is not controlled, what wil] hap-
pen? The olg ma-ket price wag round
about Rs. 1,300 to 1,400 per tonne and
then the Tariff Commission recom-
mended Rs. 1,500 and odd as the price
that could be given here taking into
consideration the transport charges
and all that. If suppose, a free mar-
ket is allowed, zinc wi!l not go to zinc
sheets; zinc will not go for pipes; it
will go to the small market for buck-
‘ets and all that. I wonder if my
friend, Mr. Daji, will agree to this
Nobody will agree to this. Therefore,
giving them a free price when the
material is so scarce or giving them
even a chance to gell a' a free market
rate would be disastrous 1o the coun-
try and no defence production would
be possible if this is allowed. There-
fore, we had to control. The [ariff
Commission, taking into considcration
all aspectz, fixed a particular price
and we did not reduce it even by one
rupee. Some of the hon. members
said that the Government had reduc-
ed it; it is not correct: we did not re-
duce it even by one rupee. For lead
they were allowed to sel] in a free
ket and becsuse of tha', they could

sell it at the rate of Rs. 4000 per

tonne while the import price was
Rs. 1200 or so. If the same is allowed
in respect of zinc also, our Defence
industries would stand to lose. If you
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want to ollow free market naturally
you will have to allow imports 1lso.

Sbri Kapur 8ingh: Would the Gov~
ernment control the price at this level
when they themsclves manufacture
this commodity?

Shri SBanjiva Reddy: Most certainly.
When Government produces, we will
no increase the price so high that the
Defence industries will suffer. We
have not yet sarted producing. Let
us produce and see. This 18,000 is nof
going to solve our problem; we shal¥
have to produce 150,000 tonnes. There
is no zine which is in the Govern-
ment's hands today. T is either im-
ported or the little quantity that you
produce, i.e., 3,000 to 4,000 tonnes.

Anyway it is not our intention to
injure the company. We do not lake
over a company to wound somehody's
feelings, i.e. just because they are
Sikhs or of some other community.
Shri Kapur Singh should avoid mak-
ing these allegations, Some members
said that Congress; businessmen influ-
enced the Government and all that.
These are allegations which are not
2oing to add to the strength of unity
in the country between various
communities. I do nol think' that,
when we considered it in the Cabinet,
the consideration that they  were
Sikhe ever came before us.

Shri Kapur Singh: | can hardly be
expected to avoid facts which glare
in *he fare,
all-

Shri Sanjiva Reddy: That i.

right.

1 must thank Mr, Mathur for hav-
ing made some constructive sugges-
tions. He and other friends wanted to
know how the administration would
be run. We are thinking of having
a separate corporation for this. I
was originally thinking whether the
NDMC could take over his b cause
they were in charge of copper and
other metals, but T was advised that
they had enough work and that they
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might not pay much attention to it if
it wag given to them. Therefore, we
are thinking of having g separate cor-
poration for this, so that particuar
attention could be given to develop
these mines,

Mr. Banerjee is not here. [ would
likg to tell him that every ounce of
it is for Defence—for sheets, pipes
and all that, It is not gifted to Tatas
or Birlas for their private uge or for
making gome profits. It is given only
for Defence.

We are passing through a very cri-
tical period. This non-ferrous metal
is going to play a very important
part in our Defence industries in
future. Therefore, we should try to
produce as much gs possible. Let me
make it clear that, whetker in the
public sector or in the private sector,
we ghould try to locate the avail-
ability of this raw material in our
country and try to produce as much
as possible. I would appeal to all my
friends to give thefr co-operation and
I would try to do my best with the
willing co-operation of my friends.

About compensation, about the esti-
mate of the land value, Shri Shinkre
shoulg know that there will he a
judge; if they are aggrieved, they can
represent; it is not as if compensation
will be denled to them; Government
will not grudge giving a few lakhs
of rupees.

Shri Shinke: Govermment may be
a loser then.

Shri Sanijiva Reddy: In the Bill it
is mentioned that 5 person competent
to be a judge will be the judge
Therefore, no Injustice will be done
either to the Government or tp the
Company,; it will be a fair compensa-
tion to both the sides. I expect the
House to pasg this Bill i ly
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tainly make an attempt to satisfy them
to the extent possible.

Shri Vidya Charan Shukla (Maha-
samund): I would like to know whe-
ther, while deciding the question of
compensation, the judge would be re-
quired to take into considerafion the
quantum of loss thay this Company
has caused to the nation by delaying
this project for such g long time; they
have beep sitting tight over this pro-
ject for ten years and this should be
ong of the considerations before de-
ciding on the quantum of compensa-
tion that should be paid.

Dr. L. M. Singhvi (Jodhpur): 1
would like to put two questions. One
of them is whether the Government
realise and are prepared to tell us
that, as a matter of fact, they have
themselves been largely responsible
for delaying the acquisition of this
company. In 1980 it became evident
to them that this Company could not,
on its own, undertake the establish-
ment of zink smelter, In 1963 they
appointed a C ittee In March,
1964, the Committee, headed by the
Director-General of Technical De-
velopment, had given them the re-
port that, without Rs. 600 lakhs, this
project could not come to fruition.
Even so this project was delayed and
I am told that, on a rough calcula-
tion, as much as Rs. § crores of fore-
ign exchange have been lost by the
Government of India in this connec-
tion.

Secondly, I would like the hoa.
Minister to tell us as to what was the
position in respect of the proceedings
in the court of law which was, in the
first place, to object to the notification
regarding the price and then second-
ly with regard to the Ordinance, What

i the position in respect of these
d 24

and quickly. It there is any objec-
tion, T am prepared to hear that and
the members may bring it to my
notice before hand; I do not gay that
1 wil] satisfy them, but I ghall cer-

P ngs?

Shri Sanjiva Reddy: This point was
already raised by one of the hon
members. It is pending in the Court;
the Court is going to hear them in
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the first week of December; I have
already given the date.

About the delay, I admit that there
has been some delay. It was because
we wanted to negotiate and come to
some terms with them. Therefore, we
had u conference with Secretaries and
their representatives. The only time
1 met them was in the Finance Minis-
ter's room when there was a meeting
with all the representatives. Later
on, we left it to the Secretaries to
deal with them. There was some
delay because we wanted to do it

smoothly.

Dr. L. M. Singhvi: How much
foreign exchange was lost?

Shri Sanjiva Reddy: About Rs 9§
crores.

Shri N. Dandeker (Gonda): This

particular explanation about the delay
gives rise to one or two other im-
portant questions. In the Schedule,
about the valuation, I find that nothing
is to be paid for intangible assets.
Thig poor company working over the
vears—and Government could have
taken it over in 1960 or 1981 or 1962
or 1864 or whatever it is—has loases
mounting up, a lot of its borrowed
money going down the drain, and 1
see that for keeping itself alive they
have incurred these losses. But
nothing is to be paid for this because
they are intangible assets,

1 also see that the depreciable
assests are to be valued on the bui.l
of the original cost less d tion
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delay, seems to me to be an incredible

approach to the problem of valuation.

Shri Radhelal Vyas: That can be
considered when the clauses are taken
up.

8hri Sanjiva Reddy: I have nothing
more to add. After all, compensation
wil] be paid in the same manner as
was paid to the insurance companies
which were taken over when the LIC
was formed or to the other corpora-
tions which were taken over. The
delay is not because Government did
not want to take it over earlier, but
we wanted to carry the corporation
\alao with us, and the delay occurred
the negotiati were unend-
ing, and ultimately we were forced to
take this decision.

Mr, Chalrman; The question ia:

“That the Bil] to provide for the
acquisition of the undertaking of
the Metal Corporation of India
Limited for the purpose of enabl-
ing the Central Government in the
public interest to exploit, to the
fullest extent possible, zinc and
lead deposits in and around the
Zawar area in the State of
Rajasthan and to utilise those
minerals in such manner as to
subserve the common good, be
taken into consideration.".

The motion was adopted.
Chairman:  There

1 ts to the cl

The question is:

“That clauses 2 to 17 and the

Mr. are no

according to the income-tax rates. It
would be monstrous to value these
assets like thet when the delay was of
Government’s making. Depereciation
at the income-tax rates on the
written-down-value system over a
short period is an inequitable basis
for the valuation of a concern which
is taken over. It is a fact that when
depreciation is taken over a long
period of time it makes no difference,
‘whether you have it on the straight-
line method or on the written-down-
value method. The written-down-
value in the short run, after all this

Schedule stand part of the BIlI".
The motion was adopted.
Clauses 2 to 17, and the Schedule
were added to the Biil.

Clause 1, the Enacting Formula and
the Title were added to the Bill
Shrl Banfiva Reddy: T beg to move:

“That the Bill be passed”.
Mr. Chal The question is:
*That the Bill be passed”.
The motion was adopted.

—_—




PATENTS BILL

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):

I beg to move:

“That the Bill to amend and
consolidate the law relating to
patents, be referred to a Joint
Cummitte of the Houses consist-
ing of 45 Members, 30 from this
House, namely Shri 8. V. Krishna-
moorthy Rao, Seth Achal Singh,
Shri Peter Alvares, Shri Rama-
chandra Vithal Bade, Shri Panna
Lal Barupal, Shri Dinen Bhatta-
charya, Shri Bibhuti Mishra, Shri
P. C. Borooah, Sardar Daljit
Singh, Shri Basania Kumar Das,
Shri V. B. Gandhi, Shri H. K. V.
Gowdh, Shri Kashi Ram Gupta,
Shri Prabhu Dayal Himatsingka,
Shri Madhavrao Laxmanrao
Jadhav, Shri Mathew Maniyan-
gadan, Shri M. R. Masani, Shri
Braj Behari Mehrotra, Shri
Bibudhendra Mishra, Shri Chhotu-
bhai M. Patel, Shri Naval Prabha-
kar, Shri R. Ramanathan Chettiar,
Shri Sham Lal Saraf, Shri A’ T.
“Sarmm. Dr. C. B. Singh, Dr.
1.. M. Singhvi, Shri P. Venkata-
subbaiah, Shri K. K. Warior, Shri
Balkrishna Wasnik and Shri Ram
Sewak Yadav, and 15 from Rajya
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make
a report to thin House by the first
day of the second-week of the

next session;

that in other respects the Rules
of Prooedm of ﬂm Heuse reht-
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that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 Members to be
appointed by Rajva Sabha to the
Joint Committee.”,

The first Indian law of protection to
inventions wus placed on the statute-

book in 1856, entitled “The Exclusive

Privileges Act, 1856.".

siwa’t agratrad oW (3F7E)
aumfy wgET, w9 wikg sart @)
¥ w{ i 39T 947 § 45 @aed’
& for 77wl oy agi qgfy a0 ?

Mr. Chairman: The hon. Minister
will answer that point in his speech.

ot fxo mio oy : wT T =i
THYHT AT AW B 9w 97 fasnt
oy anda o

Since then, in a period of over 100
years, the law has undergone many
changes. These modificationg were
largely due to a desire to make the
Indian law conform to the law in the
UK. from time to time. The present
Patents and Designs Act was passed
in 1911 and it was in this Act that the
term ‘patent’ was first introduced in
place of exclusive privileges used in
the earlier law. Since then also, thﬂ'e
have been a number of amend
the last one being the Indian Patents
and Designs (Amendment) Act. 1963.
Briefly speaking, the object of the
patent system is, as stated to be, to
provide stimulus for research and in-
vention by assuring to the inventar
taking a patent remuneration for a
specific period of time by giving him
a poly ¥or 1al explot
tion of the jnvention in return for dis-
closing the specifications of the in-
vention to the public. In ancient days,
it was customary even in European
countries for m clever designer ar
inventor to keep his Invention a trade

l.ﬂg to Parli C

shall apply with lueh variations
and -modificati a5 the Speal
may meke; and . -

secret and hand it down to his sons
or successors for commerclal exploi-

Astion purposes. To the ewtent that
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the patent laws make it compulsory
for the inventor to disclose the speci-
ficallons of the invention to the public,
the patent system is an improvement
on the old practice.

There is  no doubt that in Ihe
~dvanced industrial countries of the
_world, the patent systum has contri-
buted to sustaining and diversifying
industrial. growth, bul it cannot be
sald that the patent system has work-
ed well in the industriallv backward
«guntries or in countriee on the
threshold of industrial development
Serious doubts have been voiced in
mare than one quarter about the
«fficacy of the patents system in con-
tributing to development in such coun-
iries. It is also g fact thet in India,
though the patents system has been in
existence for over a century, grave
concern has been expressed by many
knowledgeable persons that this
svstem has not achieved the main
rurpose of stimulating inventions for
the industrial progress of the country.
‘Some have even felt that the patent
svstem instead of being conducive to
our industrial growth has really
worked againsi the interests of the
wountry and of the consumer

16 hrs.

The main argument adwvanced in
favour of this view was that the
patent system actegd as a hindrance to
free, unfeticred scientific and techno-
iogical development in India as the
holders of Indian patents were for the
very large part non-Indians who had
1ot been working the patents in this
<nuntry, and by reason of this ex-
<clusive right they had under the Jaw
Liocked their working by others.

__Soon after independence, a com-
Tnittee was appointed in 1948 o review
the woldn; o‘l the law and to make

ions to Guu.. t tor

TAC

making the
1. our industrial mwth This com-
mittee submitted its report in 1950
and on the basis of that report, the
Patents Blil of 1853 was introduced in
4Fe First Lok Sabha on 7 December,
‘$83. However, while this Bill was

puonding before the House a re-
examination of the luw revealed that
it would need further. extensive
caeadments.  The Bill of 1853 was,
therefore, not proceeded with and
sllowed to lapse.

In 1957; the Government of Indie
reql d Shri Rajagopala Ayyangar.
then g Judge of the Madras High
Court, to examine the patents system
in all its sspects, review the Indian
ratent law afresh and advice Gov-
crnment in regard to changes in the
law which would secure the use of the
patent system to the best naljonal
udvantage. Shri Ayyangar's rcport was
sabmitled to Government 11 Sept. 1969,
This report is a very valuable contri-
bution to the law of patents in India.
In his report, SBhri Ayyungar has
dealt with many important aspects of
the system including the object and
basiz of grant of a patent, its effect
on the economy of industrially under-
developed countrivs ete.  After ana-
lysing the advantages and disadvan-
tages of the paten! system in a coun-
try like Indka, he has come to the
conclusion that with all the hundicaps
that the system involved, in its appli~
cation tp under-developed countries,
there arc no alternative methods of
our achieving better results. He points
out that the patenl system is in
vogue in most countries including
countries including countries having
a socialistic economy like the USSR,
Czechoslovakia, Poland and Yusgosla-
via. I may here quote from his reporl'.
He says:

*1 consider that the patent system
ig the most desirable method of
encouraging inventors and reward-
ing them, and though at present,
Indian inventors take a very small
share in the benefits of that system.
with increasing emphasis on techni-
cal education and the number and
quality of the research institutes
that have becn established in the
country together with the rapid
industrialisation that is proceeding.
one may look forward to u time
when the Indian research worker



3309 Patents Bill

[Shri T. N. Singh]

and inventor will take full advan-
tage of the patent law".
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studied the wvarious points of view
expressed by all those interested in
the subject. The present Bill jg a

He has, therefore, recom ded the
retention of the patent system but at
the same time sug d that it should
be improveq in he following manner:
(1) by defining with precision inven-
tions which should be patentable and
by rendering unpatentable certain
inventions, the grant of patents to
which will retard research or indus-
trial progress or be detrimental to
national health or well-being; (2) by
expanding the scope of anticipation so
ag to comprehend not merely what is
known or publisheq in thig country
but also what is known or published
outside India; (3) by providing reme-
dies for the ewils which India, in
common with other countries experi-
ences, from foreign-owneg patents
which are not worked in the country,
but which are held either to block the
industries of the country or to secure
a monopoly of importation; (4) by
providing specia] provisions as regards
the licensing of patents for inventions
relating to food and medicines; (5) by
providing remedies for other forms of
abuse resorted to by patentees to
secure a more extended monopoly or
a monopoly for a longer duration than
what the statute grants.

I would place on pecord the Gov-
ernment of India's appreciation of the
valuable work done by Shri Ayyangar
in producing thig report. I have no
doubt that it will be a landmark in
the history of patents in India. The
amending Bill under discussion
attempts to bring out those five prin-
ciples enuaciated in Shri Avyvangar's
report.

The recommendations of Shri
Ayyangar formed the subject of fur-
ther extensive examination and dis-
cussion in Government. At thig stage,
Indian thinking on the revision of
patent law started attracting mtice

re of the cc nature of the
subject on the one hand ang the care-
ful consideration that Government
gave to the diverse points pof view on
the other. Government accepted the
conclusion of Shri Ayyangar thal the
provisions relating to patents in the
existing Patents and Designs Act
should be repealed and that there
should be a new Act exclusively deal-
ing with patents, The provisions in the
present Act relating to designs will
continue to be in force. The subject
of designs js under geparate examina-
tion and in due course, such amend-
ments to the law relating to designs
as may be found pecessary will be
brought before this House.

The Bill before the House incor-
porates for the most part the recom-
mendations contained in the report of
Shri Rajagopala Ayyangar. But in
a few respects, certmin important
changes have been introduced to
which I shall make a reference later
in my speech.

I shall now deal with some of the
important provisions of the Bill.
First, the Bill seeks to codify the kinds
of inventions which are ont patenta-
ble. So far non-patentability has been
left to be governed by commonsense
but with the rapidly enlarging area
of inventions and discoveries, ‘t is
clearly necessary that there should be
specific provision for the purpose in
the law itself. The Bill acrordingly
provides that inventions, the use of
which is contrary to law or morality
or injurious to public health, gis-
coveries of scientific principles, met-
hods of agriculture or horticulture,
medicinal, surgical or curative treat-
ment and processes of testing appli-
cable to the improvement or control
of manufacture will not he patentable,
But beyond these, inventions relating
to atomic energy will also not be

and became gomewhat contr

Government carefully took note of Ind

bl I may in this connecten
menum that this provisiem relatiag
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to atomic energy inventions has
already been included in the Atomic
Encrgy Act, 1862,

An important mew provision rela-
ting to non-patentability is in the
field of chemicals including drugs,
medicines fdod and pesticides. The
Bill provides that inventions for
chemical products or substances will
not b patentable. The patentability
will be confined only to the processes
by which the chemical products or
substanceg are obtained, This is a
very important new position, as it
was found in practice that the system
of allowing patents to products has
the undesirable result of blocking
research and development of new
processes for producing the same pro-
ducts,

The second important provision
relates to compulsory licensing. The
provisions in the present Act relal.mg
to the grounds on which a P
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to patentee to work the invention in
India andto give to the licensee details
of the technical know-how so as to
enable han to work the invention to
an adequate extent. As I said earlier,
a large majority of patents registered
in this country belong to non-Indians
and many of them have no! been
worked in India for a long period of
time. The Bill provides that a ~atent
would become liable to revocation on
the ground of failure to work an
invention to an adequate extent in
India within u period of two years
from the date the compu'sory licence
is ordered.

1 now come to the provisions of this
Bill which go beyond the recommen-
dations contained in the report of Shri
Rajagopala Ayyangar. Let me assure
the House that the government final-
ly decided to include these proviiions
in the Bill only after the most care-

sory licence could be ordered have
found to be insufficient to encourzge
the starting of new industries in our
country. The Bill seeks to extend
these in & number of ways. In the
first place, the Bill provides that it
should not be necessary for an appli-
cant for a compulsory licence to est1b-
lish that the inventions relating to a
patent is capable of being commcr-
cially worked in India before such a
licence should be ordered. It should
be auﬂ:iﬂlt for him to show that the

requir of the public
walh respect to the patent have not
been satisfled to an adequate extent
by manufacture in India. This would
include non-working of the invention
on a commercial scale in India and
the d d for the patented wrticle
being met to a substantial extent by
importation. The reason for non-
wnorking to an adequate extent in
India would apply not only to meet
the internal demand but also to meet
the requirements of a new export
market. The Bill seeks to rectily the
omission in the present Act by the
provision for revocation of a palent on
the ground of non-working. The
inclusion of such a provision in the
new law will serve as an inducement

ful ination of the essential need
to serve the gverull national inierest
and taking into full wccount any
possible harmful effects that it may
have on industrial development. The
Bill provides that every patent relat-
ing to an invention in the field of
chemieal industry including food pro-
ducts gnd medicines should be deém-
ed to be endorsed with the words,
licences of right I think itisa very
important provision. The effect of
this provision would be that wuny
person interested could at any time
after the date of the sealing of the
patent obtain as of right a licence for
the exploitation of the patent, any
person irrespective of the fact whether
the patentee himself is working the
invention or not. Such a provision s
considered essentiml for the develop-
ment of chemical industries in this
country mrticululy Yor dyes, inter-

diates, fine icals, etc. and also
for exploiting inventions relating to
food, drug, medicine it wowd be
necessary in many cases to make use
of patents in the chemical fleld. In
the present law appeals from the
orders from the controller of patents
relating to compulsory licence lie 1o
the High Court. In practice it hae
been found that this involves lomg
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.delays and heavy costs and proceed-
ings are always protracted with the
result that even if the applicant for
compulsory licensing is finallv sucess-
ful the effective period within which
‘he could use the patent is considerably
reduced. This discourages the inter-
ested persons from applying for com-
pulsory licensing. In orderto reduce
the deluy in the giving of final deci-
sions on cases of complsory licensing
and plso discouraging dilatory pro-
ceedings on the part of patent holders.
the Bill provides that appeals from
the orders of the contreller on com-
pu'sory licensing will lie to the Cen-
tral government instead of the High
Court. In the present Act, the period
-of validity of a patent is 16 years. It
is proposed that this should be reduced
to 14 years except in the case of
patents relating to drugs, food and
medicines where the period would be
only ten years. The main reason for
this reduction in the period of wvalidi-
‘ly of a patent is the fact that science
und technology are developing at an
extremely rapid rate and inventions
now tend to become obsolescent much
earlier than in the past. In the field
of drugs, food and medicine the pace
of development and change is very
much faster and this is why the Bill
proposea that the period of validity of
patents in this field should be
ten years. 1 shall now deal
with the provisions in the Bill
which rclate to patents in the
fleld of drugs and medicines and
infant and invalid foods in some detail.
The hon. Members mre aware that
there has been a great deal of contro-
versy on this matter in this country
as wel] as abroad. Let me straight-
dway say that there ia a strong class
of opinion in India which takes the
view that the patent system in so far
as it applies to drugs, food and medi-
‘eines works detrimentally to the
development and growth of industries
in that field. It has been represented
that the patent system has not helped
in making modern drugs available to
the general public of India, at rea-
~ponable prices, but on the other hand,
the prices of such drugs in this
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country are higher than even in indus-
trially advanced countries. Many such
patented drugs are still beins impert-
ed instead of their being manufactur-
ed in India. Quite a number of units
which are engaged in the production
of drugs, I am sorry to say, are only
carrying out formulations and .re-
packing and are still to commence
manufacture of basic materials which
are being imported in bulk.

1 has been argued that if the
Fatent law did not cover drugs, food
and medicines, there will be free and
unfettered development in this fleld
and production organised which will
ensure availability of medicines and
frod products at reasonable prices.
Life-saving and health-giving drugs
could also be imported from the
cheapest sources without attracting
the infringement provisions of the
patent law. The Government have
given considerable thougzht to this
aspect of the matter. The situation
today is that India is still dependent
on getting assistance and the know-
how from industrially-advanced coun-
iries, and in this context it seems
necessary to ensure that the flow of
technical assistance and know-how
is not affected. On balance, we have
come to the conlusion that while we
should preserve the principle of the
patent system even in the fleld of
drugs, food and medicines, wo should
puarc against the creation c<f mono-
polistic conditions which by non-
working of patents in this country
block development or secure monopoly
importation. The special provirions in
the Bill which are intended tn pecure
these aims are as follows.

First, as I said earlier, the period
of wvalidity for a drug pat~t would
be 10 years as against 14 years for a
patent in other flelds. T period of
ten vears would apply a'so to the
patents which are in force ou the date
the new Act comes into force; that is
to say, any drug patent which is in
force on the commenemeni of the
new Act would have its life limited to
10 years from the date of its original
validity.
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Secondly, the fact that
patent would be deemed fo be endors-
*od with the words “licences of right”

" would enable any person .or body
“anterested in its working o get a
iwcerice for that purpose. The Bill

provides that the royalty pavable to
the patentee by any such pevson for
expiciting the pafent will not exceed
four per cent of the pext ex-factory
sale price in bulk of the article. The
purpose of this provision is two-fold;
It would limit the royaliy for the
working of the invention to a reason-
able figure. It would enabl> a person
or body interested in ity working to
&o ahead without waiting for the
settlement of the precise an.ount of
royalty. Thirdly, the Government
would  authorise such licensee fo
import the patented article from any
scurce where it is availablz al a cheap
_brice for sale in India subseci to the
payment of a reasonable royalty to
the patent-holder. These provisions
would, in our view, while ensuring
a regsonable return to the patentee in

respect of his patent, secure the
. development for production which
takes place in India withcur undue

hurdles being placed in its path. They
will also ensure that prices are main-
tained at reasonable levels by guard-
ing against monopolistic gituations
being created by allowing imporis
from the cheapest’ sources.

One final, important provision inthe
Bill is intended to enable Government
to make use of patents for production
or to import pabented goods for their
own use without attracting the in-
fringement provisions.

The Bill before the House is quite a
long and complex one. It has arous-
ed a certain amount of controversy;
some persons have expressed mis-
givings that the Bill makes inroads
into industrial property rights. I
would point ouf that in the field of
drugs, food and medicine, we are in
an area of alleviation of human suffer-
ing and saving of life, and whatever
we do should be such ag not to create
conditions where the forward develop-

a drug :

ment and production of medicines and
pharmaceuticals are in anyway
hampered. There is recognition of
this vital distinction even in- the
present Act. Under section 23 (ec) of
the present Act, compulsory licensing
of drug patent may be ordered imme-
diately following the grant of the
patent, while in the case of other
patents, compulsory licensing could be
ordered only after a period of three
years from the date of grant of the
patent.

1 may repeat that the provisions
which have finally gone into the Bill
are the result of long examination and
careful balancing of various points of
view and the only consideration which
has been in Government’s mind in thig
regard is the ultimate national inter-
est. ' It is not our intention that there
should be any erosion of industrial
property rights. I have no doubt that
the Joint Select Committee, composed
az it will be of persons highly quali-
fled and equipped not only in law, but
3150 in the application of patents in its
day-to-day aspects, would go into the
provisions of the Bill with very great
care. The Committee would doubtless
give an opportunity to all persons and
bodies interested in the Bill to make
representations to it and give full
consideration to such representations.

I now commend the motion for the
acceptanee of the House.

Mr. Chairman: Motion moved:

“That the Bill to
eonsolidate the law relating to
patents, be referred to a Joint
Committee of the Houses consist-
ing of 45 members, 30 from this
House, namely Shri S. V. Krish-
namoorthy Rao; Seth Achal Singh;
Shri Peter Alvares; Shri Rama-
chandra Vithal Bade; Shri Panna
Lal Barupal; Shri Dinen Bhatta-
charya; Shri Bibhuti Mishra; Shri
P. C. Borooah; Sardar - Daljit
Singh; Shri Basanta Knmar Das;
Shri V. B. Gandhi; Shri H. K. V.
Gowdh; Shri Kashi Ram Gupta;
Shri Prabhu Dayal Himatsinglka;

amend and
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S5hri Madhavrao Laxmanrao Ja-
dhav; Shri Mathew Maniyanga-
dan; Shri M. R, Masani; Shri Braj
Behari Mehrotra; Shri Bibudendra
Mishra; Shri Chhotubhai M. Patel;
Shri Naval Prabhakar; Shri R
Ramanathan Chettiar; Shri Sham
Lal Saraf; Shri A. T Sarma; Dr.
C. B. Singh; Dr. L. M. Singhvi;
Shri P. Venkatasubbaiah; Shri K.
K. Warior; Shri Balkrishna Was-
nik and Shri Ram Sewak Yadav
and 15 from Rajya Sabha;

That in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the first day
of the second week of the next ses-
sion;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall ap-
ply with such variations and modifi-
cations as the Speaker may make;
and

that this House recommends to
Rajya Sabha that Rajyo Sabha do
join the said Joint Committee and
eommunicate to this House the names
of 15 members to be appointed by
Rajya Sabha to the Joint Committee.”

it wwwr W (graE) ¢
AqTia FE, gw wAA & waw
For ax iz § fir oire s o oo
awt &, w47 & oft feora¥ w1 wfafafoer
LR
Shrintati Ramdularl Sinha (Patma):
It is mos\ surpising that out of 30

members méntbned, not a single lady
member's name is there.

Shri N. Dandeker (Gonda): Sir,
while supporting the motion for refer-
ring the Patsents Bill to a Joint Com-
mittee, T take this opportunity to make
a few observations on some parts of
the Bill that, 1 confess, trouble me a
good deal.
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As the Minister said, the fundamen-
tal objective of the law relating tc
patents is to confer proprictary rights
upon the inventor in respcct of his
invention. That is simple vnough. It
has been the practice in all countries,
over a century and more, to confer this
right by law angd tp limit it in cer-
tain respects but without being al-
lowed to be eroded by various types
of exceptions,—the extent of erosion
being always minimal in so far as it
is absolutel Y in the p
interest to have those erosions of these
proprietary rights.

Quite briefly, an invention is con-
cerned with one of threc things. Tt
may be the invention of a new product
or a new variety of an existing pro-
duct; or it may be the invertion of a
new process for making a new produect
or an existing product; or it may be
the invention of a new machine for
making a product or an existing pro-
duct. And the justification for con-
ferring proprietary rights by way ef
letters patent to inventions, in this
kind all over the world has been the
experience of all countries, that the
development of invention, the under-
taking of an enormous amount of ex-
penditure that is, at any rate in
modern times involved in pursuing
ideas and new procesars and ideas
about new products and so on, are of
a kind which, unless at the end of it
the inventor can see some reward,
are unlikely to be undertaken, A very
good proof of the extent to which. at
any rate, in this country, inventions
in a sponsored kind of way have not
made any headway at all, are the ex-
traordinarily meagre result: emerging
from the numerous national laborm-
tories that exteng all over the count-
ry. I, certainly, have not heard about
any world-shattering inventions, either
of a process or of a product, that have
emerged from these institutions which
are undoubtedly costing us a great
deal of money.

The expenditure that is mvn.ved in
all these things and which has to be
recouped is, first of all, the expendi-
ture incurred by the invenlor or his
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backer in developing the invention
itself. Today the cost of such inven-
tion, because of the great deal of
sophisticated scientific advance which
has already taken place,—ti cost of
further invention in process as we!l as
of product or of new machine is ex-
ceedingly high; and that is the first
cost that has to be recouped by way
of proprietary right exclusively to ex-
ploit a patent covering such inven-
tions. The second financial risk which
has to be, if possible, also covered by
the inventor is that it must be finan-
cially worthwhile for g concern or a
company, or whoever it is that is
backing the exploitation of this in-
vention, to put down all plant and
machinery to undertake the manufac-
ture, the development that is neces-
sary in connection with a patent to
produce and market the product and
tp take all the risks that are involv-
ed in this process. Only st the end
of it comes the third recompense,
namely, the reward to the inventor
and to those people who take up these
inventions.

1 would like to say here that after
all the research that is done for all
the numerous products and numerous
processes and numerous machines that,
theoretically, are discovered in re-
search laboratories and research work-
shops, in actually developing and ex-
ploting some of these things a very
small proportion of them are either
ever patented at all or, because many
of them are found of no particular
value as estimated by the people who
have to manufacture their, many of
them thlt lre patent~d arc found upon

ination of their pos-
to be cia.ly and eco-
nomically not feasible and therefore
abandoned. It is only a very small
proportion of the things that ar~ dis-
covered, a very small number of those
that are patented, that are cventually
put into commercial production and
marketing. Now, that being the fin-
ancial background of the whole pro-
blem, the social and economie justifi-
cluon for granting patents is abund-
antly clear, namely. that it has been
the experience of all industrial count-

skt
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ries #'®he world that, on the whole,
such protection of proprietary rights
in an invention is calculated to bring
about quite a considerable growth not
only of industrial development, which
is the end product, but also of scientific
research and development which is the
beginning activity in the whole of
this process. And quite plainly these
are justifiable as social good and, con-
sequently, things which we in this
country ought to encourage.

I was surprised to listen to a atate-
ment in the Minister's speech when
he said that it has been found that the
patents law acts exactly in the reverse
way in the under-developed countries,
—namely, that it discourages scienti-
flc research and development and it
discourages the exploltalion of patents,

16.31 hra.
[Dn. SanoJiNt MamisHr in the Chair]

It is g remarkable switement be-
cause, 85 a matter of faci, if you look
at the history of the use of patents
in the world, right from the time when
all those countries were themselves
under-developed,—whether France or
England or Germany or United States,
—at a time they were themselves
under-developed, they had developed
a protective law relating to patents.
In fact the very much faster rate of
industrial and sclentific development
in relation to industry, in relation to
applied science, in relation to applied
research, in relation to the cnormous
amount of money that has been put in
research, in fact all that has occurred
in the United States Jucring th= past
hundred years was one of the direct
consequences of the lsw relating to
patents.

Shri T. N. Singh: 1 believe that the
hon. Member is aware that during the
first world war USA did away with
the patent rights of Germany in that
country. It was done unilaterally
and they started manufacturing them
in their own factories.

Shri N.Dandeker: That is when they

were in a state of war. When we are
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in a state of war with Pakistan, do
away with all the patent rights of
Pakistan. I am not talking of doing
away with patent rights during times
of war. 1 believe this enactment 1s
not meant for times of war I believe
we are enacting here a law reisling to
patents for times of peace. Of course,
in times of war it is one of the neces-
sary things to take, mainly, to do
away with the patent rights of the
enemy and start mmura:turmg them
oneself,

8hri T. N. Singh: The position was
not restored by USA after the wer.
Why did they do it?

Bhri N. Dandeker: Are you suggest-
ing that no new German patent has
been registered in the United Stutes
after the first world war? 1z that
what you are suggesting? Of course
not. All that happened was that such
patents as had been registered in the
United States of America up to the
commencement of the war were wash.
ed away,

Shri T. N. Singh: They were not
revived,
8hri N. Dandeker: Afier the war,

it was possible for the Germans again
to take advantage of the law relating
to patents in the United States, and
in fact that is the secund point to
which I was going to come. It has
been the history and the expericnee
of those countries that the free ex-
change of patents, intermational pro-
prietary rights im patents, has done
good to many countries The United
States has benefited {rom Germany,
Germany from the United  States;
Russia from the United States and
the United States from Russin:  the
United Kingdom from the United
States and so on. It haz resulted in
a very rapid pace of growth in the
international world in the matter of
industrial, scientiic and technical
development and I would suggest that
we have to think ten time:z beforc we
make adjustments of the kind that are
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drastic to the law that 1s subject of
this legislation.

The hon. Minister referre:d with ap-
proval to the report of Mr. Justice -
Ayyangar. But he did not quote this
sentence from it, this fundamental
approach which hg took when he
said:

“A system which has been uni-
versally adopted and which the
experience of the worlg for well
over a century definitely favoured
cannot be discarded without the
weightiest of rcasons and I can see
none such .

That is his conclusion about the lhw-
of patents. He did suggest certain
modifications and with greal respect
1 agree that whatever modifications he
suggested must be looked into. I am
not suggesting that the Government
has not spent an enormous amount of
time examining these things. What I
am suggesting iz that - Government
suffers from a kind of schizophrenia in
this respect. On the one hand, they
want scientific and industrial deve-
lopment, they want inventions, they
want development of new products,
new new ¥ and so
on -md so forth. On the other hand,
they get obsessed with all kinds of
claptrap, about monopoly, about pric-
ing too high, about social justice and
making medicines and drugs availa-
hle cheaply all over the couniry and
sp on. And yet they lnow, we all
know, that tne greatest of advance
in medicine, drugs and foods has been
the consequence of the law relating to
patents, the bnsic law relating to
patents conferring bosic proprietary
rights in inventions, cutting down tn
the minimum nl' exproprictory quali-
fications to that right and leaving thaf
right intact for a reasonable period of
time in orcr that the exploitation of
inventions might be worth while.

Now I will turn just for a few
minutes to some of the provisions in
this Bill that may trouble very greatly
in the light of the considerations which
1 have just now mentioned. I refer
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first to clause 5. In clause 5 the at-
tempt is to indicate for what inven-
tions patents will not be granted and
it is rather a remarkable clause, It
nY:—

“In the case of inventions—

(a) clai
for use, or capable of bei.nz

hat Intended
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for the &omses. It is a ridiculous
propo#ition.

1 do not know of a process to
patents; bul if I know anything about
it—and | know some—] would keep
it secret. I 1 have discovered a pro-
cess for making something for which
1 rannot .get a patent, Iwou.ldhep

used, az food or as di
or drug, or

(b) gpelating to substances pre-
pared or produced by che-
mical processes. . . "

I would like to emphasise this—

“(including alloys, optical glass,
semi-conductors and -inter-metallic
compounds),

no patent shall be granted.”

We gre in a state at which we want
industries to apply their whole
resources, a8 much as they can, One
of the complaints against Indian
industry ig that it is only recently
getting interested in research and
development. ‘Now, under this clause
they are expected, without any gques-
tion of a patent in the products,
where the product is concerned with
food, medicines and drugs or in rela-
tion to substances prepared or pro-
dured by chemical process including
alloys, optical glass etc,—to under-
take research, try and produce indi-
genously, use indigenoug raw material
and do a whole lot of things for
inventing something for which they
will get no patent at gall. It is an
astonishing proposition to me. Do we
net want research work in alloys so
that the non-ferrous metal content of
alloys gets reduced and we can get
different types of olloys having the
same kind of properties that we now
have from other types of alloys?
That we do not get unless metallur-
gical rraearch is done. So also, optl-
cal glass, seml-conductors, inter-
metallic eompounds and all kinds of
substances in respect of which it is
said_that no patents will be granted.
What will be granted is only patentr

g to
emmot patent the pmducl It -
cannut patent the produet, | wi.ll
market the product under a  brand
name and keep other people guessing
as to how, when and where 1 get the
product. 1 am  astonished at this
business to 1ake away one of the
bagic fundamental laws relating to
patents, namely, the propri.ctary rights
in the product. If the Minister's Bill
spid that in respect of unessential
things, they will not give them the
proprictary right in the produet, T
could understand; but easential things
are so important that they should
be invented in this country, so impor=-
tant that people should be engaged
assiduously in  research, product
development, putting up research
laboratories. wurkshops and spending
a lot of money in developing these
things. I think, this clause is very
serious indeed. Does anyvbody think
that with a law of that kind we can
expect, by rome process of gift on
the part of other people in other
countries who have got product
potents, that they will eome to this
country and say, "All right; slthough
we have no paient In the product. we
will n~vertheless let you have all the
know-how that there is about the
production »f narticular drups, medi-
~ines or anv nf thesa other siuhstan~es
that have been mentioned here”?

13.30 hre

[M#. DepuTy-SPEAKER in the Chair]

The second point T would like to
invite fhe attention of the House to—
1 am only touching the major things—
is clause 38. As I have sald while
under clause 5 there is to be no patent
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at all for certain types of substances,
clause 53 gives ten years' period of
patent right in respect of processes
relating to those substances in res-
pect of which you cannot get a
patent and, finally, in regard to other
products it gives g period of 14 years.
I will not quarrel as between 14, 156
or 16 years. The present law says 18
¥years. This Bill says that, in regard
to the generality of inventions, life
of a patent will be a period of 14
years. | am not particularly going
‘to object to this. But I would reite-
rate the gbjection that in respect of
the patents relating to processes which
conform to basic products of the kind
specified in Section 8, it is ridiculous
that for un-essential things, the life
of a patent will be longer than for
essentlal things, whereas I should
have thought that Government would
be anxious to make it worthwhile for
the people to spend their energies on
producing worthwhile and essential
products and not on producing all
kinds of junks. whether it is tooth-
paste or things of that kind, which
do not matter very much in the
economy of the country.

The third point to which 1 would
like %o invite the attention of the
House is about this compulsory
granting of licences to third parties to
-exploit patents under clauses 84 and
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any person. It takes time for the
commercial development of a patent,
for the establishment of plant and
machinery for its manufacture, for
the establishment of market and tor
ting all the exp

therewith. ‘And yet somebody can
come along at the end of three years
and say, “This patent-holder for
making the baby-food or whatever—
it has not adequately served the
whole of the Indian market and,
therefore, let me use his patent.” Of
course, when it comes to the forms and
things and go on, they are going to be.
ab initio, deemed to be marked with
“licences of right”. Somebody can say,
“This particular concern has got a
fine research laboratory and so let us
wait until its patents come in." Then,
he can come into the fleld—the Com-
pany may be in Calcutta or that
gentleman may be in Bombay—and
he can start off exploiting the
patents because these shall be deemed
to be marked with “licenses of right”
ab initis.

Then, what ig the procedure, even
in those ridiculous circumstances, about
the determination of the P ti
that i{s to be payable to the owner of
the patent? In the case of those that
are endorsed with “licences of right,”
the maximum royalty that can be paid
is to be determined by the Controller
or I must be forced to come to

85, and also what is called in cl
86, 87 and 88. the “licences of right”
and the consequences of that as well
as the procedure connected with those
matters. I believe this is really going
to finish any hope that the Govern-
ment may have gs regards the deve-
lopment of scientific research in this
country. [ think at the end of three

within the life of the patent,
the patent-holder may come along
and say, “I have not been able to
supply the requirement of the whole
of Tndia; I have got to be an enorm-
ous producer before I can supply the
whale of Jndia within three years
of the registration of the patent”.
“This can be taken advantage of by

an ag t with the exploitor as
to what would be the rate of royalty
that he will pay me. In the case of
others which are not deemed to be or
marked with “licences of right”, T ean
higgle and if I do not agree, the Cont-
roller decides it. And then we come
to a starting proposition. If the Con-
troller decides the thing wrongly, ‘f
his law is wrong, if his facts are
wrong—we know the executive tribu-
nals do make mistakes, not deliberate-
ly but they do make mistakes of law,
they make nusukes of facts; M
make iat

evidence relatm.r to facts: they mlke
all kinds of mistakes—the appellate
authority for me iz the Central Gov-
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ernment. I keep on drawing the
attention of the House to this kind ol
appellate machinery and the appellate
provisions that keep on creeeping in
now, not merely in revenue enacts-
ments now, not merely of enactments,
whereby the Government are demons-
trating their lack of faith in the judi-
cial procedure, in the julicial system
of this country. They have more
faith in the judicial approach and
the judicial frame of mind of the
executive, one step above the officer
complained against, than in the
Rule of Law in this country. It s
merely an appeal from Philip drunk
to Philip sober.

Such fundamental matters gs relat-
ing to proporietary rights, consfi-
cation, etc., can go to the Supreme
Court in relation to the problems in-
volving fundamental rights and so on.
But here, this Controller, having
designed this procedure in his best of
judgement, what is he going to award
by way of royalty and other mode of
compensation to the holder of the
patent? It is that an appeal will lie
and that too, finally, to the Central
Government.  Sir, I submit that,
because we are dealing with the very
fundamental rights of the person, the
old provisions in the existing law
about appeals to the High Court must
be restored.

There are other points. but I find
that I have already taken the time
which is rightly mine and so I would
like to leave it here. I support the
proposal that this Bill be referred to
a Joint Committee, .

8hri T. N, Bingh: We do not mind
your elucidating more points. We are
sitting here for that purpose.

Shri N, Dandeker: I would like to
take up one or two other points that
1 have got here.

Mr. Deputy-Speaker:  Obviously,
Mr. Warior is not ready.
Shri Warlor (Trichur): I sm on

the Joint Committee and T wou'd Iixe
to be educated by a person who has
the knowledge of these thinps.

18668 (Ai) LS—9
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Shri N. Handeker: As I said, there
is one more major point that I would
like to touch upon. It is that virtu-
ally patent rights may be confiscated
under this Bill in favour of Govern-
ment at any time Government feels
like getting down to manufacture
what somebody else has invented.
I would like to give a realistic picture
of this. Here is the Government of
India with, i think, 12 or 13 national
laboratorie« assiduously eating up the
test t."cs and making all sorts of ex-
periments and attempting to invent
scuething or the other. Presumably
they are still doing it. I believe they
have invented one or two little things
whish nobody knows. But the basic
re: _arch and development of new pro-
ducts, modification of existing pro-
ducts and all that is done privately
under the incentive that is afforded
by the right of private properties and
the right to recoup the expenditure
and the right to make profits; they
are all undertaken mostly in research
laboratories attached to private indus-
tries—pharmaceuticals and  other
concerns. For example, take the
Government’'s concern, Hindustan
Antiblotics. I have been there
and I know that a good deal
of money has been spent there
on experimenting and doing sclentific
research and so on; and they did
develop two products in the antibjo-
tic range which have been patented
abroad. Instead of that being the
procedure or, subject to one exception
which I shall mention, instead of fol-
lowing the normal commercial pro-
cedure of negotiating with a concern,
or with an infant concern, by saying,
“look here, we like to exploit it on
your behalf; we shall pay you a
royalty of so much” and so on, in-
stead of following such a normal pro-
cedure because of the proprietory
rights involved in this. the Gov-
ernment can under this Bill, by
a simple decision, say that they
are going to jump in and exploit
a patent. Not merely that the right
of the Government extends to any
public enterprise In the public sector.
They can virtually confiscate a patent
in favour of any public sector enter-
prise. T suggest, Mr. Deputy-Spea-
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ker, that this is really going alto-
gether out of the whole concept of
patents and the mode of their adminis-
tration, their development, and so on.

One exception I wowa recognise is
thig that in the case of medicines and
drugs and chemicals which are neces-
sary for the defence forces, I think
the defence of the y does un-
doubtedly entitle Government to take
precedence over every other right.
One concedes that; one concedes that
in the shape of the Defence of India
Rules, for instance, under which my
liberty can be restrained and all
kinds of things can be done; one con-
cedes that the overriding right of the
Government and of the country is al-
ways there in respect of its self-
defence. Therefore, there can be an
exception in the case of the needs of
the defence forces. Suppose, for in-
stance, it is said that a particular
patenteg drug of a particular phar-
maceutical concern is needed, and
that concern is not in a position to
produce the drug in such adeguate
quantity as is required, because the
quantities required in an emergency
or at the time of war might be very
very large; suppose Government say
then ‘We are going to manufacture
this ourselves, and it is required for
the Defence Forces andso forth. Then
one could clearly understand the prin-
ciple of public interest and public
necessity that ia involved in a matter
of that kind. But this Bill gives such
sweeping powers to Government vir-
tually to expropriate property in
patents and to exploit these patents,
just like any other individual who
waits untll some one has got an in-
vention that is worth-while and then
comes forward and says ‘All right, I
am going to pick this one up and
exploit it myself.

Subject to things of this kind which
require, I sugest, very careful consi-
deration, I the motion to
refer the Bill to a Joint Committee,
The Bill requires very careful consi-
deration in the light of this very im-
portant observation by Mr. Justice
Rajagopala Iyengar, which I would
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and which bears repeating,

namely:

“A system which has been uni-
versally adopted and which the
experience of the world for well
over a century definitely favoured
cannot be discarded without the
weightiest of reasons; and I see
none such.”

off dmroaw aw  (qo9T)
« e wgeeg, W fagaw madg
ht A TW FEA ¥ Iufeqw fwT §
g =g ¢ mgeg faww §, ew A
it gg 7 & 1 xq faduw ¥ 19

1 o gfevgrer § S Wt wgew & gaL

WY T § | Wg9 a6 gy qafE
FEW Trn & dEg K oww g W
g% fadas fawaq wege fean
a1 | g 7g Wt am § fe awiw
@9 ¥ oF T @ WA A amed
WT faegr @ qr Ffew gt AT & o
wroot & Tw faw o @ wew # faere
gt g w1 W1 ag qow g T | WK
wga awwi & qw W agy swar qa
oEAWE A & A WA wah
#t A ow wET & @Ew g9 faw oW
ofeqe fear § 1 oy fawr amea #
TN & oW )

o faeg fora o< @ aur % farery
won ¢ g ¢ fis o ¥z # woveht
& oy wor few & g & £ wifgd
ag a3 et ¥ fr ow safer il dafer
w wfwg £ § a1 IET 98 wela
& IO X N W wdan
wifgh, Wgi % TWE IG I o
wT gt g1 IW B W & wfgy
T wod afawew § ewfo & o
w1 ST figarr & o< wgt & e faar
aurayr fon go fedt @ wfa @
# w1 wfewTe g w1 oad §
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ax v oY gutw & fog or dw ®
frg fedt o arafe A famr sm}
a1 9% Ay 9% wraww quraar TR
T¥0T | TdY ag ¥ wa wf safew wwd
feamn ®7 Fagin a1 o7 wfgk fie ey
g1 %1 gearn o fedr wfrew &
fag wmar § &7 wud wgw @@ Iy
FATAT q¥ar § Wi et et gar o
Zar mr § fe dmfaw @ ¥ wwar
NN & 7 A aqr gud qaf F
Wt & safay et aw wod draw ot
qqT 2% § WIT T ¥Aw AaT w7 W
2 & afer woX swifoe gv w1 ot
wfas & wiaw 9g & a1 3% § i
gg & ofoaw w3 & @iz o1 Wi
T AT X WOA 908 H fame v &
arz or Flr ®AT TFE wEAAT ALY
faadr § 1 ofwq wog 7 fom safex
w1 @47 gw=a fom wo g fana
F AT ¥ ar 3T Ar & 6 F § av Wi
fwdr que fadior ¥ qa 7 a1 @ @
ara & v wve § f u5g A Faw
oifaq waeqr § IEE wEAT IS0 G
afea @q @19 § ek qfeac &
q il § IA%T A IW & waEr
fadr 1 gafe ag famm ¥ Sw owan
& a1 i w=i 3w ® mm
gidr & Swr wafa @it § W7 W
sifa & Aaifas ag 3@ wfauwc
¥ A TgaT § afer sw wq e
Ja%! gg W1 warw g1 § 6 a7 ag
9 T ¥ Ay 2gar, @Y S wrw
T, Sad ofmy & wmw 9@ ¥
wifsorTT & §F a1 W9 F&T wH AT
q %aw A9 TLT §F T AR QU
dem faafg % faq Wt & g o
€1 vAfEe o Am ¥ aqr g B ¥
¥2z #1 wonisfi @ of ¥ (5@ & v
g5 falisa muz o yo fexf aw
fom & wrfaart faar a1 § 99 &
wfas7dt o W 7 o mAT § o
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mﬁqﬁzgtﬂwmmw
¥z mwdl w17 fafvw 6T § wamd
EIE TS M

¥ e §w oy W WA
firqr mr § e o sfer gumxr ¥
w v § ak wifreere W owm
w91 g0 w1 W WX IE N I
w10 ¥ qu o geean aff fre awefr
& ww ¥ f§ awtw w1 eggTT ar T
A o) afvam it § a1 g9 wrfaeerc
fwar § v@ w1 3w 3w W gfew
T E, TEWT IUAIT AE A W E@F |
wiRg ww @t O wim fisft wyg
w1 wrfaeyTT woar § O wrfeeere wox
¥ 7 e qwer wean afoew o
afem @q f g gax A e
fom T § o} fowr @y W

& wwar ¢ e ¥z w1 & 9
% fagra fafrer § 1 gt fegrr
at ag § fr o sufer ofeaw wT i,
g1 &M %, woAr fewtr e W &
faft ey w1 enfaeere wT B, 7@
aqr gak sfare & /i & aferdd
gt var §HT g 39® g § ane
Fmt & ot wgr § o sfer awrr ¥
wrt # s A T § voy few
warw & Wi A o o e el R
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£ o famw & @7 ¥ av sAreen
& fa ¥ a1 ffdt wem @7 ¥ o fom
¥ wrare 9% ag Frf AiiaeET w @ g
Igft Fawr wfawa A oy Afwr o
Iawt afoarw &Y, Iewr wfaws gure
1 ot famar wifgr | W wge ¥
sifrfimgaam g
fadas & 13 snfaa fear mar § sic
LSEICRIR CIERC IR AL R Gl L
T safer & srfaswre & o wfse
% 9 91 ¥ IarAa & sfawre @
a1 wfaer g7 ®#7 w1 wfaw D,
I8 wfassr w1 oY W} €9 %1, QAT
w1 919 afe fadg 31 o frdy o)
a9 § |9 AW ¥ A IO ga7 97
e in A eswly s wrar I
% wqfz W w o dwfae @
g wifrwR § w@r ¢ a9
ot Iawr IeET qU qW@ §Y ) afe e
O aft & grear § fs gl A3
worreY gwe fag g awdr §

ag g 3% awar g v fFg 2%
% sfeq & wigwre #r Tar £ g
w1t frg gz aw IaF wfaw & g7
fwar wrg e garer w1 wiew & wfos
/g g, TS Iger wfgw ¥ ofas
ITANT FT qE | g% gfeanror o ok
8 Y ag ¢ fe wodr dw ¥ qa g w1
w7 ey § 3z o Ay IR T S
oA 2w & wifaeeron & il €
T X § AT gEk 2w F fo A
¥ wifawre fivar grar § § W W
I FA & A=A 922 ST 1 Ffw
w0 §, ITH Wt a6 wEEr gigar
we @ A 1 g e wfge B
AT 3 & g ATl A g e
fiwar § 39% afrwrCl T w1 w9,
FAHY AT g ¥ gt Twowy et
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T% ATW ENT 41 Fgi A% g gl
oY gaR A0 & At sfacwrs § AR
faregia gt am & ¥z w1 wiwwa
foear Frm g % wfawrdi #1 @ @
Prafa i fFrmar g dk
ag gart Bw & fou qwie § @ adf
¢ E wE ¥ o g § s e
ST gaT At fam &1 s gur A
Tga T ¥ fred gu 2w & fomr & wamt
®T 47 qER ¥ a7 T4 AGY 91, ww@WH
Sar amarar g a1 fF s -afe
fadt Gar mfTew T 8% | @@
¥ faet eifaoweToi Y waw & fr
fis #§ gt wrfaowr w1 smEr gal
aqwm Ay 98 wifavee & wER 9
Fege} &1 faniw w7 & 7 ger &, fadwi
¥ 91 wT wow "o w1 @
wAT |

17 hrs.

ZATX 2w ¥ it ag awmr amen § fF
uifreF 7t g & 1 Afww e aw
T4 & 1 fee oft gart 3w § g
O 2T & wifaew aga A% gu |
wdt g dw # A ¥z w97 § e
wex a3 mfrewrenl ¥ oo &
FTET 42 @1 % I9gm fear § iR
"oy wrfreEl w1 dvAe s )
S amem g fr o 2w fed gu & ar
oY ¥ faw W IgArAR F ant
7§ gu & 97 ¥ 7ga ¥ fadwlt enfaemroet
¥ guy wifaserY ® 32T waar §
Mr. Deputy-Speaker: The hon

Member may continue his speech to-
MOorrow.

17.01 hra.

ANTI-INDIAN PROPAGANDA BY
PAKISTAN®

Dr. L, M. Binghvi (Jodhpur): Mr.
Deputy-Speaker, 1 have not asked for

*Half-An-Hour Discussion.
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this half an hour discussion touching
on the omissions and commissions of
external publicity of India merely
because criticism of external publicity
currcntly a hobby horse, much in
vogue. [ have asked for this discus-
sion because I am greatly concerned,
distressed and pained by the gross
and utter inadequacy of our external
publicity and g pervasive lack of
understanding of and sympathy for
the Indian standpoint abroad.

The discussion arises from answers
given by the External Affairs Minis-
try to three questiong on the 8th
November 1965. The first question
related to Pakistanj propaganda in
the United States and the answer
was:

“At different stages of the Indo-
Pakistan conflict, India's case has
been understood in varying deg-
rees in the United States. How-
ever, the major newspapers in
that country acknowledged the
fact that the present conflict was
started by Pakistani infiltration.
Sino-Pak collusion hag also been
exposed.”

Another question, No. 106, was asked
about the anti-Indian propaganda by
Pakistan in the United Kingdom and
again the answer was:

“Pakistan’s charges of Indian
atrocities in Kashmir have been
denifed by the gpokesman of the
Government of India and by the
Indian High Commission in
London. Indian missiong abroad
have exposed Pakistan’s lies in
their handouts and other publica-
tions. Many foreign journalists
have visited the front greas and
seen the gituation for themselves.”

As if handouts and brochures gre the
end-all and be-all of publicity tech-
niques.

There was another question in res-
pect of special envoys sent to foreign
countries and certain details of minis-
terial visits abroad.
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If 1 may submit, I am not so0
naive or wishful to assume that
good publicity abroad aione can
perform the functions of a magic
wand. I am not making any such
assumption but the point is that
the quality of our diplomacy which
is none too high in itself, none too
satisfactory or gratifying in itself is
greatly impoverished by the poor
quality of our publicity abroad. It is
remarkable, Mr. Deputy-Speaker, that
whenever there is a time of crisis,
we find that the publicity services are
caught napping or unprepared. This
has almost invariably been true
whenever & crisis has come about.
The country could scarcely con-
done the lapses of our external
publicity at the time of the
Chinese invasion of India; it can
condone even less the blunders and
the great omissions of external pub-
licity at a time like this when we
were locked in a life and death strug-
gle our neighbour who had invaded,
our territory.

Sir, for a nation at war, effective
publicity is a strategic weapon. It is
crucial for our morale at home as
well as for effective diplomacy ab-
road. The question that this House
should consider is whether these va-
rious answers which have been given
to us from time to time are satisfac-
tory enough, whether external pub-
licity has been utilised even in a
small measure in the form of a strate-
gic weapon abroad. While our men
fought bravely and heroically on the
battle-front, in the air and in the
fields, I think the external publicity
machine of our country failed in a
dismal manner abroad. While our
jawans laid down their lives valiantly,
our case went somewhat by default
in the foreign countries of the world.

The voice of India was faint
and feeble; it was muffled; it
was inaudible. When the infil-

trators came into Indian territory,
the fact was not immediately and
promptly reported in the press of the
world, not indeed in our own press.
It was a sinful omission of a sleeping
government. When the invasion of
Chamb took place, we dig not take
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sufficient care promptly to project
this abroad so that Pakistan could not
indulge in its false propaganda against
us. A false impression even during
the war was created by Pakistan, that
while they were being licked by our
forces in reality, they created an im-
pression abroad that they were really
licking us, and people sent frantic
telegrams and enquiries from abroad,
‘as to whether, actually speaking,
fighting was going on in Connaught
Place or whether Pakistani coloumns
were  marching towards Delhi.
Is this not a great proof, proof
positive, of the dismal failure
of the externa] publicity machine?

Our missions abroad did neither
have the maps nor the aware-
ness of the places where fighting

was going on. It was because they
were steeped in complete and unfor-
givable ignorance. It is true that the
foreign press, some of it at any rate,
is steeped in prejudice; those coun-
tries have old scrores to settle with
us; they cannot forgive us our free-
dom and the way in which we won
it. 1t is always keen to even the
score perhaps because we have been
sometimes fearless critics of those
governments and their policies.

But this is not the whole story,
certainly; we would be deluding our-
selves if we ascribe to that version
for the failure of our external publi-
city. It has been said time and again
by highly responsible spokesmen of
foreign governments, highly sympa-
thetic to India, that our external pub-
licity is extremely ineffective; it is
slothful; it is indolent; it is lacka-
daisical; it is somnolent; it sleep-
walks if ever it walks.

The greatest testimony, I would
say, was furnisheq when, on his re-
turn from Europe, Shri Satya Narayan
Sinha, Minister of Communications
and Parliamentary Affairs, testified in
very eloquent and very stinging terms
to the inadequacy of our publicity.
What Shri Sinha, a cabinet colleague
of the hon. Minister of External
Affairs. said in no uncertain terms
was that -our external publicity was
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redound to the credit of the Ministry
of External Affairs. At the best, our
external publcity was at this parti-
cular juncture a hastly, halting, dood-
ling improvisation, and at the worst it
was worse than a mess. All-round
negligence has characterised the
entire scheme of our external publi-
city. There has never been a full
and comprehensive appreciation of
policy, of resources, of techniques, of
organisation of this very vita] sector
of our diplomatic function. What is
worse, it has been enmeshed in
bureaucracy.

The House would recall that the
late Prime Minister had appointed a
committee known as Shelvankar Com-
mittee to go into the question and I
am told that the Shelvankar Commit-
tee submitted a long and detailed re-
port as well as several projects for
improving and streamlining the
scheme of our external publicity.

* 1 should like to know how many of

these recommendations have been im-
plemented and in what manner. When
we found that we were locked in war,
we were invaded by China and later
on by Pakistan we were victims of
one of the worst collusions on the
Asian continent, our voice was in-
audible in South-East and East Asia.
We did not have powerful transmit-

" ters and did not care to purchase them

with all possible promptitude. What
is more, our external publicity has
yet to be emancipated from the
shackles of bureaucratic mentality.
It has yet to be freed from the bond-
age of bureaucracy. Unless that is
done, we cannot have a resilient and
energetic external publicity service.

We have a very difficult task. We
have as our enemy one of the worst
liars in the international world. We
have to demolish the edifice of the
false word deligently built by Pakis-
tan and its patrons in the Coun-
cils of the world. We have to
disabuse the minds of our friends,
both present and potential, from
the bewildering and  befuddling
mass of different versions given
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measures will just not do. What we
have had so far are nothing but ordi-
nary routine measures. The External
Affairs Minister must consider it his
primary concern now to overhaul
the external publicity machinery. Un-
less he is able to do that, the quality
of diplomacy on behalf of India will
not improved. 1 would go to the ex-
tent of suggesting that a definite pro-
cedure should be evolved for better
coordination. He should give us a pic-
ture of the resources position in this
respect, whether he finds the appro-
priations made for this sector Inade-
quate, He should tell us whether he
has re-examined the various techni-
ques used by our external publicity
machine and whether the manning of
our external publicity is woetully
inept, whether people who have no
flair for this kind of job, which is
highly specialised requiring skill, hap-
pen to man this job abroad for us
today. He should tell us about the
basic policy he is going to adopt in
this matter. Much will depend on
whether he is able to reassure the
House in respect of his plans for re-
organising our external publicity on
a satisfactory basis.

The nred for Ordination cannot be
over-emphasised. The Minister of Ex-
ternals Affalrs and the Minister for
Information and Broadcasting seem
tn be at sixes and sevens most of the
time. Lack of coordination was evi-
dent In respect of our internal broad-
casts—I am not touching on that for
the moment. I would only say that,
that co-ordination seems to be wholly
lacking in the most vital task of pro-
jecting the image of India abroad. Tf
80, why were they ever sent? If not,
why this carping criticism?

Mrs. Lakshmi Menon herself con-
ceded that she was not in agreement
with sending so many delegations
abroad. T have here & record of the
debate in the Rajya Sabha, where she
ls supposed to have sald:

"ln ftct. =0 ﬂrm wu mv faith

Tl

abrmd t:h-tlwnorppoudhotlu
Government's action in sending

iams abroad, brrause they would
mereiy hamper the good work
which our missions were doing.
Moreover, these teams would de-
pend entirely on the missions and
could hardly be expected to do
anything independently.”

It this is the view of the Minister of
State in the External Affairs Minis-
try, why on earth were these dele-
gations unleashed on so many coun-
tries of the world? What real ob-
jects have they fulfilled? Is it a
fact that they have really brought no
better understanding and sympathy
for India's cause abroad and this is
really hampering the work of profes-
sional diplomats abroad?

1 would conclude by striking a note
of caution to the minister: Unless he
is able to re-arm this whole machi-
nery of external affairs, unless he is
able to bring in fresh talent, pecple
whn have a flair and aptitude for this
kind of work, he will never be able
to perform the task which he is cal-
led upon to perform for the sake of
India at this very critical juncture I
wish him godspeed, but I should
sound this note of caution, because
I think this |3 one of the most distres-
sing and painful facts which emerge
from a perusal of what did happen in
the Press and world public opinfon at
the time of Indo-Pakistan! conflict.

Mr. Devutv-Speaker: Three hon.
Members have sent in slips to me.
Thev mav put a question each. Shri
Prakash Vir Shastri.

An hon. Member: He is not here,

Shri Vidva Charan Shukia (Maha-
samund): Sir, my question consists of
two parts. Firstly. I would like to
know specifically what priority Gov-
ernment attaches to exterunl pubﬁclt!
in its duct of busi Se-
condly. T would like to know how the
Government co-ordinates the handl-
ing of the forelgn correspondents sta-
tioned in India, in what manner and
in which form it is done and what
role the Ministry of External Affairs
playg in handling these correspond-
ents, their work. their conduct and
their professional work here in Indla?
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Shry B, K. Das (Contai): May I
know whether it has come to the
notice of the Minister that Pakistan
sometimes is  publishing wrong
maps—one such map was published
during the Kutch conflict—if so, to
prevent such maps being published
by Pakistan, what steps Government
are taking in that respect?

Mr. Deputy-Speaker: Shri Swaran
Singh—

Shri Hem Barua (Gauhati) Sir,
I have sent in my name:
Mr. Deputy-Speaker: I have not

received.

Dr. L. M. Singhvi: Sir, when an
hon. Member of this House says that
he has sent in a slip, you should
accept his word.

Shri Hem Barua: I do not tell- a
le for this.

Mr. Deputy-Speaker:
may put his question.

Alright, he

Shri Hem Barua: Sir, I have got a
letter from some Indian  students
doing their studies in USA, in the
California Institute of Technology,
Pasadena, California. They write
like this;

“Being Indians, we urge, through
our Indian Government and fellow
citizens to concede that Kashmir
problem is not yet solved. We must
reconsider the whole situation with
an open mind and prepare our-
selves to accept that Kashmir js a
negotiable area.”.

In the context of this letter, may I
ask the Government if they are
aware of the fact that our publicity
is so weak, vacillating, lopsided and
haphazard that Pakistani propaganda
swamps even Indain students doing
their studies in foreign countries;
and if so, whether our diplomatic
missions abroad have taken the trou-
ble of explaining our position vis-a-
vis the Kashmir issue to the thou-
sandg of Indian students doing their
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The Minister of External Affairs
(Shri Swaran Singh): Sir, this half-
hour discussion relates to replies, as
Dr. Singhvi pointed out, to three
questiong about which reference has
been made in the notice of the hon.
Member. The hon. Member has re-
ferred to the points mentioned in
those questions also. I would say a
few words on the last point that Dr.
Singhvi raised, namely, the advis-
ability of sending missions of Mem-
bers of Parliament to explain India's
views point to various countries. It
is a fact that some controversy has
also arisen in the Press about this and
the hon. Member has made some
observations. This was alsp made in
the course of the debate on external
affairs. That is a matter upon which,
if we take a purely theoretical view,
there can be two view points. But
I put it to Dr. Singhvi himself, who
has gone to various countries on oc-
casiong more than one, as to whether
it does or does not make g difference
if a public man, an elected represen-
tative of the people, a Member of
Parliament goes abroad and explains
the view point at various levels.

Dr. L. M. Singhvi: Send them in
a quite way; do not unleash them
in large numbers, like this and then
condemn them officially.

Shri Swaran Singh: Do not be
misled by this kind of propaganda.
There is no question of unleashing.
They are welcomed by the various
countries where they go. They car-
ry the prestige that this Parliament
enjoys all over the world, and Mem-
bers of Parliament belonging to both
Houses going abroad and then re-
presenting the country’'s views will
have a powerful impact upon the
people there, upon the Government
there, upon Parliaments where such
Parliaments exists and at various
levels which control and which for-
mulate public opinion in other
countries.
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This is something which has not
been undertaken by us alone. It is
a well-known fact that Members of
Parliament have been entrusted with
this task of explaining the view
point of the countries tp which they
belong and when they go out if flale-
gations abroad their performance is
generally creditable from the polnt
of view of the countries which they
represent and they have generally
succeeded in improving the relations
between the two countries and also
in projecting the viewpoint of the
country, not only at the governmen-
tal level but also, if I may use that
cxpression, at peoples’ level.

Shri Hem Barua: Popular level,

Shri Swaran Singh: Yes, populacer
level, a8 Shri Hem Barua says. To-
day, these days, we have a British
Parlt tary del helonet

to both parties.. .

Dr. L. M. Singhvi: They have come
at our invitation.

Shrl Swaran Singh: It does not
make any differcnce whether they
go at their invitation or on our pro-
posal; that does not make any differ-
ence at all. We have heard from
some of our colleagues who have
come back......

Shri Phagwat Jha Azad (Bhagal-
pur): Even though the Prime Minis-
ter has sent us, the Minister of State
has condemned it in the Rajya
Sabha. A nice thing indeed! How is
it that a Minister of State says things
different from the Prime Minister?
It was sald that thig is hampering the
work.

Shri Swaran Singh: I have not
seen the whole statement but I may
say that quoting a sentence may not
probably be doing Jjustice to  the
whole statement that was made by
the Minister of State in the other
House. The discussion there did not
relate to the envoys; that rela-
ted only to publicity. And if I may
say s0, sending out these missions is
not just publicity. It is really much
more than publicity. This enables
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the Members of Parliament to ex-
plain thg view point of the country
to variods leaders at party levels, at
govérnmental level, even to opposi-
tion parties and, therefore, the can-
vass Is much bigger and publicity is
only one part, Their going there will
receive some publicity and publicity
is important but their function is
even more basic, fundamental and
solid than just writing in the news-
papers or appearing in the TV pro-
gramme or radioc programme.

S0, I am very sorry that these dele-
gations have been unnecessarily erl-
ticised. If I may say so0, our col-
leagues have gone abroad and let us
wait for their return. Some of them
have actually come back and the re-
ports they have given to me are very
very encouraging. Some more are go-
ing. Let us, on behalf of the House,
wish them all success in this difficult
mission.

Dr. L. M. Binghvi; I am not opposed
to sending them; I am opposed to the
manner in which they are sent.

Shri Bwaran Bingh: Is the criticism
about the statement made by the Min.
ister of State or about sending the de-
legation? If the criticism 1Is only
about the statement made by the Min-
ister of State, I have already said that
it was made in the other House in

h text. Let us di the
substance of it rather than be deflect-
ed from our approach by any state-
ment which has been mado by the
Minister of State.

Dr. M. 8 Aney (Nagpur): Does
not the hon. Member think that the
condemnation of our delegation by
one of the Ministers is likely to affect
our prestige outside?

Shrl Bwaran Singh: This will not.
The fact of the concern expressed by
such a senlor Member and my making
a statement that they are doing very
useful work will have a much more
powerful impact than any other state-
ment and the fact that members go-
ing abroad will meet important pub-
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lic men there government leaders,
members and others, that itself will
have its own effect.

So, I will strongly appea] that the
House should really give strong sup-
port to the threads about the Members
going abroad, particularly when they
belong to all sections of the House.
Let us not be deflected by the criti-
cism which is mostly unjustified. Un-
fortunately, politicians are casy tar-
gets of criticism and when they take
a hand on a somewhat unconventional
basis in serving the country in spheres
in which they are not normally func-
tioning, there is always some criti-
cism from all types of quarters and
we, in the House, should really coun-
teract that criticism rather than falla
victim to it

We have got responsible Members
of Parliament and they know their
job. They can stand on their legs, I
have no doubt in my mind that this
experiment will succeed., It is not a
novel one. On several occasions many
hon. Members have
alone; sometimes in groups—and ge-
nerally their performance has been
good. We should not hesitate to mobi-
lise all our resources for putting across
India's viewpoint and Members of
Parllament are important sections of
our way of life and of the system
under which we work. We should
bless their efforts rather than critl-
cize them because I think it is not fair
to the Members who are going abroad
and who have under taken these trips
in a spirit of serving the country.

Shri Hem Barua: Do you not have
anything to say about those who are
proposing to go abroad? There I8
nothing to say about them?

Shri Swarin Singh: There are
some delegations also which are going
abroad. Most of these took shape
when 1 was away. So, I am trying to
pick up the composition and the des-
tination of many of these groups. But
1 am fully satisfled with the steps that
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have been taken to organise these mis-
sions on behall of Members of Parlia-
ment. It is a very good step and I
have full confidence that they will
bring credit not only to themaelvea
but to the y and will d in
putting across our viewpoint in a very
admirable manner.

Coming to publicity, these two ques-
tions relate to two countries, the UK
and the USA. This morning several
questions were asked on this very
subject matter during the Question
Hour, namely, the publicity in UK,
the role of certain foreign correspon-
dents here, what has been appearing
un the BBC. Also, some mention has
been made of the reports that have
appeared in the United States press.
These two countries have never shown
understanding of India's case on
Jammu and Kashmir. Let us face the
problem squarely. 1s it purely on ac-
count of our failure on the publicity
front that UK and USA have taken 2
view on this vital gquestion of Jammu
and Kashmir which is not consistent
with our stand on that issue? I would
like to say without any hesitation that
publicity has not played any vital role
in shaping the attitude of the Govern-
ments of UK and USA in relation to
their attitude on the question of
Jammu and Kashmir. Ever since this
matter has been in the Security Coun-
cil, from the year 1948, there has been
a consistent approach to this problem
of Jammu and Kashmir which, we
feel, has never been appreciative of
India’s standpoint and India's view in
relation to Jammu and Kashmir. The
present aggression took place in
Jammu and Kashmir and we have to
view the projection on the publicity
front of this aggression and the facts
ot Jammu and Kashmir in the back-
ground of the general attitude that
has been taken by those countries on
the question of Jammu and Kashmir,
I know that there are several other
differences on major matters of poliey.
Indim has pursued a policy of peace-
ful co-existence and non-alig t
India has always believed In planned
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development. Even on these two
isgues, there has not been good under-
standing of our view-point in the
United States and also, to a large
extent, in UK. So, to a very large
measure, the external publicity pro-
jects our view-point, and if in a coun-
try in which it is projected there is
already a certain attitude which is
not sympathetic to our stand, which
really goes counter to our way of
tackling these problems, then we can-
not expect to get the type of publicity
which would please us. And we are all
oriented on account of historical

iations, on of & be
of things, always to these two coun-
tries in particular because most of us,
particularly the older amongst us,
have had our education and training
in that system and we ure over-sen-
sitive to what appears in a British
newspaper or in an American news-
paper. Therefore, we are somewhat
more sensitive to what is mentioned
there than is justified by th~ facts
of the situation. If the U.B.A, or the
UK. does not sec eye to eye with
us on the question of Kashmir, why
should we any way feel wobbly about
it? We should not unnecessarily
develop cold feet when something
appears In pring there which js not
to our liking. We should project our
view-point as best ss we can. But
it in spite of that they take a view
which is not liked by us, we should
ignore it.

Sir, in this respect, 1 would like
to tell you my own experience. In
the last Security Council debate
which took place In New York, Mr.
Bhutty made a very long speech; he
spent about an hour and & half in
spelling out the “genocide in Kazh-
mir”, “the arrests of the student who
demonstrated”.

Shri Hem Barua: The so-called
genocide,

Shri Swaran Stngh: This s all
imaginary. You know it; you do not
require to be corrected on that. 14
was a very long speech full of invec-
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uves, ful: of all the epithets that
cowd be raised, condemuing us and
condemning what is happening here.
And | may tell you—it might imte-
rest you and the House—that the next
day, I think, the biggest disappoint-
ment that must have been felt by Mr.
Bhutto must have been that a word
of his was reported in any American
newspaper the next morning. Mostly,
I believe, it was on account of the
fact that the Pakistan Foreign Minis-
ter over-played his hand and he used
such vituperative language gnd used
such invective that they thought the
best way to deal with that was to
ignore it completely. The other Mem-
bers of the Security Councll who
spoke thereafter did not make a single
reference to the happenings inside
Jammu and Kashmir.

So, in matters like this, when other
Gover tg are d, when
the press In other countries Iz con-
cerned, they have got their own
viewpoint which they project tp their
own people in & form, in a manmer,
which appeals to them, which catches
them and which gives the juice, aa the
Americans call it, to their renders.

Shri Hem Barua; Mr. Bhutto cal-
ling us Indian dogs got & wide publi-
city there.

Shri Bwaran Singh: It was not
mentioned in any newspaper in the
United States because immediately
they corrected this and what went to
the press did not contain that. It did
appear in the British papers. But #t
did mot appear in the American
NeWSpapers,

Shri Bhagwat Jha Asad: But some
one of your colleagues wnas defending
sion that it thinks proper.

Shri Swaran Singh: No one s
trying to defend anybody. We have
to place facts before the House and
it is for the House to take any decl-
sion that it thinks proper.
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S0, I do feel that there is conai-
derable forces in this fact that we
will have to deal with the foreign
correspondents in a more coordinated
manner,

I would like to repudiats any sug-
gestion that might be made—in fact,
it has been made—that there is lack
of co-ordination between the Ministry
of Information and Broadcasting and
the Ministry of External Affairs,
There is complete coordination;
almost everyday meetings take place
between the officers concerned and
all the information is exchanged and
it is the co-ordinated effort of both
that is projected abroad,

Ome fact that 1 would like to men-
tion is that it is the report made by
the foreign correspondents, i.e., when
they report from India ag they report
from any other country back to their
country, that recelves definitely more
publicity than anything that we can
organize through our embassies in
those countries or through our Mis-
sions or publicity officers in those
countries. This reporting is again
examined by their editorial boards
and they declde ultimately as to what
should be projected to the people
there. This is a major factor that
affects, to a very large extent, the
publication that takes places in the
various newspapers abroad. | am
sorry that the arrangements that were
made here immediately after the
agression started were not quite satis-
factory. It has been sald here also—
as my colleague was explaining this
morning-——that Pakistan had prepared
themselves for aggression and pro-
bably they hag als, made prepara-
tions on the propaganda front and it
naturally took some time before we
could organise our mrrangements here
to make even the factual information
available in an aseimilable form to
the forelgn correspondents. We will
certainly take more care to ensure
that the necessary facilitles are made
available to the foreign correspon-
dents. The reporters of several coun-
tries stationed There, particularly
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the Soviiet Union and the East Euro-
pean countries, sent objective reports;
the coverage there was good and what
was projected in the newspapers in
those countrieg was factually correct
and they did appreciate Indfd™s view-
point. Some of the newspaper repre-
sentatives, when they come here, take
delight in a lot of drain-inspecting
and they find it difficult to send back
in their despatches anything which is
objective or which gives our view-
points. [ wag amazed to find a big
coverage given in one of the Ameri-
can newspaperg based on the report
of an American newspaperman— he
talked to one or two persons in pri-
vate; they whispered something into
his ears and on that he made out a
big coverage. If that is the standard
which unfortunately some of these
foreign press representatives adopt
then weshall haveto give them better
information and we shall also have
to have some control over them. It
is true that the Press enjoys free-
dom and we give all facilities, but
freedom does not mean that they
could put seross anything in 5 ten-
dentious manner or give a twist in
their favour or load it against us.
That is highly gbjectionable.

Shri K, D. Malaviyva (Basti): The
tragedy is that they do not care for
the Government,

Sbri Swaran Singh: There ware
many newspapers in our own country
who are guilty of that type of thing.
We have, under our Constitution given
the freedom of expression and we are
not misled by that because democracy
is in full swing here. Ewven if some-
thing wrong appears in our own
country, we know who is the writer,
what is his background, what is the
think that iz troubling him and why
he is giving that type of presentation.
The misleading impressions from
something that appears in our own
newspapers is not that grave, But in
foreign countries when the reporting
is selective and very few items
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appear, anything tendentious and lomatic section rather than the press

tortuous does create at any rate section, and that js a matter which

momentarily an adverse feeling we shall have to take into considera-

against us. lion. In several foreign [lissions

Having said wll that, I would like
to assure the House that 1 am myself
not fully satisfied with ali the publi-
city arrangements that we have got,
both mechanical as well as the geue-
ral approach to it, and we are taking
steps to improve them; some steps
have already been taken, and wz sh'1
take more. I would like to strenz-
then our publicity organisation bo h
at the headquarters and abroad in a
significant manner, and we might be
able to take steps before long, and
shall inform the House as soon as we
have finalised them.

It is not quite corect to say that
the officers in various Missions who
are in charge of publicity work are
“just bureaucrats. A large propor-
tion out of them have got journalistic

background, and they were drawn
from. . .
Dr. L. M. Singhvi: They have

been treated as cast-aways or out-
castes as at one time the late Prime
Minister himself had observed,

Shri Swaran Singh: I do not accept
that. They are doing a good job of
work. 1In fact, some of the foreign
correspondents have mentioned to me
that they would like to meet our dip-

functioning here and in other coun-
tries, generally they do not have sepa-
rate press officers. The press people
are a little allergic when they meet
people who are designated as press
attaches. They want {o have politi-
cal news and somehow they have a
feeling that the press people do not
have the political news. In several
foreign service organisations funetion-
ing aboard, even for publicity work,
although the officers concerned do the
publicity work, they are not desig-
nated as publicity officers; some ¢ther
designation is given to them. All
these matters are receiving our atten-
tion. I am sure that the strength
that we show in our unity, the way
that our Parliament functious ana
gives a lead to the country, all these
facts, when they are projected do
create a powerful impact and any
wrong impression that might be creat-
ed momentarily by twisted reports of
activities in the country is dispeiled
when the real facts are projected to
them. And this effort will continue
to be made.

17.44 hrs.

The Lok Sabha then adjowrned till
Eleven of the Clock on Tuesday, Nov-
ember 23, 1965/Agrohayana 2. 188%
(Saka).
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